
THE 
LEGISLATIVE ASSEMBLY DEBATES 

(Official Report) 

Volume m, 1988 

(34t" March to 13th April, I938) 

SEVENTH SESSION 
OF TIlE 

FIFTH LEG~SLATIVE ASSEMBLY, 
1938 

,PuBLISHED BY THE MAN AGER 01' PUBLICM'lONS, DELHI. 

PaINTED BY THE MANAGItR, <ffiVERNMENT 01' INDIA PRESS, BIKL£. 
1938 
17 

28th March 1938



• 

L~  Assembly: 

President : 

THB HONOURABLE SIR ABDUR RAHIM, K.C.S.I. 

Deputy Presidem : 

MR. AKHIL CHANDRA DATTA, M.L.A. 

Panel of Chairmen : 

MR. S. SATYAMURTI, M.L.A. 

SIR COWASJI JEHANGIR, BART., K.C.LE., O.B.E., M.L.A. 

DR. SIR ZIAUDDIN AHMAD, C.LE., M.L.A. 

MR. L. C. Buss, M.L.A, 

Secretary: 

MIAN MUHAMMAD RAFI, BAR.-AT-LAW. 

Assistants of the Seoretary: 

MR. M. N. KAUL, BAR.-AT-LAW. 

RAI BAHADUR D. DUTT. 

Marshal: 

CAPTAIN HAJI SARDAR NUR AHMAD KHAN, M.C., LO.M., LA. 

Committee on Petitions: 

MR. AKHIL CHANDRA DATTA, M.L.A., Chairman. 

MR. M. S. ANE;y, M.L.A. 

MR. M. GHIABUDDIN, M.L.A. 

MR. N. M. JOSHI, M.L.A. 

MR. L. C. Buss, M.L.A. 
H77LAD III 



COI'l'iilTS. 

VOLUMB III.-.t4t1& Marok to 12th April, 1938. 

PAGES. 

TlroBBDAY, 24TH 

1938-

Member Sworn . 2093 

Sta.rled Questions and 
Answers 2093-2120 

Messa.ges from the Counoil of 
State 2121 

The Motor Vehicles Bill-
Referred to Select Com-
mittee . ~  

FRroAY, 25THMAROH, 1938-

Starred Questions and 
Answers 2169-89 

The Sugar Industry Pro-
tection (Temporary Ex-
tension) Bill-Introduced 2189 

Resolution re Draft Con-
vention and Recummon-
dations of the Interna-
tional Labour Conference 
re Haft'!ty in the Building 
Industry-Adopted 8.8 

amended .2189-2215 

Demands for Rupplementary 
Grants . 2215-41 

Statement of BusineB8 

MONDAY. 28TH MARCH, 1938-

Starred Questions 
Answers 

Short Notice Quostion and 

2241 

2243-61 

Answer . 2261 

Unstarred Questions 
Answers 

and 
2261-70 

Statements laid on the Table 2270-72 

Election of Members to the 
Standing Finance Com-
mittee for Railways 2273 

Statement laid on the Table 
re cases in which the lowest 
Tenders have not been 
accepted by the High Com-
millllioner for India . 2273-77 

MONDAY, 28TH MABoB, 
1938--contd. 

Election of a Member to the 
Governing Body of the 
Indian Research Fund 

P.o ... 

ABBociation 2278 

The Prevention of Cruelty to 
Animals (Amendment) Bill 
-Introduoed . 2278 

Demands for Supplementary 
Grants . . 2278-94 

The Sugar Industry Pro-
tection (Temporary Ex-
teIlBion) BiII-Pa.BBed .2294-2312 

The Workmen's CompeIlBa-
tion (Amendment) Bill-
Amendments made by 
Council of ~  agreed to 2312-13 

The Sind Salt Law Amend-
ment Bill-Passed. . 2313-16 

The Indian Coffee (',eBS 

(Amendment) BilI-Pa.BBed 2316-22 

Statement of Business 2322 

WKDNF.SOAY. 30TH MAROH, 
1938-

Starred Questions and AIlB-
wers . 2323--38 

Declaration bv the Gover-
nor General in Council 

Report on the ProgreRS of the 
SchempR financed from the 
Grants for Rural Develop-

2338 

ment . 2338-84 

Election of Mem bers to th(' 
~  Advisory ('om-
mittoo for the Indian Posts 
and Telegraphs Depart· 
ment 2385 

The Delhi Joint Water 
Board (Amendment) BiIl-
Introduced 2385 

The Indian Tariff (Amend-
ment) BiII--Introduoed 2385 

~
19 



WIIDNII8DAV, 30TH MAROH, 

1938----rotatd. 

The Child Marriage Res-
traint (Amendment) Bill-
{ijacU8Qon on the coruri-
deration of clauaes not 
concluded 2386-2435 

Statement of Business 2435 

THURSDAY, 31sT MARCH, 1938-

Starred Questaions and 
Answers • 2437--49 

Election of Members to the 
C.entral Advisory ('<luncH 
for railways 2450 

Election of a Member t<l the 
Governing Body of the 
Indian Research Fund 
A88OCiation 2450 

The Code of Criminal Pro-
cedure (Amendment) Bill 
(Amendment of Section 
167)-Circulated . 2450-53 

11 

The Durgah Khawaja Saheb 
(Amendment) Bili-Am-
endments made by the 
Council of State agra:oo to 2453 

The Cutchi Memons BilI-
P&88ed . . 2454-58 

The Control of Coastal Traffic 
of India Bill-Re-circu-
lated . 2458·--63 

The Child Marriage Res-
traint (Amendment) Bill-
Passed . 2463-2506 

FBmAY, 1ST APRIL, 1938-

Starred Questions and Ans-
wers . 2507-15 

Unstarrcd Questions and 
Answers 2516 

Statements laid on the Table 2516--24 

Resolution re-

Eatablishment of a Uni-
versity at Peahawar-
Adopted . 2524-35 

Consulting the Legislative 
Assembly on Trade 
Agreement.-Adopted . 2535-64 

PAGlia. 

F'RmAY, 1ST APBIL, 
1938-conid. 

Resolution rt.-C01IId. 

Declaration of Birthdays of 
Guru Nanak end Guru 
Govind Singh as Publio 

~ S  2564-6S 

MONDAY, 4TH APRIL, 1938-

Members S ~  .  . 256S. 
Starred QuesttQns and Ans-
wers . .2569-83 

Ullstarred Questions an Ans-
wers • 2583-84 

Messages from the Council of 
State . 2584--86 

The Indian 
(Amendment) 
Intreduced 

Income-tax 
Bill-

The Indian Tariff (Amend-

2585 

ment) Bill-Passed. .2585-2602 

The Delhi Joint Water 
Board lAmendment) Bill-
Motion to consider not 
moved 2602 

The Prevention of Cruelty 
to Anmia.ls (Amendment) 
BiU-....Cireulated . 2603--07. 

2608-22. 

Statement of Business . 2607--08 

WEDNESDAY, 6TH APRIL, 1938-

Starred Questions and Ans-

20 

wers . 2623-72 

Unstarred QueetioDII and 
Answers . 2672-77 

Election of Members to the 
Standing Advisory Com-
mittee for the Indian 
Posts and Telegraphs De-
partment 2678 

The Trade Disputes (Amend-
mllnt) Bill-Amendments 
made by the Counoil . of 
State agreed to and fur-
ther amendments made . 2678-84: 

The Delhi .Joint Water Board 
(Amendment) Bill-Paaeed 
as amended . 26U-2704: 



iii 

~ A  7TH APBJL, 1938--

Member Sworn . 2705 

Starrtm Questions and Ana·  • 
wers . 27\)5-20 

Short Notice Queetions and 
Answers . 2721-23 

UlUltarred' Question and 
Answllr . 2723 

Message from His Excellency 
the Vicerov and Governor 
General-Extension of the 
life of the Legislative As· 
sembly . 2723 

The Indian Incomll·tax 
(A!llendment) Bill-Dis· 
cussion on the motion to 
rofer to Select Committee 
and to circulate not con· 
cluded 2724-70 

FiuDAY, 8TH APRIL, 1938-

Starred Questions and Ans· 
wers 2771-280u 

Unstarred Questions and 
Answers . 2805-19 

Statemflnts laid on the Ta.ble 2819---29 

MllHflA.ge from the Coundlof 
State 2829 

Resolution ~ 

Appointment of a Rp· 
trenchment Committee 
-·Adopted . 2830-67 

Appointment ofan Enquiry 
Committee for the Broad· 
casting Department--
Discu88ion not conclud. 
ed 2868-72 

MONDAY, llTHAI'lUL, 1938-

Member Sworn . 2873 

Starred Questions and Ans· 
wers . 2873-95 

Unatarred QueetiolUl 
ADlwet'II. 

and 
2896-97 

21 

MONDAY, llTH APmL, 
1938-C&7atd. 

Draft Conventions and 
RecommendatiolUl adopt. 
ed by the Twenty.third 
Session of the inter· 
national Labour Con-
ference (June 1937) laid 

P.A.GQ, 

on the table . .2897 -2930 

Motiona for Adjournment re-

Government of India's 
J ndifference towards 
renewal of the Salt 
Import Duties Act-
Ruled out of Order 2930 

Failure of the Govern· 
ment of J ndia to take 
proper action on the 
Report of the cause of 
the Bihta Railway 
Accident-Withdrawn 2930-31 

Mellll&ges from the Council 
of State . 

The Motor Vehicles Bill-
Appointment of certain 
Members to the Sillect 

2932 

Committee . 2932-33 

The Indian Income·tax 
(Amendment) BilI-
Discussion on the motion 
to refer to Select Com. 
mittee not concluded 2933-76 

TuESDAY, 12TH APRIL, 1938-

Starred QueetionB and 
Answers. . 2977-91 

Short Notice 'Questions 
and Anawllrs . 

Unatarred Questions 
Answers . 

Statements laid on 
Table 

· 2991-95 

and 
2995-3000 

the 
· 3000-30 

The Indian 
(Amendment) 

Inoome·tax 
Bill-
Select Referred to 

Committee · 3330-79 



LEGISLATIVE ASSEMBLY. 
Monday, 28th March, 1938. 

The Assembly met in the ABSembly Chamber of the Oouncil House at 
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) 
in the Chair. 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 

A~~ T OF MrLKI CHAND SARNI OF PESHAWAR, AN INDIAN TlU.DEB 
IN IRAN. 

1027. *.IIr. Abdul Qllyum: Will the Foreign Secretary please state: 

(a) whether Mulki Chand Sahni of Peshawar, a trader in Iran, was 
arrested between Mashed and Zahedan on the 9th March, 
1980; 

(b) whether he was c8lTying a number of gold coins with him at 
the time; 

(c) whether these gold coins, as well as his car, were confiscated 
by the Customs authorities in Iran; 

(d) what is the amount of loss that he suffered; 
(e) whether he has been fighting his case in several civil, revenue 

and criminal courts since then and, if so, with what result; 
(f) whether Government will lay on the table the latest information 

about his case; and 
(g) whether Government have taken any steps to ~  him so· far; 

if not, whether Government propose now to do something 
in the matter? 

Sir Aubrey •• tcalf.: ( a) Yes. 
(b) and (c). Yes, according to Mr. Sahni's statement. 
(d) The value of the confiscated articles was estimated by Mr. Sahni 

at approximately ~  26,000. 
(e) Yes, he tried unsuccessfully to ~ an appeal in various Courts in 

Iran against the order of confiscation. In 1986 his petition was entertained 
by the Lower Court in Meshed. Hi<J car was ordered to be released, but the 
action of the Customs authorities in confiscating the gold was upheld, and 
be was also sentenced to six months' simple imprisonment. 

(f) He appealed against the judgment of the Meshed Lower Court, but 
the result is not yet known. Government have no other information. 

(g) Yes, His Majesty's Legation and Consular Offioers in Iran have 
been affording him every posl:lible assistance, since the case against him WBS 
first instituted. . 

( 2243 ) 
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Ill. Abdul Qaiyum: Is it a fact that necording to the law then in ~ 
in Iran at the- time of his arrest, he had not committed any offence, bul 
.that subsequently the law was IIltered and he was prosecuted ang convicted?' 

Sir Aubrey lIetcalfe: I believe that to be a correct statement of the case, 
and that particular feature has been pointed out very vigorously by Hia. 
Majesty's Minister at TeherQn to the appropriate authorities in Iran. 

IIr. Abdul Qaiyum: Will Government do their best to help this p0or-
man? 

Sir Aubrey lIetcalfe: We have done everything possiWe: I discussed the 
case only the other day with His Majesty's Minister in Teheran who happen. 
ad to be in Delhi. He assured me that he would not rela;!: his efforts on 
behalf of this gentleman. 

Mr. Abdul Qaiyum: Thank you very much indeed. 

(When (1'lestion Xo. 10'28 was called Mr. ~I  Subedar was l.ot in his 
p]ace.) 

Mr. If ••. .Joshi: May I ask this question, Sir, as one of general interest? 

iii. Prea1dent (The Honourable Sir Abdur Rahim): If it is of general 
interest I cannot see why he is not present. 

Mr. If .•. .J0Ihi: We are interested. 

Mr. Prea1dent (The Honourable Sir Abdur Rahim): If the Honourable 
Member for Government wishes to answer this question he can do so. But 
under the rules yO"O clll1not compel the Honourable Member to answer it. 

Mr. If .•. .J0Ih1: Will ~ Honourable Member agree? 
The Honourable Sir Thomas Stewart: Certainly not. 
11028*-1081*. 

DELAY IN THE CARRIAGE OF MAILS FROM BONGAIGONG TO GOALPARA IN 
ASSAM. 

1082. *1Ir. Kuladhar OhaUha: (a) Will the Honourable Member in 
~  of Communications please state if there is any arrangement for 

swift· carriage of mails from Bongaigong station of the Eastern Bengal 
Railway to Goalpara (Assam)? 

(b) Are Government aware that there is 8 great delay in the oarriage 
of mails by Dak-runners who take about ten hours to cover the distance 
of 28 miles? . 

(0) Did Government receive any representation from the people of 
Goalpara (Assam) for making arrangement to carry the mail by motor 
bus? If so, do Government propose to consider the proposal to give 
effect to the wishes of the public so that they rna:v receive the mail 
quicker in the town? 

Th, BQDOun.ble Sir Thomaa Stewart: (a) and (b). 'fhe mails are con· 
veyecl \:>etween Bongaigaon R. S. find .Jo/Zi/Zhopa, It ilist,ance of 21 miles, 

tFor thele qnestionft and replies thereto, "ee page8 2255--111 of these Debate •. 
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by runners, and between Jogighopll' and Goalpara a distance of seven miles, 
by boat. The total transit ~ in the Up trip ~ 8 ~  50 ~ .and 
in the Down trip 7 hours 15 mmutes. The transIt time, under conditions 
which have existed so far. was not susceptible of improvement. 

(c) No. But!l representation from the ~  Bar Association, 
Goalpara, was received in January, 1988, by the Postmaster-General, 
Bengal and Assam. The question of introducing a mail motor service is at 
present under the consideration of the Postmaster-General. 

REFRESJDlENT CAltS ON STATE RAILWAYS. 

1088. -Mr. B. B. varma (on behalf of Mr. T. S. Avinashilingam 
Chettiar): Will t·he HOIiourable the Railway Member state: 

(a) the number of refreshment cars which supply English food 
on the State-owned Railways; 

(b) the number of cars which supply Indian food: 
(c) the amount of money spent on these two kinds for cars respec-

tively; and . 
(d) the number of people using t.he ear!' providing English and 

Indian cars respectively? 
. The Honourable Sir Thom .. Stewart: (a), (b) and (c). I am calling for 
be information required by the II ,nourable Member and will lay a reply 
on the tahle when it has been received. 

(d) No record is maintai:led from ~ the figures required could be 
flompiled. 

CANCELLATION OF ARRANGEMENTS FOR BROADOASTING THE PROCEEDINGS 
OF THE INDIAN NATIONAL CONGRESS. 

1034. *Mr. B. B .. varma (on behalf of Mr. T. S. Avinashilingam 
Chettiar): Will the Honourable Member for Communications state: 

(a) witp reference to his answer to starred question No. 662 on 
the 5th March, 1938, whether arrangements were made to 
broadcast the proceedings of the Indian National Congress 
this year; 

(b) whether ~  arrangements were subsequently eancelled; and 
(c) if 80, why they were cancelled? 

The Honourable Sir Thomas Stewart: (a), (b) and (C). The attention of 
the Honourable l\fember is invited to pm. (a) of the reply given by me on 
the 23rd March, 1938, toO Mr. Manu Subedar's starred question No. 941. 
er .... SSIFIOATION OF .JOURNEYMEN ON THJ: E4ST INDIAN RAILWAY IN THE 

SENIOBITY LIST. 

t1085, *J[r, Kohan La1 Saklena: (a) Will the HonoUTllble Member for. 
Railways be pleased to state ~  the reply to starred question 
No. 258(b) of the 11th February, mQ6, still holds good? 
. (b) Are Government aWllre that the journeymen have been included 
m the seniority list and have been classified along with chargemen T. T.? 

(c) Will Government pleuRe state if the journeymen have been classified 
BS ohargemen under inst.ructions from the Hailway Bonrd? 

t Answer to this question laid on the table. the questioner lieing absent. 
A 2 
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(d) If the reply to part (0) be in the negative, are Government pre-
pared to issue instructions to rectify the seniority list accordingly? 

'!'he Honourable Sir '!'holllll Stewart.: I am obtaining information and 
will lay a reply on the tabl,o! the House in due course. 

RUUND 01' MONBY ON UNUSED HALVES 01' R.BTURN TIOKBTS. 

tl086. ·Prof ••• G. B.aDga: Will the Honourable Member in charge 
of Railways be pleased to state: 

(a) whether it is the practice on all Indian Railways to refund 
unused halves of return tickets in exceptional circumstancelt, 
such as sickness, protracted litigation· and exigencies of 
Government service£!; and . 

(b) which Railways do not follow this practice and whether Gov-
ernment propose to take steps to see that such refund is 
made on these railways? . 

'!'he Honourable Sir Thomu stewart: (a) Railways notify in their tariffs 
that refunds are not ordinarily granted on unused halves of return tickets 
Government are not aware what special justification individual Railway 
require before they agree to allow such refunds. 

(b) Some Railways, such as the Bombay, Baroda and Central Indi£ 
Bengal Nagpur and Madras Gnd Southern MahraUa, notify that no refune. 
will be allowed on unused halves of certain rl:ltum tickets under any ~ 
cumstances. I shall convey the Honourable Member's suggestion to the 
Agents of these Railways for oonsideratioll. 

INTBODUOTION OF CHEAP RETURN TIOKETS ON RAILWAYS. 

tl037. ·Prof ••. G. R&Dga: Will the Honourable Member for Railways 
be pleased to state: 

(a) whether Government are prepared to consider the desirability of 
introducing cheap return journey tickets, for all stations, 
irrespective of distances, on Indian Railways; and 

(b) whether cheap week-end return tickets are propesed to be 
introduced on State Railways? 

'!'he Honourable Sir Thomu Stewart: (a) and (b). The question of in-
troducing return tickets is 1\ matter essentially for consideration by indi-
vidual Railway Administrations who, Government are ~  are alway!! 
ready to grant concession tickets if satisfied that these are likely to bring 
them additional revenue. 

REOOIIXBNDATJONS OF THE ASSAM FLoOD INQUIRY COMMITTEE BE RAILWA.Y 
EMBANKMENTS. 

1088 .• 111'. Brojend1'& .an.yan Ohaudhwy: Will the Honourable 
Member in charge of Railways please state: 

(a) if his attention has been drawn to part (c) of the statement laid 
on the table on the 3rd April, 1985, regarding water passages 
at mileage 230/6, 231110 and 232, vide page 8518 of the 
Legislative Assembly Debates, particularly to the following 
passage: 

"If therefore it ill C9nllidered necesll8ry to re-open all or any of these three water· 
waya, the coat of the hridges .hould he borne by the Local o-overnment or the Local 
Board under clause 11 (a) (h) of the Railway Act"; 

t Answer to this question laid on the tllble. the queationer being ab.aent. 
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(b) if he knpws that these three openings were definitely recom-
mended by the Flood Enquiry Committee at page 9 of the 
report--4 Kulaura to Sylhet in these words: 

"Openings between mile Z'IJ/6 and Z52-The Committee. con8idel' that .additional 
openings art. required here, the size and position of' the opemngs ~ be decided after 
detailed examination (page 22)" j 

(c) if the attention of the Honourable Member has been ~ to 
plrge 8 of the report A, First Part (ii) , where the CommIttee 
assured the public in these words: 

"It, is well known that extra water-ways required by the pulllic after the limitation 
period are often provided by railwaYIL at their own colt" ; and 

(d) if the position now taken of non-liability referred to in part (a) 
above was taken by the Chief Engineers of the Railway Board 
and the A ~  Bengal Railway in the ~  Qf the Com-
mittee? 

The Honourable Sir Thomu Stewan: Enquiries are being made from 
the Railway Administration R'lld a reply will be laid on the table in due 
course. 

l'lun01!:STION BY OERTAIN RAILWAY AGENTS TO CLOSE THB RAILWAY 
CLEARING ACCOUNTS OFFICE. 

+1039 .• J(r ••• V. GadgU: With reference to the reply to starred ques-
tion No. 478, dated thE' 24th February, 1988, will the Honourable Member 
for Railways be pleased to state the reasons on which t.he Agents of certain 
Railways, had based their suggestion fOl' closing the Railway Clearing Ac-
counts Office? 

The Honourable Sir Thomas Stewart: 'fhe renson& which influenced the 
Agents of certain Railways to suggest the abolition of the Railway Clearing 
Accounts Office were partly t,he inconvenience alleged to arise from the 
looation of the Foreign Traffic Accounts Branch AWay from the headquarters 
of the administration and partly the belief (for which there was not adequate 
foundation) t,hat the centralisation of work was costing more than before. 

ABOLITION OF THE POST OF DEPUTY DIRECTOR, RAiLWAY CLEARING 
ACOOUNTS OFFICE. 

0040. ·1Ir .•. V. GadgU.: (8) Will the Honourable Member for Com-
munications be pleased to state if it is 8 fact that the post of Deputy 
Director, Railway Clearing Accounts Office, Delhi, has been, or is contem-
plated to be abolished, and, if so, what are the reasons? 

(b) Do Government propose to consider the desirability of abolishing 
similar posts in different Railway Accounts Offices for the same reasons? 
If not, why not? 

Tbe HODOUl'able Sir 'l'homas Stewart: (a) The post of Devuty Director, 
ij,ailway Clearing Accounts Office, has at present been kept temporarily un-
filled. It is intended to abolish it in the near future. This step is being 

t An8wer to this question laid on the table, the quelltioner being absent. 
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taken as a practicable measure of economy a£tel' consideration of the 
observations in paragraph 67 of the Report of ttn> Railway Enquiry Com-
mittee. 

(b) The need for economy will not be lost sight of, but the duties of the 
supervising staff in the Railway Clearing Accounts Office are not exactly 
oomparable with those in other Railway Accounts Offices and what is prao-
ticable in the former is not necessarily advisable in the latter. 

TuNSFU OF THE ACCOUNTS STAFF OJ' STATE RAILWAYS TO THE CONTROL OF 
AoENTS. 

H04l. .JIr .•. V. GadJil: Will the Honourable ~  for Railways be 
pleased to state the decision Government have amved at regaTding the 
transfer of the Accounts staff of State Railways to the control of the Agents 
conoerned, as suggested in the Wedgwood Committee report? . . . 

fte JIoDoarab1e Sir Thomas SMwan: The Honourable Member's atteu-
tion is' invited to the remarks against this item of the Committee's re-
commendations in the Statement made available to this House showing the 
action taken by the Railwa:y Department (Railway Board) on Ohapters IIft 
to XI of the Report. l 

ESTABLISlDIENT OF A SEISMOLOGICAL STATION AT TrfR.\ OR IN SHILLONG. 

1042. ·1Ir. Eiiladhlr Ohallha: Will the Honourable Member for Com-
munications please state whether Government hnve considered the pro-
posal of strengthening the seismological organisation in India in view of 
the earthquakes in Assam and Behar, and whether they have .eoDSidered 
the advisability of establishing a ~  station either at Tura (in 
the Garo Hills) or in Shillong? 

fte Bonourabl& Sir Thomas stewart: A scheme for strengthening the 
seismological organisation in India, including a seismological station at 
Shillong, is under t.he consideration of the Government. No decision hns 
yet belln taken. 

SToPPAGE OF MAIL AND EXPRESS TRAINS ON WAYSIDE STATIONS ON THE 
EAST INDIAN RAILWAY TO PICK UP RAJAS AND GOVERNMENT OJ'FIOBBS. 

tI043 .• J[r. Sri Prak ... : 'Vill the Honourable Member for Railways 
state: 

(a) if it is a fact that mail ond express trains on the East Indian 
Railway.are stopped at wayside stations as special cases to 
pick up particu!ar raja8 and high Government officers; 

(b) if this system prevails OIl other railways also; 
(c) what rajas and officers are entitled to this privilege; and 
(d) if allY extra charge is levied for this service? 

The Honourable Sir Thomas Stewart: (a) The Agent, East Indian Rail-
w-ay, states th!lt there have been exceptional cases where Mails and Express 
trains have heen stopped out-of-course to 'pick up passengers. 

(b), (c) and (d). Government have no information, except as regards the 
Assam· Bengal Uailwuy where certain trains are stopped out-of-course at 
some statiolls on payment of a fee of one rupee for each first class passenger. 

tAnlwer to this question Jllil! 011 the taLle. the qUt-HtionCI' ~  absent. 

I 
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DESlRABILlTY OF SALE OF FOODSTUFFS INSIDE RAILWAY COMPARTMENTS, 

tl044. -Mr. srt Prakaa: Will the Honourable Member for Railways 
1!ltate: 

(a) if it is a fa.ct that vendors ofi foodstuffs at railway platforms do 
. not enter compartments to sell food; 

(b) if Government are aware that owing to oJ'er.crowding it is not 
!l'lways possible for passengers in distant corners to come up 
to the window towards the platform to purchase foodstuffs; 
and 

(c) whether Government propose to consider the desirability of re-
quiring such vendors to enter compartments, if wanted, to sell 
food? . 

'I'Il1 Bouourable Sir Thomu St.ewan: (a) I am prepared to accept the 
Honourable Membm-'s statement. 

(b) and (c). If there is overcrowding in any compartment 88 the Honour-
able Member suggests, yendorl! would not find it practicable to enter such 
-compartments with their trays, 

DlDl'BIVATlON OF PASS PRIVILEGES OF OEBTAIN DEPENDENTS OF RAILWA.Y 
SEKVA.."l"TS. 

1045. ·1Ir. Lalchand Kavalr&!: (a) Will the Honourable Member' for 
Railways be pleased to state whether it is u. fact that since the day the 
free passes were granted to the staff employed on the Indian railways, the 
following dependents have been entitled to such passes: 

(i) widow. mother, if dependent upon the employee, and no elder 
brother is employed on the railway; 

(ii) unmarried 01' widow sister, if dependent. upon the employee, 
when the father of the girl is not alive and no elder brother 
is employed on the railway; and 

(iii) younger brother under the age of 18, dependent upon the em· 
ployee, when father not alive and no elder brother is employed 
on the railway? 

(b) Is it a fact that under t·he revi:;ed Free Pass Rules, which came 
into force on the Indian State Railways with effect from 1st January, 1987, 
the minor brother of an employee referred to in part (a) (iii) above has been 
-deprived of either pass or privilege ticket order privileges, and that widow 
mother and unmarried or widow sister referred to in part (a) (i) and (ii) 
above have been deprived o£ the pass privilege, but are to get some restrict· 
·ed number of privilege ticket orders annually? . 

(c) What were the reasons for this change in the rules? 
(d) Is it a fact that the deprivation of these dependents of the pass 

privileges is based on the British model of the Pass Rules? 
(e) Does the Honourable Member propose to consider the question of 

-restoration of passes for the aforesaid pel'sons, when revising the Pass 
Rules? 

The Honourable Sir Thom .. Stewart: (a) Without considerable research 
it ~  practicable to say what rules for the issue, of passes to dependents 

t Answer to this question laid on the table, the questioner being abIent. 
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of railway employees were actuully in force from time to time on eaob 
railway. In order to obtain a reasonable degree of uniformity in regard 
to this matter, the Railway Board, in a letter dated 21st September, 1986, 
issued instructions defining the term •• dependent relatives", which were-
subsequently modified in the Railway Board's letter dated the 16th Novem-
ber, 1986. ~  extracts from these two letters were placed on the 
table of the House in rE"ply to Mr. Muhammad Azhar Ali's unstarred ques-
tion No. 34 on the 2nd March, 1987. . 

(b) Yes. 
(c) I would refer Ule Honouruble Member to the reply givM to part (d} 

of his question No. 159 on the 25th January, 1987." 
(d) No. 
(e) The question of what revision, if any, should be made in the pass-

rules is under consideration. 

Xl. LalchaDd Bayalrai: May I know if this question will also be con-
sidered with the general qUtlstion of passes which is pending revision by 
the Honourable Member? . 

fte Honourable Sir Thomas Stewart: All uspects of the question will 
be considered: 

Xl. Lalchand .avalral: May I know (It what stage the question is? 

fte Honourable Sir Thomu Stewart: At the stage of consideration. 

Xl. LalchaDd .antral: May I know at what stage, is it going to be 
decided soon or will it take two or three years? 

The Honourable Sir 'l'homu Stewart: I do not anticipate it will be tw<> 
years before a deoision will be reached. 

Kr. Lalchand Xavalra.i: How much time will be taken in coming to a 
decision because the matter has been pending for so long? 

The Honourable Sir Thomu Stewart: I realise, Sir, that the matter has 
been pending for a long time, but I can give no accurate forecast of when 
a decision will be taken. 

RAOUL DISCRIMINATION IN THE POST1NGS OF STAB ON THB MADRAS AND-
SOUTHERN M.umATTA RAILWAY. 

tl046. ·Kr. O. Jr. lIuthuranga lIudaliar: Will the Honourable Membet> 
for Railways please state: 

(a) the railway stations under the control of the Madras and Southern 
Mshratta Railway which are well known for (i) a healthy 
climate, (ii) facilities of education and (iii) medical assistance; 

(b) the total number of junctions under part (a) above; 
(c) the number of Anglo-Indian Station Masters, Signal Inspeotors' 

and Permanent Way Inspectors, at the junction stations re-
ferred to in PaTt {b) above as compared with their Indian 
confreres; 

t A ~  to this queation laid on the table, the questioner being ab .. nt. 
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(d) whether Government are aware that a very large number of the 
stations referred to in part (b) above are in practice reserved 
for members of the Anglo-Indian community. and whether-
there is a lot of dissatisfaction and ill-feeling in the Indian 
section of the railway employees on this ground; 

(e) whether it is a fact that the posting of Anglo-Indian employees 
to particularly favourable stations is intended to increase their 
efficiency. and if so, whether similar grounds do not apply to 
Indian employees; and . 

(f) whether Government propose to make necessary enquiries in the 
matter so SR to remove discontent in the ranks of Indian em-
~~~  . 

'!'he Honourable Sir 'l'bDmu Stewart: (a) to (f). Government have no-
informll'tion. The staff employed on this railway are not Government ser-
vants but are the servants of the Madras and Southern Mahre.tta Railway 
which is Company-managea. I am, however. sending a copy of the ques-
tion to the Agent to examine the allegations of raciai discrimination in the-
question And to take such action AS he may consider necessary. 

THROUGH CARRIAGE FOB PASSENGERS TRAVELLING BETWEEN JHANG-
MAGID AN A .AND LABOBB. 

1047. ·Kr. lj[. K. Abdullah: Will the Honourable Member for Railways. 
please state: 

(a) whether it is a fact that Jhang-Maghiana being a District head-
quarter. a considerable number of passengers travel by night 
train to Lahore; 

(b) whether it is a fact that no direct train from Jhang-Maghiana to-
Lahore and vice verBa is provided that res('hes Lahore early 
in the morning; and 

(c) if the answer to pArts (a) and (b) be in the affirmative. whether' 
Government propose to take necessary steps to run a through 
bogie composite to and from Jhang-Maghiana in connection 
with Mari Indus train? 

The l!Gnoarable Sir Thomu Stewart: (a) An investigation of the posi-
tion made two years ago showed that the number of passengers travelling-
by the night train from Jhang-Mnghiana and Jhang City to stations on the 
Shorkot Road-LyaUpur-Lahore section and the Shorkot Road-Jaranwala-
Lahore section averaged 88 per day. .; 

(b) There is a direct train leaYing Jhsng-Maghiana at 9-45 P.II. which 
reaches Lahore at 10-5 A.M. the following day. In the reverse direction, 
the direct train leaves LahorE' at 5-5 p.x. and reaches Jhang-Maghinna at 
2-48 A.II. 

(c) This is a detail of working which Government must leave to the Ad-
ministration to settle. They understand, however, that the number of 
passengers from Jhang-Maghians who travel daily, conneoting at Lvallpur ' 
with the Marl Indus train. averages only 26 per day for Lahore and it is. 
considered that this number does not justify the running of 8 through. 
carriage. 
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Mr. Lalchand Xavalr&1: .May I know from the Honourable Member if 
there is any branch railway on the North Western Railway where they have 
combined first and second class oarriages? 

The Honourable Sir Thomu Stewart: I must have notioe of that ques· 
tion. 

FmsT CLAss CoMPARTMENTS ON BRANOH LINES OF THE NOBTH WESTJIlBl{ 
RAILWAY. 

1048 .• :Kr. H. II. Abdullah: Will the Honourable ~ for Railways 
-please state: . "-

(8') whether it is a fact that at least two first ol88s compartments, 
one for gentlemen and the other for t.dies are prQvided on 
all' the trains on branch lines on the North Western Railway; 

(b) whether it is a fact that first oIass Pt'ssengers very seldom travel 
on these branch lines; and 

(0) if the answer to parts (a) and (b) be in the affirmative, what 
action Government propose to take in order to avoid this 
expenditure? 

The llonourable Sir 'l"homl8 Stewart: (a) On branch line trains, the 
North Western Railway are reducing the first class accommodation to one 
~  and one 4-berlh compartment, which form part of ~ bogie carriage, 
in whieh two second elasR compartments, a compart.ment for luggage and 
a brake van are also provided. 

(b) No. The Administration consider that there is justification for 
the provision of this class of accommodat.ion. 

( c) Does not arise. 

'CLASSIFICATION OF JOURNEYMEN ON THE EAST INDIAN RAILWAY IN THE 
SENIORITY LIST. 

tI049. *Jlr •• Jlohan Lal S&k8ena: With reference to the position stated 
in answer to starred question No. 258 (b) of t.he 11th February, 1986, is the 
1I0nourable Member for Railways aware that journeymen have been in· 
-eluded in t.he seniority list and have been classified with the chargemen 
T·T? If s/), has this been done under inst.ructions of the Railway Board? 

The Honourable Sir 'l'bomu 'stewalt: I am obtaining information and 
wiU 11l,V a reply on the table of the House in due course. 

'CoMMUNAL REPUSENTATION IN THE CENTRAL STANDARD'S OFFIOE 
FOR RAn..WAYS. 

1050 .• :Kr. H. II. Abdullah: Will t.he Honourable Member for Rail· 
~  please state: 

(a) whether the orders regSTding communal representation apply 
to the staff employed in t,he Cent.ral Standard's Office for Rail· 
ways; and 

t Anlwer to this question laid on the table, the questioner baing absent. 
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whether it is 11 fact that there is no Muslim Assistant in the 
clerical grade in tha't office; if so, whether Government propose 
to appoint a Muslim in the next vacancy, in the Assistants' 
grtrde when it occurs? 

'!'he Konourable Sir '!'hom .. Stewart: (8) Yes. 
(b) The reply to the first part is ill the affirmative. As regards the 

second part, the question of filling the next vacancy will be considered 
when the vacancy occurs. 

TBNDBBS TO WORK THE OUT-AOBNCY CoNTBAOT AT BARl"ETA ON THE 
EASTERN BnoAL RAILWAY_ 

1061. .JIr. lCuladhar OhaUha: Will the Honourable the Railway Member 
please state: 

(a) if it' is a fact that the Eastern Bengal Railway called for tenders 
to work the out-agency contract at Barpeta and that the said 
tenders were opened 011 the 7th February, 1938; 

(b) whether the tender quoting the lowest and reasonable rate was 
not accepted;' 

(c) whether the tender of one Chlindiprasad Mahajanhappened to 
be accepted, even though he quoted a higher rate than others; 

(d) whether it is It fact that the person offering the lowest rate was 
certified to be reliable for the work by the local civil authority 
at the request of the Railway authorities; and 

(e) if so, whether Government are prepared to ask the Railway 
authority the reason for the non-acceptance of the lowest 
tender? 

The Honourable Sir Thomas Stewart: (a) Yes. 

(b) to (e). I understand from t,he Agent that the tenders were consi-
dered hy a committee who de('med thnt the choice lay between Chandi.-
prasad Mahajan and another. The.latter's tender was higher for passen-
ger rates, but lower for goods and parcels traffic. 'l'he goods and purcels 
ra.tes quoted were, however, helow those of the pl'!wious contractor who 
had failed, snd it was considered doubtful whether II snti.qfactory service 
could be given with these rntes. The matter was accordingly referred to 
the local civil nuthorities who rer.oTlll'nellded Chandiprssl\d Mahajan whose 
tender was then accepted . 

. Mr. J[uladhar Ohaliha: May I know whom the eivil authorities COll-
suIted? 

The Bonourable Sir Thomas Stewart: From the information in mv 
possession I understand that the.' recommended Chandiprasad Maha.jan. 

Mr. E. Santhanam: With referenee to the answer to Ilart(c) may I. 
know how much higher ~ this ~  rate over ~  lowest. tender? 

The Honourable Sir Thomu Stewart: I should require not.i('e of ~  
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DBP.R1VATION OF PASS PmVlLEGES OF OERTAIN DEPENDENTS OF RAILWAY 
SERVANTS. 

1052. -Ill. B&m&yan Pruad: (a) Will the Honourable the Railway 
Member be pleased to state whether it is a fact that the Crewmen of the 
East Indian Railway enjoyed the privileges of free lodging, free light, 
etc.'! 

(b) Is it a fact that on the abolition of the Crew system and introduc-
tion of the Moody-Ward scheme, most of the Crew staff, including old 
Ticket Collectors absorbed in the Crew system on Crew scale of pay and 
allowance, were posted 88 Ticket Colleotors and the privileges of free 
lodging etc., were withheld from them? ' 

(0) Why were the Crewmen, who are flow employed as T ~  Collectors 
deprived of the privileges? • 

(d) Is the' Honourable Member prepared to look into the matter and 
order the restoration of the privileges to the Crewmen also, now employed 
as Ticket Collectors? 

'!'he JIonoar&ble Sir 'l'bomu Stewart: (1\) to (d). Government huve no 
infonDlltion. These are matters of detailed administration entirely within 
the competence of the Agent, East Indian Railway, to whom I am sending 
a copy of the question for information and such nction as he mny con-
sider necessary. 

AOCIDENT BETWEEN UNGCHALIBT AND UILALUNG ON THE ASSAM BENGAL 
RAILWAY. 

1058. -Ill. ][uladhar 0h&Uha: (a) Will the Honourable Member in 
charge of Railways please state whether there was an accident on the 
17th February. 1988. when the petrol Express No. 583 of the Assam Bengal 
Railway. was crossing a bridge between Langchnliet and Lailalung 
stations? 

(b) Will Government please st.ate whether the engine with a loco. rest-
van and two wagons went off the rails and caused instantaneous death of 
the driver and serious injuries to the fireman? 

(c) Is it a fact that the rails near the bridge were not properly bolted 
and, if so. who was responsible for this negligence? 

(d) Is it also a fact that the brakes of the engine did not work properly 
and the driver failed to stop the train which caused his death? 

(e) Are the engines inspected periodically as to their fitness? 
(f) When was this particular engine last inspected, and were the brakes 

found in order? . 
(g) Have Government made enquiries and found out the exact cause 

of the accident? 
(h) Have the Railway authorities psid any compensation to the depend-

ants of the driver and to the fireman for his injuries? If 80, when and what 
amount? 

.. The HOI1Our&ble Sir "!"hom.. aM"ad.: (a) and (b). The Assam Bengal 
~  Administration reported on the 17th February t.hat the engine and 
SlX veliicles of a goods train capsized when passing over Il bridge between 
Nailaung and Langchaliet stations, resulting in the death of the driver of 
the train and injuries to five other railway employees. 
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(0) to (g). The Government Inspector of Hailways held an enquiry into 
this accident and his report, which is awaited, will be published in due 
course. 

(h) I have asked the Agent of the Assam Benga:l ~  for the 
information and will place a reply on the table when It IS received. 

1Ir. ltuladhar Ohal1h&: May I know whether the bridge was inspected 
and when it was last inspected? 

fte BODOUlable Sir Tbomu StiwaR: I should require notice of that. 

1Ir. K1Iladhar Ohaliha.: It is there in part (f) of the question. 

'!'he BoIlourab1e Sir Tbomu Stewan: It is perfectly true that the 
zoeference has heen made, but as that will be one of the matters which 
will be the subject of investigation by the Government Inspector, I sug-
gest that we ought to wait his report. 

AOOIDENT FROM A SHUNTING ENGINE AT AlrILAPUTTI ON THE DIBau 
SADI:YA RAILWAY. 

1054. *1Ir. ltUladhar OhaWla.: Will the Honourable the Railway 
~  please state: 

(a) whether Dr. Pratul Chandra. Duara. of Dibrugarh town was run 
over and killed by a shunting engine of the Dibru Sadiya 
Railway in Amlaputti on the 11th February, 1938; 

(b) whether the death was due to the wrong directions given by the 
staff at the station; and 

(c) whether Government propose to take sufficient precautions to 
stop accidents from the shunting engines at the Amlaputti 
station, where they block traffic for a long time at the level 
crossing there? 

The Honourable Sir Thoma. Stewart: (a) to (c). I am calling for the 
information required by the Honourable Member and will place a replv on 
the table when it has been received. • . 

Xr. Kanu Subedar: Sir, I stepped into this House just as my quas-
tious were bping passed ,WHr: I had some little trouble with my car on 
the way. May l have your mdulgence to put my ~  now? 

Ill. President (The Honourable Sir Abdur Rahim): In the exceptioM,l 
circumstances mentioned by the Honourable ~  I wiII permit him 
t<) put his questions. 

CAPITAL EXPENDITURE ON THE ALL· INDIA RADIO. 

1028. *1Ir. Xau Subedar: (a) Will the Honourable Member for Com. 
munications state the total capital cost incurred on the All-India Radio 
Department since its inception, and under which different heads this was 
incurred? 

(b) How much of this was incurred from revenue and how much from 
borrowed funds, if any? 
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(c) How much of this was spent in India, and how much abroad? 

The Honourable Sir Thomas Stewart: (a) A statement giving the re-
quired information is laid on the table of the House. 

(b) The entire expenditure was incurred from revenue. 
(c) A sum of Rs. 3,82,000 was spent in India and the rest. was spent 

abroad. 

Statement Bhowing the ~  Ezpeuditure incurred in the ALL-India RtJdio 
up to the £8th February, 1938. 

Head . Amount ipeDt 

Work. 
Equipment 
Other Charg811 

Total 

Re. 
2,80.806 

16.'0.310 
I,01,1l18 

20,22,0'3 

lIr. N. II. Joshi: :\1 ay I ask whether the aC('ountH of this department 
are kept on tilt' SHIlle lines ns t ht' af·(·ount.g of the commercial depart-
ments, ~  ()ffices and ~  

The lIoDourable Sir Thomas Stewart: ~  it is not yet 11 commer-
cialised department . 

• r. N .•. Joshi: MIIY 1 ask wiletlwl' Government propose to commer-
~  ~ department? . 

The Honourable Sir Thomas stewart: They hnve no inllllediate inten-
ti0n of doing so. 

CIRCULAR RE hmIANISATION OF HIGHER OFFIC'ES' IN THE KARACHI PORT 
TRUST. 

1029. *lIr. Jlanu Subedar: (a) With reference tQ his repLy to 
starred question No. 573 on the 2nd. of March, 1988, will the Honourable 
Member for Communications state what was the circular sent out on 
the question of Jndianisation of higher' offices in the Port TrUtltf; in india? 
When was it Bent out? 

(b) What was the effect of the ciJ'cular which was sent out? Have 
Government aRy information whether any offices falling vacant thereafter 
were actually filled by Indians in accordnnce with that circular? 

(c) Have there been cases wlH'n GOVf'rnment found that, the instruc-
tions in the circular were disregarded? 

The Honourable Sir Thomas stewart: (a.)!t circula: ,vas ~  in 
1922 inviting the co-operation ~ all PO!t Trusts. In ~ pohc:y of Indlamsf\-
tion. A further circular was Issued III 1933 III WhICh the ~  Tr?sts 
were asked to submit I.onn\lal returns on the progress of IndlsDl8atlOll. 
'The date of the circular wns the 19th April, 1933. 

(b) The pereentage of Indians. holding sppoi.ntments with a. maximum 
salary of ~  ,500 Ilnd above hrls risen from 9'4 III 1925 to 44'8 III 1936-37. 
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This result is ascribable to the eo-operation of the Port Trusts in the 
policv of Indianil;ation rather than to the cireulars which contained no 
instrilctions except that of submission of returns. The second part of the 
question does not arise. . 

(c) Does not a.rise for the reason already stated. 

Mr. lIanu Subedar: Since 1933 when this circular was issued much 
time has passed. Do . Government propose to issue a fresh circular this· 
time' giving instructions instead of merely asking for submission of 
returns? 

The Honourable Sir Thomu Stewart: No. The figures I have quoted 
show that there is no need for any further instructions. 

111'. LalchaDd .avalrai: May I know if the Government's policy is 
that the Chairman of Port Trusts should be Indians? 

The Honourable Sir Thoma. St.ewart: No. I cannot say t·hat i,hat is 
our pOlicy. 

111'. Lalchand Navalrat: What is the ~  then for Indianisation of 
these posts? 

The Honourable Sir Thomu SliewaN: Sit·. I am afraid I cannot, in 
answer to 1\ supplementary question. expound the policy of Government 
in regard to making appointments. 

1Ir. Kanu Subedar: Have GOyeTlllllent formed Hny views liS to having 
Indians as chairmen in the mlljor Port Trusts in India? , 

The Honourable Sir Thomas Stewart: Yes; Government have views. 

1Ir. lIanu Subed.,: Will Government place t.hose views before the 
House? 

The Honourable Sir Thomaa Stewart: If the Honourable Member wilJ 
give me an opportunity of doing so by raising the matter on a Resolution. 
I shall be happy to do 90. 

1If. Kanu Subedar: Mny I inquire whether the Honourable Member 
will do 90 if I put a question to that effect which will give him thE' desirelt· 
opportunity? . 

The Honourable Sir Thomas Stewart: I cannot expound the policy of 
t,bs V ~  in answer t,o n question. 

TRANSMITTING EQUIPMENT FOR BROADCASTING. 

1030. *Kr. ~  Subedar: (a) Wit!! reference to his reply to part (b) 
of stArred QUp.stlOn No. 571, asked on the 2nd of March, 1938. will the 
Honourable Msmher for Oommllnicationp I'ltate for what oquipment Iimit,ed 
tenders were asked for in the United Kingdom? 

(b) When was this done? 
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(c) Why were the tenders confined to British firms only? What were 
the nSlDes of those firDas? 

(d) Were the order given at the lowest price quoted? 
(e) Were any negotiations with the supplying firms carried on by the 

-Controller of All-India. Radio before the tenders were invited? 
(f) Was the Controller of All-India Radio in the United Kingdom at 

the tilDe when the tenders were invited or considered? 

The Honourable Sir "!'homas Stewart: (8) For the 20 K. W. Medium 
Wave transmitter at Delhi. \, 

(b) In December, 1984. 
(c) and (d). When the order was first placed with the High Commis-

'sioner he was asked to call for public tenders. Subsequent enquiries. 
however, shqwed that the ordinary procedure for calling for tenders would 
'involve a delay of several months as time would have to be given for the 
receipt of tenders from Europe and America and for their examination, 
As Government were anxious that the Station should begin operating in 
the cold weather of 1935-36, they wished to avoid any delay and decided 
to instruct the High Commissioner to call for restricted tenders only. He 
'accordingly called for tenders from two firms, vi •. , Messrs. Marconis 
and t,he Standard Telephone Company. The amounts of their tenders 
were roughly the same but it was considered that Marronis' offer was 
the more favourable of the two. as it included several compollent!; of 
-ilpecial value to India. 

(e) No, Sir. 
(f) The Controller of Broadcasting was appointed much later. 

EKPLoYMJDNT OF MESSRS. A. H. WHEELER AND COMPANY FOB BUNNING 
BOOl[ STALLS ON RAlLWA.Ys. 

1081. *J(r, KaDu Subedar: Will the Honourable MelDber for Com-
munications state: I 

(a) which of the Railways are employing Messrs. A. H. Wheeler 
and COlDpany for the book stall; 

(b) since when this firm has been employed; 
(c) what are the terlDs of 6lDployment of this firm; 
.(d) whether 'Government have any control over the elas. of 

magazines or literature, or newspapers, which this firm 
carry in their stalls, or, which they will not carry; 

(e) whether these people have the monopoly of selling book. and 
newspapers on the stations; 

(f) whether it is true that rejected and left-over novels purchased 
by the weight are being brought to India and dumped on 
the public at these stalls; 

(g) whether Government have' ever invited any other firlD by private 
treaty, or by public tender, to undertake this work; 

(h) whether Government have insisted upon Messrs. Wheeler's 
stalls carrying any Government publications, or given any 
special facilities to them to do so; and 
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(i) whether Governmen1l propose. to bring up this question at the 
next meeting of the Railway Finance Committee in order 
to Beaure maximum public convenience ftOtn'th8iJe stalls? 

'!'he JIoDourable Sir 'tlomu Btewart: (a) Practically all the principal 
Railways, except the Assam Bengal, Bengal (lnd North Western, Madras 
ud &uthern YahTRtta and South Indian. 

(b) The information i!'l not readily available and itil compilation bY 
-the various Railways concerned would involve (\ considerable amount of 
lab'our.· ,. '" . 

(c) to (e) and (g). I would refer the ltonourable Member to the repl)' 
given to parts (a), (g) and (i) of Pandit Sri Krishna Dutta Paliwal '8 
oqutlstion Nt). 522 on t.he_.19th September, 1935. 

(f) Such. informrit;ion as Government have in regard to publicatiotll .old 
~  the book stalls does not support. the suggestion in the Honotlrl,ble 
Member's question. 

(h) No. ' Wheelers will stock a.t their book staUs Any' publications for 
which there is a generai demarid from t}{e travellirtg pUblic. 

(i) No. Thl) matter is one which might more appropriately ~ 
cUBsed by Local Advisory Committees on Railways, if the members thereof 
-collsider such a discussion necessary. 

Seth GoviDd D88: Are Gover'lment aware that Wheeler generally Rsks 
'for a very high 'commission from the famous publishen of India -.nd, 
therefore, they are unable to supply their publications for Bale in their 
-stalls? 

, ..:rheB:onourable Sir Thoma. Stewart: I suggest that that is II. question 
which es not arise from the unswer I have given . 

. ~  . u ~  WitlJ. reference ~  ~  answer to part ,<b) of.the 
.quesbon 10 View of the fact that thIS finn has been working for the 
railway from times immemorial, is it permissible to make a suggestion 
-that t .e arrangements should now be' reVised in order to 'Jecure to the 
~  Yte ~  benefit of getting firet rate ami up to date .publica-
tlOns ~  the raIlway stalls? ' 

"rhe Honourable Sir Thomas Stewart: Yes. 

Ill. LalchandlJa.'f'a1rat: May i know from the Honourable Membpr if 
Messrs, Wheeler Rnd Co. pay any charges to the railways for Lite sta!ls? 

'!'he Honourable Sir ThoJDal stewart: I should require notice ~  that. 

1Ir. LtJcbaDd :R'avairllt: May I also know from the Honourable Mem-
ber if there is any control of the railways over Messrs. Wheeler lind Co., 
with regard to the books,-their selections and other tlJings, and r·rice? 

'!'he HODourable Sir TbOlllU stewart: I cannot answer that without 
notice. 

iii. 1lUd htt PlDa .. : Is it :Oot a fact thtlt tlterrbookl3, luggage, fur-
niture and everything else is carted free all over India? 

B 
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The Honourable Sir Thomas S ~  I must have notice. 

lB. If .•• .J0Ib1: May I ask whether it is not the personal experience-
of the Honoura.ble Member that Messrs. Wheeler and Co. ~  for-
books higher prices than the ordinary book stalls? 

'!'he Honourable Sir Thomas Stewart: I cannot remember that I have--
ever bought a book. 

Prof. N. G. Ranga: Is the Honourable Member aware of the fact that 
books published in the Penguin and Pelican Series are sold, at eight 81ln8& 
per copy by Messrs. Wheeler and Co. whereas they Bre ~  in Old' 
Delhi at six annas a copy? • 

Kr. Prelddent (The Honourable Sir Abdur Rahim): That is II. qUE'stion-
of which notice ought to be given. 

Prof. N. G. :B.auga: With reference to part (b) of the question, is fhe-
Honourable Memher aware that Messrs. Wheeler nnd Co. had "ritten to-
various publishers in this country that they WeTI3 not in the habit of 
stocking serious literature but were prepared to stock only light literatura?' 

The Honourable Sir Thomas Stewart: No. 

Kr. Jlana Sabeda.r: Will the Honourable Member collect information-
about the value of freight concessions given to this firm and place it }:·efore-
this House? 

ft. Honourable Sir 'l'homaa Stewart: Let the Honourable Member r glve-
notice of a question. .-' -

r. 
' .. '. , ___ ' J' 

Prof. N. G. RaDga: When will the present contract come to , all ond?' 

(No answer.) 
Prof. If. Q. Bang": The Honourable Member has not answered that-. 

question. 

Mr. President (The Honourllble Sir Abdur Rahim): Apparently he hab 
given all the information that he has and he wants notice. 

Prof. N. Q. Ranga: In part (b) of this question the question is, "Since 
when has this firm been employed?" . .'. . 

J[r. Pre81dent (The Honourable Sir A~  Rahim): The ~  
Member's question is when the contract Wlll ~  to an end. That IS .. , 

different question. ' 

Prof. N. G. Jl.anga: That is, the terms of employment. They have' 
been employea for a. very long time and it looks as though they will con-
1;inue to be . so perpetually, and, the Honourable Member is not prepared lo-
Idl us since when t.hey have been employed. 
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The Honourable Sir Thomu Stewan: The Honourable Member will find 
the answer to his question in the reference which is contained in . my 
answer. 

Prof. N. G. Ranga: What is that? 
The Honourable Sir Thomu Stewart: I think he will find out from 

my answer. 

Prof ••• G. Ranp.: The reference is to 1935, some time ago. Will he 
kiMly read the answer? 

1Ir. President (The Honourable Sir Abdur Rahim): The Honourable 
Member has already given the reference. Next question. 

Seth Govind Du: Are Government going to invite tenders after the 
term of Messrs. Wheeler Bnd Co. has expired? 

The Honourable Sir Thomas Stewart : Government are not responsible 
for that contract. 

SHORT NOTICE QUESTION AND ANSWER. 
IN.WGURATIO!f OF THB FEDERATION. 

111'. L. O. B1I88: In view of recent newspaper reports, will the Hon-
ourable the Leader of the House be pleased to state whether there has 
been any change in the attituOe of His Majellty's Government and the 
Government of India, as described in the answer given by the Honourable 
the Finance Member in this Assembly to starred question No: 787 on 
the . 10th March, 1938. towards the early inauguration of Federation? 

The Honourable Sir Hripendra Sire&:: There has been no change, and 
the answer given by the Honourable the Finance Member represents the 
considered policy of His Majesty's Government and of the Government of 
India. 

UNSTARRED QUESTIONS AND ANSWERS. 

PuNJABIS AND NON-PuN,TABIS IN CERTAIN POSTS IN THE RAILWAY L A~  
ACCOUNTS OFFICE. . 

115. Bal Bahadur Seth Bhagchand SODi: Will the Honourab!e ~ 
Railway Member please state the number of l>unjabi and non-Punjabi 
incumbents in the posts of Superintendents, Accountants, Sub·Heads and 
Clerks Cla.ss I, in the Railway Clearing Accounts Office? 

'!'he Honourable Sir Thomas Stewan: With your permi88ion, Sir, I 
shall answer questions Nos. 115 and 116 together. 

Staff statistics in ·the Railway Department are not maintained by pro-
vinces of origin and Govf'l'ntl1ent do not consider it necessary to call for Ii 
special compilation in respect of the .Railway Clearing Accounts Office. 

B 2 
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PaoJlOTIONS TO CERTAIN POSTS IN TO RAILWAY CLEA.lUNG AOOOUNTS 
OFFICE. 

Bs.iJ.t;16.:m beBahadJ ur Seth Bhagclland SoD!: Will the Honourable the 
ay em r  p ease state separately: 

(a) the number of promotions made to the posts of Superintendents 
Acco';IDtants. Sub-Heads an'd Clerks CluBs I, in the Railwa; 
Cleanng Accounts Office since (i) 1st January, 1929, and (ii) 
1st Januc.ry, 1986; and , 

(b) the ~  of ~ ~  referred to in parl <a) above that 
were gtven to Punjab! and non-Punjabi stad; respeetively? 

PBoMOTIONS IN TlIlI: RAILWAY CLlUJUNG AOO-OUNTS OFFICE. 

117. Ba1 Babadur Seth BhagohaDd SOD!: (a) Will the Honourable the 
Railway Member please staie whether it is a fact that the committee pre-
aDded over by Mr. M. K. Mittra. which was appointed in 1930 for fixing 
the seniority of the staff of ~  Railway Clearing Accounts Office, hod re-
ported that the staff transferred to that office from the Great. Indiun Pen-
insula and the Bomba'Y. Baroda and Central India Railways, hRd 110t been 
given equitable ~  in the allotment of higher grades of the office 
and that t,he Committee had made strong recommendations for "Out of 
tuni" promotieh9 to the higher grades for the above staff? 

(b) If the reply to the above be in the affirmative, will Government 
please state what steps have been taken to give effect to the above recom-
mendations and with what result? 

ft. Bonourable Sir Thomas Stewart: (a) The Mitra Committee in J92H 
recOmmended thnt the MseR of thd then senior men of the East Indian, 
Great Indian Peninsula and Rombllv. Baroda and Central India Railw,\;' •• 
wh6se chances for promotion in the· ordinnry course were remote, might :";e 
given specinl consideration for a short time, even if the men wet'e n:Jt 
technically the most senior. 

(b) The recommendations of the Committee have been given ~  to, 
Bubject, of course, to t.he general fitness of the persons concerned, for the 
higher posts in question. In certain Mses in 1934, clerks taken V~  

from other railways than the Nort.h Western were exempted from the ~

parimental examination (Appendix C) and this concession was given, OVf>r 
and above what was recommerided by the Committee. 

PnOMOTIONS IN THE RAILWAY CLEARING ACOO'O'lrts O:Jrnc"E. 

He. it&t Bah.llm Seth BhaJchand Son!: (i) Will the Honourable the 
Railway Member please state wbether it is 8 fact that: 

(ar ~  'Pe1'8Onnel of the R"ilway CleA.ring Accounts Office consists 
of men drawn from Bomhay. :t\jmer, Berillal, the Punjab and 
the United Provinces, but that the ~ ~ DlImber of 
higher grade posts are held by the Punjabi staff alone; 

t For &DIwer to this queetion, •• t answer to question No. 115. 
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(h) 90 per cent. of the grade to grade promotioDs ~ t?", above office 
during the last nine ~ have gODe to PUDJabls; and 

(c) the staff transferred to the above office from Bombay, Ajmer 
and Calcutta had not been allowed equitable shure of higher 
grades and that they have DO chances of promotions in the 
future either? 

(ii) Is it the policy of Government to p.nsure fair and ~  treat-
ment to the staff from all the Railways in the Railway Clearmg Account... 
Office, and if so, are Government prepared to take steps to ~ the 
rlispn,.ity in the distribution of higher grade posta among the PunJabl and 
non-Punjabi staff, of that office as early as possible? If not, why not? 

'l'he Honourable Sir Thomas Stewart: (i) (a) and (b). Honourabl!, 
Member's attention is invited to the reply to questions Nos. 115 and 11B_ 
No statistics of staB by province!! of origin are maintained. 

(c) I would refer the Honourable Member to the reply given t') ,rues· 
Hon No. 117. 

(ii) The answer to the first part is in the affirmative; as regards 1l1e 
second find third parts, Govel'llment do not regulate promotions in their 
offices on a baRis of provincial qt· atas but on the basis of the rights cmd 
merits of the persons concerned. 

PROMOTIONS IN THE RAILWAY CLEARING ACCOUNTS OFFlC]J. 

119. 1tal ~  Seth Bhagchand Bont: (a) Will the Honourable the 
R.nilwt,ly Membe,r please st.ate whether it is a fact that the staff trans-
~  to the Railway Clearing Accounts Office from the Bombay, Baroda 

and Centrnl India Railway had submitted memorials to the Finl\.'llcial CoI8-
missioner, Railways, drawing his attention to the inequitable ~  of 
~  posts of the office among its various staff and the monopolisation 

of promotions by the Punjabi staff 8'10ne and requesting for due considera· 
tion of their C81j1eS ~ recoJ;llme.nded. by the Uit.tra Committee? 

(b) Is it also a fact that the above memorials were not even allowed 
too reach the Financial Commissioner but were held up by the Controller 
of Railway Accounts? 

(c) Is it also a fact that promotions (both in turn and ~ of turn) to 
higher grades, made even alter the mfltter' of distrihution among 'the 
various staff had come to the notice of both the Controller of Railwatr 
Accounts and the Director, Railway Clearing Accounts Office. 11:1\a one 
find. all gone to the Punjabi staff? 

(d) If the reply tq the above be in the affirmative, will Government. 
~  state: .(i) the reasons for withholding the memorials and (ii) whe-

~  will now give consideration to the reques,t ~ in the memo. 
1'1Il s 

(b) The representations were withheld by ~  ControlIeJ:' d Railway 
Accounts under the powers vested in him. 
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(c) Honourable Member's attention is drawll to the reply given to 
~  questions Nos. 115 and 116. 

_. (d) (i). The representations were withheld because the memorialistlJ 
advanced a claim of an obviously unsubstantial character. 

(ii) Does not arise. 

\ 

STAT& LNAGIIIlBNT 01' THB BOMBAY, BARODA AND CBNTlUL·'INDU &u.WAT • 

.120. JIr. B. B. Varma: Will the Honourable Member for Railwaya 
please state:, 

(a) whether the Secretary of State in 1005 purchased the property 
vesting in the Bombay, Baroda and Central India Ruilway 
Company by paying a fixed purchase price; if 80, what waa 
that price; 

c(b) 'what were the reasons, which prevent.ed Government from tak-
ing over its direct management in 1906; and 

{c) whether Government now propose to tuke over itt! ~ 
management; if not, why not? 

The Honourable Sir Thomas Stewart: (a) Yes. The purchase price 
amounted to £14,556,903. • . , 

(b) Government were of opinion that the policy of Company-manu£'o: 
ment was in the best interests of the State, Bnd that there werE' nfl o.de-
quate reasons for departing from that policy in the case )f. tlli!! 1 £rti-
cul8t' railway. 

(c) The earliest date on which the existing contract can be terminRted 
is the 31st December, 1941. It is premnture to consider now the que"-
tion of taking over the line under direct State management. 

PROMOTIONS TO NON-SELE<JTlON POSTS ON ST ATE RAILWAYS. 

121. 1Ir. B. B. Varma: Will the Hononrable Member for RllilwBVB 
plea88 refer to un starred question No. 96 Bsked in this House on the 8th 
October, 1986, and state: 

(9.') whether it is a fact that grade to grade, class to class advance-
ment of non-gazetted staff in posts declared as non-selection 
posts is made by selections on the Eastern Bengal, East 
Indian, Great Indian Peninsula and North Western Rail-
ways; 

(b) the posts declared 8S selectfon posts on those llaiI1Ir8YH; 
(e) the rule which provides selection in non-selection posta on thosp 

Railways; and 
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(d) whether the Honourable Member will place on the table the 
proceedings of· Selection Committees held on non-selection 
posts on those railways; if not, why not? 

The Honourable Sir Thomas Stewart: (a), (c) and (d). I would rift!r 
'the Honourable Member to the note under item (vi) of Rule 2 and note 3 
-under Rule 76 of the 'Rules for the recruitment and training of non-
gazetted staff (except apprentice mechanics, trade apprentices, laboo,ll'et:S 
and inftlrior staff) on State-managed Railways', a copy of which is ill the 
Library of the House. Government have no reason to believe that these 
Rules are not being follow.ed on the State-managed Railways. If, row-

·ever, the Honourable Member will specify an instance in which these 
Rules have not been acted up to on any State-managed Railway, I slaaU 

·enquire into the matter. 

(b) Government have no information. This is a matter of detailed 
-administration within the competence of the Agents of State-managed 
'Railways . 

. ALTERNATIVE EMPLOYMENT J'OR STAFF DECLABED MEDICALLY UNFIT FOB 
EIII?LOYIIIENT ON RAILWAYS. 

12:.1. Iitr. )[uhammad Ashar All: Will the Honourable Member for 
Railways please refer to the answers and information given to starred 
-quest.ions No. 188, No. 341, No. 442 and No .. 1096, asked in this House 
-on 21st February, 1934, 20th Februa'rY, 1035, 17th September, 1935 and 
10th March, 1986, respectively, and state: 

fa) what is the alternative employment for the staff declared medi-
cally unfit for employment in A and B categories; 

(b) what are the suitable employments for the staff failed in the 
eye-sight test in A and B categories; and 

(c) whether the pay of the staff who failed in the eye-sight test in 
A and B categories and were provided employment in cate-
gory C, where scales of pay are identical to A and B cate-
gories, is reduceable; if so, why? 

The Honourable Sir Thomas Stewart: (a) and (b). Government have 
mot specified alternative forms of employment in such cases. Railway 
Administrations have full powers to decide for which post an employee 
'Who has failed in eye-sight test is suitable. 

(c) In such cases, the pay of an empJoyee would be governed hy Rule 
US of the Fundamental Rules. 

ALTERATION IN THE DATE OF BmTH OF R.uLWAY EMPLOYEES. 

128. 1Ir. Kuhammad A.Ihar All: Will the Honourable Member for Rail-
ways please refer to the answers given to starred questions No. 1695 and 
No. 1247, and to unstarred questions No. 606 and No. 19, asked in this 
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House on the 17th April, 19S(), and 15th Oct,ober, 1936, and 17tp April .. 
1986. and Slst Augtlst. 1986. respectively and state: 

(a) whether, under I ~  228-A of State RailwB!Y Open Line 
Code, Volume II, the power to alter the recorded date of 
birth is vested in the Railway Board; 

(b) whether the ~  Board in their letter No. E-34-L.G.-39,. 
dated the Slst January, 19S5. asked the Agent./l to eDtertain 
apphcations for ~  of recorded date of birth and laid 
down the policy; and 

(c) what proof of satisfaction is required by the East Indian Railway 
to alter the recorded date of birth? ' 

ft. BOIlOurable Sir ftOlllU Suwan: (a) Yes. I may, however, meo-
tion that the power in the case 'Jf nOll-gazetted staff to alter elatet! c·f birth, 
after entering Government service, haa been delegated to the Agents of 
Btate-lDanaged ~  

(b) Presumably the Honourable Member is referring to the Railway 
Board's. letter dated the Brd January, 1935, if so, the reply is in the 
affirmative. 

(c) The evidence produced should be such as to furnish an uncontro-
vertible proof that the date of birth of aD. employee is not as recorded 
in the service register. 

~ ~AL eo.POSITION OF TllE STAJ'F IN THE RAILWAY BOA:aD. 

124. JIr. Jlubammad .&.mar .-n: Will the Honourable Member for 
Railways please state: 

(a) the number of both gazetted and non-gazetted staff, (:ommunity-
wise, and the Railway to which they belong, employed in 
the Railway ~  (Railway Board), on the 1st March, 
1987, and on the 1st March, 1938, respectively; 

(b) the percentage of each community Bnd of each Railway, to 
which they belong, against the total strength of gazetted 
and non-gazetted staff of the Department, respectively i anll 

(c) the reason for preponderance in gazetted and non-gazetted staff 
of ~ Department, ~  by "'QY community ~  
'Fy ~  ~ ~  

'!"he Honourable Sir Thomas stewart: (a) and (b). Two statement. 
(A aDd B) giving the :required inforwation are placed below. 

(c) The gazetted posts in the Railway ~  '8 office are filled by selec-
tion of Buitable officers already in the servICe and not on communal .con-
siderations. 

The vacnncies in the non-gazetted establishment are filled either .by 
~  recJ:uitment tQ which orders ~ ~ I  ~ ~  

~  or by'transfer of suitable ~ from railway administrat,iona or ~ 
oqiees without ~  cODJiqerations. . 



A. 
BtaIMIImI .Jaowing,1Ie ftUfll6er aM fJft"Cenla{/e oj Q,.etted Staff by Com",,,n"iu and by Railt&fJ1II, tmployf J in RailtcGJI DefHJf1menl ~ B-.I) 

on lei March, 1937 and lilt March, 1938. 

Community. Railway • 

• -
Euro· Hindua. Mualim. Anillo. Indian N.W. O. I. P. E. B. E. I. Other -- pe&na. Indian. Christian. SoUl'Cel. 

--- ;l% ---- -----
No. % No. % No. % No. % No. % No. % No. % No. % No. % 

r----- f---- -- -- -
let March, 1937. 8 32 8 32 4 18 4 18 1 4 :1 28 3 12 2 8 1 4 12 48 

lr:t March, 1938. 9 38 8 24 li 20 4 18 1 4 32 3 12 1 4 1 4 12 48 
-

\ 

~ 
III 

E 
J 
:D 
,ia 
'III 
',oj 
1:; 
~  
:--5 
~ 

'1D 

1 
!II 

i 



I. 
a ..

....
....

 ..
.,

 tA,
 IM

ItJI
be

r a
d

 ~
 o

J 
N

on
.O

.t
ff

et
l &

46
 C

om
tm

m
"'

· ..
..

. "
,.

"z
.,

. '
" 

tA
, B

at
'i.

,..
 b

.,p
rin

ltl
l (

lla
iM

lr 
&

.d
) 
Oft

.-
1

. J
la

te
A

, 1
9&

'1 
cm

d 
1"

, M
at

eA
, 1

93
8.

 

H
in

du
. 

M
us

lim
. 

A
ng

lo
.' n

di
an

. 
In

di
an

 C
hr

iI
ti

an
. 

Si
kh

. 
-

N
o.

 
%

 
N

o.
 

%
 

N
o.

 
%

 
N

o.
 

%
 

N
o.

 
%

 

1s
t J

Ia
rc

b.
 1

93
7 

76
 

68
'6

 
10

 
18

·0
 

8 
7·

2 
, 

1·
6 

a 
2·

7 

!a
t J

Ia
rc

b.
 1

93
8 

80
 

67
'8

 
2

! 
18

·6
 

8 
6·

8 
, 

3"
 

, 
3·

' 
-
-
-
-
-

-

N
 .B

.-
T

he
 q

ue
st

io
n 

of
 t·

be
 p

er
oe

nt
ea

e 
nu

lw
ay

w
ia

e 
do

es
 n

ot
 a

ris
e 

in
 t

he
 C

8I
I8

 o
f e

uc
h 

no
n.

ga
ze

tte
d 

St
af

f .
. 

ar
e 

re
cr

ui
te

d 
fr

om
 R

ai
lw

ay
. .

. 
th

ey
 o

eu
e 

to
 b

el
ou

g 
to

 a
DJ

' r
ai

lw
ay

 o
n 

th
ei

r 
co

nf
ir

m
at

io
n 

in
 t

hi
s 

of
fic

e.
 

. 

.. 

~
 

I' ti 5 3 ~
 ., = ~ 
~
 88'
 i3 I!:: i .... -



UN STARRED QUESTIONS AND ANSWBRS. 2289 

FBB I'OR MEDICAL ATTENDANOE ON OEBTAIN STAFF ON THB NORTH WB8TBJLB 
RA.ILWAY. 

125. Jlr. Mubammad. Ashar All: Will the Honourable Member for 
Railways please refer to the answer given to starred question No.7, ARked in 
this House on the 31st J o.nuary, 1938, and state whether it is a fact that 
the Divisional Superintendent, North Western Railway, Lahore, by an 
order No. 494-E/O/P.-5, dated the 19th January, 1938, laid down a fee. 
for Illedical attendance on staff, drawing over Rs. 75? If BO, how far is it. 
justified? 

"!'he Honourable Sir '!'homaa Stewart: Government are infonned that 
the circular letter referred to by the Honourable Member intended to lay 
down a scale of fees payable by the staff for mediea.l attendance on their 
family members at their residences. By a mistake it included medical 
attendance on the staff themselves. The mistake on being brought to 
notice was corrected and the circular letter now applies only to families of 
the staff. 

LBVY 01' LICENOB FBE ON INnIAN REFRESHMENT RoOMS ON THB NORm 
WBSTEBN RAILWAY. 

126. Ill. Muhammad Alhar All: Will the Honourable Member for 
Railways please enquire and state: 

(a) whether it is a fact that in July, 1937, the Agent, North 
Western Railway, decided to levy licence fee on IndU.n re-
freshment rooms; 

(b) whether it is a fact that refreshment rooms contracted by Euro-
peans and Indian khanBamaa are exempted from the said levy 
of licence fees; 

(c) the reasons for this exemption from the levy of licence fee; 
(d) whether the levy of licence fee on Indian refreshment rooms had 

the approval of the Central Advisory Committee for Rail-
ways; if BO, when; 

(e) whether there is any individual person or persons who hold con-
tracts for more than one Indian refreshment rooms; if BO, 
whether licence fee is levied according to the individual 
room or according to the person; 

(f) what are the justifications for the levy of licence fee on Indian 
refreshment rooms only; and 

(g) whether Government are prepared to consider the desirability 
to cancel the levy of the licence fee; if not, why not:' 

The Honourable Sir '!'homas Stew&l1: (9.) The North Western Railway 
Administration had under consideration certain proposals for the levy of 
lioence fees, based on what was considered, after investigation, to ~  a 
reasonable charge to make for the grant of licences for vending contracts 
at stations on that system. Under instructions from the Railway Board, 
however, these proposals have been kept in abeyance. pending a decisic:>D 
by Government on the policy to be generally followed in respect to these 
contracts. 

(b), (c) and (e) to (g). Do not arise, in view of my reply to part (a). 
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~  I would refer the Honourable ~  to the reply I gave to part; 
(b) of Maulvi Syed MurtaZQ Sahib Bahadur's unstarred question No. 112 
on the 28rd March, 1988. 

STATEMENTS LAID ON THE TA ~E  

1nformation promi3ed in reply to 3taTTed qU6Btion No.9 43k'ed by Mr. Bhu.trl 
Lal on the 31st January, 1938. 

ABSENCE OF A GATE AT THE RAILWAY CROSSING SOUTH 01' SATROD VU,J..AOE 

IN IS~AI  DISTRICT. 

(al Then aTe both gate. and a gateman at level crosaing No. 88. situated ~ the, 
80utb of Gang Quarters No. 28. 

(b) ~ not ariBe. 

(c) No application for a gate at thi. level CJ:088ini haa been received. 
(d) Does not arise. 

1nformation promi.ed in Teply t'O IIU1TTl!d que,tion No. 34 asked by Mr. Abdul 

Qaiyum on the 31,t January, 1938. 

EXPENDITURE ON CERTAIN UTJUTY SERVICES IN THE AGENCY TRACTS OF THl!: 

~T EST FnONTIER PROVINCE, 

(a> The lip"" are given below: 

Item. 

I. Education . 
2. Medical Relief 

3. Irrigation 

~ ~ 

2,01.'72 
8,01.198 

72.255 

, •. Sanitation . 69.991 

In additionRe. 20,000 per annum is spent on IIChol&r1hq. ~ bo,.,. from the 
Agenciee. 

Cb) Rs. 1",50,760. 

Information promi,ed in reply to staTTed question No. 604 4,ked by Mr. K. 

Banthano,m On the 25th February, 1938. 
. ." , 

ASSIGNMENT OJ' SITES III N;sw DBLUl BY PUBLJC A TI ~  

Ca> and (b). Yee, Sites are allotted withont auction in the following circumstance. 
(i) on ~  ~  I.qr ~ OF publ,ic pUrpDJlefand to ~  I ~ Remer in 
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the appropriate re&erved areal; and ~  at UlIUlI)ed market raUlIl if auction would be 
UDlIuitable or inconvenient. ,The grant to individuals Wall once part-'of a policy whie,h 
Wall first adopted by Government 16 yean ago and which has now been given up &8 the 
purp088 for which it was adopted haa been fulfilled. One application, which 10 pomt. 
()f time wal anterior to the revi&ed policy, ill under consideration. 

In/ormation promi.ed in reply to .upplementarie. to .tarred que.tion 

No. 557 asked by Mr. T. B. Avina.hilingam ~  on the 2nd MaroA, 

1938. 

CONTRACT WITH THE PENINSULAR AND STEAM NAVIGATiON COMPANY. 

The infol'Jltation promised to be placed on the table of the Houae having already 
appeared in these Debateat, copies thereof have now been placed in the Library of the 
BOU88. 

Information promised in reply to .ta.rrea queBtlon No·. 688 a.skf$d by Mr. 
Lalchand Navalla,i on the 7th March, 1938. 

CONNECTION OF KAROL BAGH WITH NEW DELHI BY THE SHOKTEs·r AND DIRECT 

ROUTE • 

. 
The possibility of connecting the Western Extension area (Karol Bagh) with New 

Delhi by a road haa not yet been COI1Bidered. The Delhi Improvement Trust will now, 
it is understood, examine the proposal, but. it cannot he said whether its adoption will 
be financially pouible. 

Informationpromi.'ed in reply to part (b) of 8tarred question No. 875 "Bked 

by Sardar Manglll Singh on the 21Bt March, 1938. 

ACTION ON RESOLUTIONS PASSED BY THE CENTRAL LEOISLA,TIVE ASSEMBLY. 

The Honourable Member i. referred to the statement laid on the table by me on t.he 
JOt.h March, 1935, Ql"omised in reply to st&rilld question No. 656, asked b.}: Mr. ~  
La! Baksena on the"Oth March. 1935, to the statement laid on the .table ~ the ~ 
able Sir Frank Noyce on the 20th March, 1937. Jlromised in reply to starred questi9D 
No. 548: asked by Mr. Mohan Lal SakHena on the 8th March, 1937, and to the ltatement 
laid on the table by me on the 16th 'rE rober, 1937. promiled in reply to unstarred 
queat.ion No. 25, ~  by Mr. Mohan I Baksena on the 86th August, 1937, which 
give the required ~  up to the altti Session, 1937. 

The information in respect of the R8ao1utiona pallB6d by t.M Legislative Alaembly 
during the Simla Seaaion, 1937, and the acUtin taken on each of them ill given In the 
following statament:-

tHee pages 117·100 of these Debate •. dated the 28th January, 1929. 
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ELECTION OF MEMBERS TO THE STANDING FINANCE COM-
MITTEE FOR RAILWAYS. 

Mr. ~  (The Honourable • Sir Abdur Rahim):,.1 have to ~ 
the AlI6mbly taat ~ following Members have been ~ to, the Stand-
ing F'lD&nce CoQlUlittee for Railways, namely: 

1. Lieut.-Colonel'M. A. Rahmani 
--

2. Mr. H. M. Abdullah; 

8. Mr. F. E. James; 

4. Maulvi Syed Murt.aza Sahib Bahadur; 

5. Sardar Sant Singh; 

6. Mr. Satya N arayaD Sinha; 

1. Sir Abdul Halim G ~  

8. Mr. K. Santhanam; 

9. Nawab Sahibzada Sir Sayad Muhammad Mehr S ~  

10. Haji Chaudhury Mphammad Ismail Khan; and 

11. Pandit Nilakantha Das. 

STATEMENT LAID ON THE TABLE. 

CASB8 Ilf WHICH THB LOWEST TENDERS SA VB NOT BBBN ACCEPTED BY TJIJl 
HIGH CoKM:I88IONER FOR INDIA •• 

111'. B. Dow (Commerce Secretary): Sir, I lay on the table a state-
ment, furnished by the High Commissioner for India, showing an ca8e& 
ia which the lowest tenders have not been accepted by him in purchasing 
atores for the Government of India, during the half year ended the 81n. 
December, 1987. 

( 2273 
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HIOH ComuS8IOlll' 

INnu STou 

~  em ~ in whiah tenders f;r stores demanded by tMi Oiatral 
Of tke gMde 4emtmded., "ere aooepted on the gtemnds of nperiOr 

inapeotion, qUick"; 

.. 

HALF YEAR ENDING 

Contract Dumber. Name of OODtractor. 
Amount 

of 
Contract. 

PAB'l A.-OQM.I •• tDhicA lower Joreip teader6, iflCluding BritiM te'4/ler6 for 
tea-

Wire, barbed. 

W. 901/1881/7-7-37. 

W. 902/1881/7.7-3'7. 

Nil. 

• £: •• d. 

Ri<lhard .1" 2,7" 10 , 
AI Nephew Ld. 

I 

wnliatii &in '" Co. I 2,759 6 3 
Ld. 

: ~ 16 7 
(British). 

CyUnd8l'l, nitroua oxide, W. 1636/3061/17-9-37 The British Oxygen: 112 10 0 
empty. No. 100. Co. Ld. ' (British). 

! 

'fiP-. bOot. tiN. (jt Uea, W. 1281/2385/12.8.3'7. Btaoy'. BoOt Plo-, 330 12 , 
188,620 pain. • tecton Ltd. ' 

W. 1300/2386/17-8-37. 16311 11 Fred. Haw_ (N. V. I 
BugiDeen, Ltd. I 

1._' ___ ___ 

I-

I *' 9 • (British). 
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.. J'OB IlI])u. 

Government, other than the lowest complying with the technioal desoription 
quality, superior trustworthiness of the firm tendering, greater faoility of 
delivery, eto . 

.31ST DECEMBER, 1937. 

Loweet. tender 
not; 

accepted • 
R8IIoIOD for aooeptance. 

.foreign made goods, have been set tUide wholly or ~ in jatJOU,. 01 Briti81& 
otkr8. 

Nil . 

., between Briti81& jif"m8 only. 

£ II. d. 

5,.91 0 8 
(British). 

HI 7 6 
(British). 

• 46 6 6 
(British). 

The barbed wire was moat UJ:ientJ.y required. aIW. in order to ezpedite 
the IlUpply the contract W88 divided between the two rowest 
tenderers. , 

A letter had been received. from the indenting officer requesting that 
immediate steps should be taken to expedite the dellpatch of the 
cylinders at the earliest pollllible opportunity. As the two lowellt 
tender\ll'll each required. from 12 to 15 wefikII for delivery. the 
order W88 placed with the next tenderer who 01lered delivery 
in 4 weeks. 

These items formed part of a large indent fot" which imme-
diate IlUpply WBII requested. The order Wall divided. between the 
two Iowellt tendorers and mUllh earlier delivery thus secured . 

o 
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Contract number. Name of contractor. 
Amount 

of 
oontraot.. 

.... .-- . - ---_._- - .•. -. --- --_. 
I 

£ •. d. 
Cylinders. nitrouB oxide, . W. 2066/4479/22-10- The British Oxygen 168 16 () 

empty. No. 160. : 87. Co., Ltd. (British). 

Cylindere. carbon di- I W. 2198/8632/3-11.37. ; The British OxYgen I tl6 0 (I 
OXIoe, ~  No. 100. : . i Co., Ltd. I (British). 

shirting, ootton, white, W. 2687/1683/10-12- ~ Joshua Hoyle and 
6,000 yards. 37. Bona, Ltd. 

! 

139 18 () 
(British). 

PART C.--Oa8e8 in wAich tAe dilcrimiwion .. 
Nil. 

P.UT D.--CtJlu 1ft whiM lower Briti8A tende,,61acwe 
Nil. 



Lowest tende!' 
not 

&O<'epted. 

£ 8. d. 
167 I 3 

(British). 

222 ~ 0 
(British). 

138 0 6 
(British). 

UN8TAHRBD QUE8TION8 AND ANSWBR8. 2277 

Reason for acceptance. 

The indent uked for immediate supply and atated that tb& 
requit'8mentll were Bpooially urgpnt. The two lowest ten-
del'8J:'ll each required 12/16 weeks for delivery. The order was 
plaoed with the next lowest tenderer' who off8t'ed delivery 
in 2/3 weelo 

The cylindera were urgently required. The two lowest ten. 
derere elK'h requirt"d 12/16 weeks for delivery. The order 
was plal"ed with the next lowest tenderer who offered delivery 
in '/5 weeks. 

The lowest. teDderer required three months for the delivery of the 
firet 2,500 yards and & further month for the completion of the 
contract. As the indent &liked for early supply the order W88 
placed with the next lowest tenderer who offered delivery of 
2,200 yards immediately and completion in 7/8 weeb. 

bPJ.W6tf& foreign jirmI onZg. 
Nil. 

bee" ."et aside in JatJOUr oj ~ tender'. 
Nil. 

., ", 
'. ~  



ELECTION OF A MEMBER TO THE GOVh:UNING BOpy OF THE 
INDIAN HE SEARCH :FUND ASSOCIATION. 

Sir G1l1a Shankar Bajpai (Secretary, Department of Education, Health 
nnd Lands): Sir, I beg to move: 

"That the Members of thia Auembl, do proceed to elect, in .uch manner &I may be 
approved by the Honourable the Presl.dent, one person from ~ ~  ~  numbers to 
BIt on the Governing Body of the IndIan Research Fund Auoclatlon 'lIIce Mr. George 
Joeeph, deceued." 

Xl. Pre8ldent ~  Honouroble Sir Abdur RahirO): The question is: 
"'!'hat the Members of this AlII61Ilbly do proceed to 8lect, in .'a,ch manner &I may be 

approved by the Honourable the Prelident, one person from ~ their number. to 
alit OIl the Governing Body .01 the Indian Research Fund AlIOciatiOll ,nee Mr. :Jeorp 
Joeeph, deceued." 

The motion was adopted 

Xl. Pre8l4ent (The Honourable Sir Abdur Rahim): I have to inform 
Honourable Members that for the purpose of election of a member to ihe 
Governing Body of the Indian Research Fund Association the Notice 

~  will be open to receive nominations up to 12 NOON, on Wednesday, 
the 30th March. "and that the election, if necessary. will be held on 
Friday, the 1st April. 1938. in the Assistant Secretary's Room. Council 
House. New Delhi. between the hours of 10-80 A.V. and 1 P.M. The 
election ~  he conducted in accordance with the principle of proportional 
representation by means of the single tl'llDsferable vote. 

THE ~ EVE ~I~~ OF CRUELT! ... T£? ANIMALS A ~ E~T  
BILL. 

The Honourable Sir Henry Oralk (Home Member): Sir. I move for leave 
to introduce & Bill to amend the law relating to the prevention of ~  
to animals. W 

lIr. President (The Honourable Sir Abdur Rahim): The question is: 

"That leave be granted to introduce a Bill to amend the law relating to the prevention 
of cruelty to aninlals." 

The motion was adopted. 

~  Honourable Sir Henry Oraik: Sir, I introduce the BilL 

DEMANDS FOR SUPPLEMENTARY GRANTS. 

LIGHTHOUSES AND LIOHTSffiPS. 

The Honourable Sir James Grigg (Finance Member): Sir. I move: 
"That a lupplementary lum not exceeding Rs. 60 000, be granted to the Gov rn 

General in Co,uncil to defray the charges which will come in cour.e of nayment de" or 
~  ~ ending on the 3lat day of March, 1938, iii rellpect of 'L'iihthoUi unng Llghtshlpl'. II el and 

( 2278 ) 
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Mr. Preaidenl (The Honourable Sir Abdur Rahim): The question is: 

"That a lupplementary sum not exceeding Re. 60 000, be granted to the G ~  

General in Council to defray the charges which will come in course of payment durm!! 
the year ending on the 31st day of March. 1938, in respect of 'LighthoUlell ana 
Lightship.' ... 

The mohon was adopted. 

CURRENCY. 

The Honourable Sir James Grin: Sir, I move: 

"That a. lupplementary 10m not exceeding Re. 65.000, be granted to the Governor 
General in Council to defray the charges which will come in course of payment during 
the year ending on the 31st day of March, ~  in respect of ·Currency· ... 

Mr. PresIdent (The Honourable Sir Abdur Rahim): Motbn nlO"\'ed: 

"That a. lupplementary lum not exceeding Re. 65000, be granted to the GovernOl' 
General in Council to defray the charges which will come in course of payment during 
the year ending on the 31st day of March. 1938. in respect Of 'Currency:"" 

1Ir. If .•. Joshl (Nominated Non-Official): Sir. I rise to oppose this 
motion. J shall very briefly I~  my reasons for ta.king thib drastic 
step. I am thoroughly dissatisfied with the replies which the Honourable 
the Finance Member has giviln t,o some of the questions asked in this 
House regarding the administrutilln of the Security Printing Press h 
Nasik. In the' first place, the wages paid to the employees, the work-
men specially of thitil Security Printing Press have been extremely low_ 
The HonourRble '\fember did not SR.V that he would make enquiries into 
the question of wages. Secondly. t.he housing provided to the elllpl0.vees 
if> also thoroug-hly unsatisfactory. There are no sinks in their houses to 
drop waste water and no ~  in the lavatories which are common. There 
is also the question of discrimination between Indian officers and the ~ 

pean ufficers of this Security Printing Preas. There are houses set tlpart 
for European officers and a very lower type of houses provided for Indian 
f)fficers. 

Mr. President (The Honourable Sir Abdur Rahim): Surely the Hon-
ourable Member cannot go into general grievances now. 

Mr, If .•. Joshi: I am not going into details. 

Mr. President (The Honourahle Sir Abdur Rahim): That is not t'efore 
us now. 

Mr, N, • .Joshi: The diffieultv is that we cannot giVfl them any 
money for the' Security Printing ~  . 

• ~  President (The Honourable Sir Abdul' Rahim): Then dl)n't do it. 
That lS another matter, but thiR is not the occasion for the ventilation (if 
general grievances. 

lIr. ~ .•. Joshi: There is another matter of great pUblic interest con-
nected WIth this and it is this. This Printing Press 118S been ordering 
paper from a firm in Europe through the Master Printer of this Press. 
~  of the officers who has been ordering the paper has now becorue .1 
dll'ector of ~  company which supplied £his paper. I want the Gf'\"ern-
ment of IndIa to give attention to this question which is of great public 
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(Mr. N. M. Joshi.] 
interest. It is a wrong thing for a pUblic officer to order paper from !l 
company and after a few years, having given sufficient custom to that 
firm, . 

1Ir. Prealdent (The Honourable Sir Abdur Rahim): HAs ~ :my be.ln"-
ing on this Demand? If that appointment has led to any excesSlV('I 
Demand that is another matter. 

Xl. If. JI. JOIbt: There is an increased Demand\for currency. That 
means increased use of paper. We cannot, give them money for inereased 
paper because that increased paper . 

• The JloDourable SIr .Jam.. Gnu: I have no doubt, whatever that t,he 
points which have been raised are outside the scope of the Grant, but as 
this question of directorship has been mi8ed. I think it is important that 
the actual position should be left in no dOubt. I would ask you to reganl 
the rules with a certain amount of leniency and allow this p0int to be 
made. 

JIr. •. JI. .Joahl: I do not want to speak long as the Honourable 
~  is going to make 8 statement. The point is tha.t Hus pra<:t.io!e 
which is followed by the Government of India is against the proper con-
duct of Government servants. I would -like the Honourable Member to 
pn:-' special attention to this as we are all anxious for the purity .. f In.:bJi3 
service in this country. 

The JIODour&ble Sir .Jam.. Grigg: Which point am I to reply to? 

JIr. PresIdent (The Honourable Sir Abdur Rahim): I don't know. 

The Honourable Sir .Jam .. GrlU: On this question of ex-Government 
SEll"Vants taking up directorships after their retirement with companies with 
which they have been in husiness relations or with whieh their departments 
have been in busineRs relations, I haye nlrearl:v mnde in thill House t\' state-
ment. I said t,hat. it was a question which the Government of India might 
very well re-examine; but I did give n preliminary warning to the House, 
that the difficulty of dealing with questions of this sort has always been 
the absence of effective sanctions and t.hat. difficultv hAS been felt even in 
Great Britain where there is a much grenter con'trol over the award of 
pensions than there is in thiR country. In Great Britain, where I helieve 
they have had occasion recently to re-examine and re-state their policy in 
this matter, my recollection is thAt His Majesty's Government found it 
necessary to rely in the main on the individual sense of what is right and 
wrong rather than impose any rules which they could not in the last resort 
enforce. However, that does not take away from. the {act. that T hnve 
already promised that· the Government. of. India ~  this 
question in all its bearings. The matter IS Important and that. SIr, IS why 
I asked for your indulgence. The id.ea. should not get ,about that the Gov-
ernment of India is indifferent to tillS Important questIon. I do not know 
whether I am to mention the question of wages, because I do not feel 80 
strongly about the necessity of stretching the ~ ~  for I ~  
that the wages paid at Nasik aTe not Olit of keepmg With those ordlDarily 
paid for similar work elsewhere. 
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Kr. Bhulabhai 1. Detat (Bombay Northern Division: Non-Muhammadan 
Rural) ~ Mr. President, in view of the statement made by the Honourable 
the ~  Member I think it is necessary to clear the position Q little 
more. The position, I understand, is that Government in mutters lil<e this 
do not approve of persons in service retiring and thereafter engaging directly 
'or indirectly in a business with which they or their department was connect-
ed by way of supplies. It is stated that there is no sanction behind it and 
therefore it must be left to their sense of ';onour. With great deference ... 

The Honourable Sir James GriU: May T interrupt? That was the posi-
tion which to the best of my recollection His Majesty's Government had 
taken up. As far 118 the Government are concerned, I merely used that. 
as /l. warning. As far as ~ statement of policy on behalf of the Govern 
rnent of India is concerned, it simply means a promise t.o re-examine the 
ease in all its bearlngs, wit.h uo more than that preliminary warning-no 
predilections 81ld no pre-judgments. 

Kr. Bhulabhai 1. Detai: That is, their mind is blank, with no predilec-
tion und no pre-judgments. The position actually cotnes to this, that so far 
as the information placed before this House is concerned, there is a state-
ment of His Majesty's Government to the 'efFect that the matter is largely 
to be left to the sense of lion our of that p8Tticular official or servant. I 
think it is high time that in the caee of covenanted servants-that is, those 
who are under a contract; for, that is the <:>nly literary meaning of the 
word-and even in the case of those who do not belong to() what are properly 
called covenanted services, there is always II condition made in the terms 
of the cont.ract like t.his; it. is done in many instances where people are, 
for example, employed in trades where there are secrets, namely, that if 
11 memher of the civil service or a military service engages in any employ-
ment or profession, after his ret.irement which the Government d Indin d ... 
not approve of, ~  will forfeit ~  pension, so that there can be no ql;es-
tion of there being an absenee of any sanction in the hands of the employer, 
and so thnt any knowledge or secret or any other information acquired by 
them during the course of their service may not be ~  the disposal of other 
persons after their retirement. Atter all the salaries are high and the pen-
sions ll1'e liberal and there is no reason why II. clause to that effect should 
not be inserled in t,he contract, so that, while it is said that there are no 
pre-judgments and no predilections, we wish to point out a very straight-
forward and a very honest course, so that there may be no circumvention 
'in matters of this kind in future. 

The Honourable Sir James Grigg: May I with your permission make it 
quite clear that when I smd that there were no predilections and no pre-
jUdgments before. I merely intended to convey that nothing would be 
excluded from the scope of our re-examination and certainly the suggestion 
that the Leader of the Opposition has made comes within that promise 
of non-exclusion. Here again, he knows as a distinguished lawyer that this 
will mean an alteration in the terms of service and can only apply to future 
-entrants and that is also another of . the difficulties which I am sure he 
l'eeognises. 

1Ir. ~ Su.thanam (TanJore cum Trichinopoly: Non-Muhammadan 
Rural): Sir, I wish to say a word about this matter.,L do not see how there 
Is no s8'llction, because, though the Government of India may have no hold 
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[Mr. K. Santhanam.] 
on retired Government servants, there is nothing to prevent. the. Govern-
ment of India from saying that they would refuse to have any dealings with 
firms which employ Government servants, after retirement, who have been 
dealing with them while in service. Therefore. in all such cases sanction 
is always available. The Government of India may make a rule that no-
firm shall p..mploy anyone who _s had any dealings with it in an official' 
capacity as an officer of the Government. I think this question of sanc-
tion haR been made unnecessarily obscure. The Government of Indio. have-
got sanction both directly, as our leader has pointed\ cut and also in the 
other wny I have suggested. With reference to this 'particular Dpmand, 
I want to point out that the exceSH grant is due partly to increased electri-
oity and water charges. I understand that this increase is due to the fllCt 
that a big bungalow has been left v,cant because it would not be given 
to the Indian officials. I understand ~  are four bungalows which are-
let only to aritish officials. Though there aTe Indian officials of equal 
standing who are ~  I understand they are not given these. Probably 
because the bungalow has been kept vacant for a long time. we are flsked 
to pay ~  this Supplementary Demand extra charges for Jlectricit.v nnd 
water. I am not able to say my information is absolutely correct. hut I 
would like information from the Honourable the Finance ~  whethC'r 
this Supplementary Grant is not partly due to the fact that the bungalow 
has been wilfully kept vacant beC'Quse they would not give it to Rn Indian. 

The BOIlOUable Sir .Jam .. GrlU: No, Sir. 

Ill. Manu Subedar (Indian :Merchants' Chamber and Bureau: IndilJD. 
Commerce): Sir, I welcome the statement of the Honourable the Finanoe 
Member tha.t the whole question of the activities of Government servants, 
after they retire, in the direction of taking up employment in business firms 
is under examination. I am very glad that no considerations will be exclud-
ed, as the HonoU1'l:7.ble the Finance Member has said. With your permis-
sion I may make a llUggestion, vi •. , that when a firm has any dealings 
with the Government of India either directly or through their agents, it 
should be obligatory on such firm to inform the Government of l;D.dia that 
one of their employees, managers, advisers or directors, has been in the 
service of the Government of India or any of the Provincial Government. 
previously. This obligation will in itself be 8 salutary check and will warn 
officials concerned to be a little more careful to see that there is no undue 
influence exercised by these persons as retired officials. 

llaulvi Abdur Buheed Ohaudhury (Assam: Muhammadan): Sir, I would 
like to oppose this entire Demand and criticise the whole currency policy 
of the Government of India. Sir, it would have been more proper if a 
cut motion would have been moved in the name of some Honourable Mem-
ber on this currency poliL'Y so that it might have been properly critioised, 
but as it has not been so moved, I have no other alternative but to oppose 
the entire Demand so that I may criticize the currency -policy of the Goy-
ernment of India. 

'l"IlI1loDo1IralH Sir IIllL8l Grill: Will the Honourable Member kindly 
specify once more what information has not been given? 
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Mr. PrelideDt (The Honourable Sir Abdur Rahim): Will the Honourable 
Member repeat what he said? 

Kaulvt Abdur Buheed Ohaudhury: I could not follow the point, Sir. 

An Honourable Kember: What is the grievance? 

Kaulvt Abdlll BuIleed Ohaudhury: I want to oppose the entire Demand 
80 that I may criticize the entire currency policy of the Government. 

Mr. Preaiden.t (The Honourable Sir Abdur Rahim): That is not open to. 
discussion; no question oB policy can be discussed now. 

)laulvl Abdur lI.uheed Ohaudhu.ry: I would like to speak on the h. 4d. 
and lB. 6d. ratios. 

Mr. Presiden.t (The Honourable Sir Abdur Rahim): 1£ that is all thst. 
the Honourable Member intends to do, it is just as well that he should 
resume his seat. 

Kaulvt Abdur lI.uheed Olaaudhury: I want to speak generally, .Sir 

Ill. PresldeDt T ~ ~  Sir Abdur Rahim): The Honourable 
M6m.ber cannot do that. The question is: 

"That a Bupplementary awn noL exceeding Ra. 65,000, be granted to the Governor 
Goneral in CoulJcil to ~  the charges which will come in course of payment ~ 
the year ending on the 3bt day of March, 1938, in respect of 'Currency' ... 

The motion ",asa-dopted. 

MINT. 

The Honourable Sir .James Grigg: Sir. I move: 

"That a supplementary Bum not exceedilli:f Rs. 3,00,000, be granted to the Governor 
General in Couuci! to deff'lly the charges which _ will come in course of payment during 
the year ending on the 31st day of March. 1938, in respect of 'Mint'." 

Mr. President (The Honourable Sir Abdur Rahim): Motion moved: 
T ~ a ~  sum not exceeding Rs. 3,00,000, be granted to the Governor 

General In ~ I  to defray the charges which .will come in course of payment during 
the . year endlllg on the 31st day of March. 193(1. in respect of 'Mint' ... 

Prof. N. G. Ranga (GUlltur cum Ndlore: Non-Muhammadan Rural): 
Sir, in spite of this additional expenditure we find in actual practice that. 
more and more of these spw'ious coins are coming into circulation. We· 
h8'Ve protested . . . . . 

. The. Honourable Sir .James Grill: This is not for the production of spur-
IOUS COlDS but for non.spurious COlDS. 

Mr. Preaident (The Honourable Sir Abdur Rahim): I think the Honour-
able Member knows quite well that that sort of question is not within the-
8cope of this Demand. 
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Prof .... a . ... a: I want to know what the Honourable Member pro-
poses to do in order t,o see that no additional expenditure is incurred while 
these spurious coins are in circulation until they are withdrawn from cir-
culation und then by putting iut,() circulation good and passable coins . . . . 

:Mr. President (The Honourable Sir Abdur Rahim): The Demand is for 
genuine coin. 

Prof. •• a. B.a.Dea: Does it .. not mean that I can ask them to with-
draw the spurious coins . . . • '\ 

:Mr. Prealdlllt (The Honnunrble Sir Abdur Rahim): 'fhat haa nothing 
to do with this Demand. 

Mr. Brojenm .&rare Ohaudhury (Surma ValJe:v Dum Shilling: ~ 
Muhammadan): Sir, we demand better and more exhaustive information 
than that given in the single sentence, "The additionlrl expenditure is due 
to an increased demand for coin". which is not at all illuminating. Sir, 
I have scrutinised the figures. WhereRs under B-4--0perative Establish-
ment, the original estimate for oTlerative establishment was Rs. 3,15,000, 
the additional cost is only Rs. 6,300, but in item B-7-AllowO'llces and 
Honoraria, whereas the ~  estimate is Rs. 61,500, the additional 
expenditure is as high as Rs. 69,000. Ordinarily, the eXflenditure on these 
items is expected to be proportionate to the original demands, buJ; here 
I find that they are out of all proportion to the original demands. Whart 
I want to know is how the exact amount of this additional expenditure 
is neeessary. I want a short note on how this additional expenditure is 
incurred how the figures are worked out. 

JIr .•. S. hey (Rerar: Non-Muhammadan): Sir.' it Reems to me that 
this Demand is for the sake of ~ for some more establishment in 
the Mint Department, because the additional expenditure is due to an 
'increased demand for coin. I want to know from the Honourable Member 
what are the reasons for this increased dem!rDd for coin. what kind of 
coin constitutes an ~  demand, and what are the reasons for that. 
Some explanation of that kind should be given so that we shAll;"be in a 
position t.o understand whether this additional expenditure should be 
sEmctioned or not; why this larger demand for coin is there; what is the 
reason for that, and what kind of coin is in more demand now. 

ft. JIoaourable Sir .James aria: To the best of my belief, Sir. it is 
almost entirely on account of token ~  coinage-caused by an 
increase in the number of retail transactions; and I may 88'Y that this 
Grant is more than covered by receipts on the other side. So it is a profit-
able transaction. I think if the Honourable Member will look at the ques-
tion he will !lee that it is operative establishment-which I take it means 
almo!lt all workmen. 

J1r. Presldent (The Honourrrble Sir Abdur Rahim): The question is: 
" "That a lupplementary Bum not pxceeding RB. 3.00.000. he grant!'(1 to the Governor 

-General in Council to defray the charges which will come in I ~ of payment during 
the year ending on the 31st day of March. 1938, in reapect of 'Mint'.' 

The motion was adopted. 
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MIRCELLANEOU S EXPENDI'I'U RE. 

The Honourable Sir Jam .. Grigg: Sir, I move: 
"That a aupplementary Bwn not exceoding &s. 90.000, be granted to the Gover?or 

General in Council to defray the charges which will come in couree of payment durm.g 
the year ending on the 31st day of March, 1938, in respect of 'Miscelbneous E ~ 

ture'." 

Kr. PresIdent (The Honourable Sir Abdur Rahim): Motion moved: 
"That a lupplernentary lum Dot f>xeeeding Rs. 90.000, be grant.ed to the Governor 

General in Council to defray the ~  which will come ~ of payment durin.g 
the year ending on the 31st day of March, 1938, in respect of 'Miscellaneous Expendi-
ture' . ., 

Plot. R. G. BaDga: Sir, I ~  that t.his expenditure is 8 wasteful 
one and for this reasQJl. If they had spent all this money upon some phil-
anthropic purpose or even on rural development, according to my Honour-
able friend. the FinaI)ce Member. then there would h8'Ve been some justi-
fication because we would have had the satisfaction that Government had 
taken advantage of the Coronation of His Majesty in order to confer some 
particular benefit upon the poor people of this country. But I find that 
they simply hllrnt this money away in a few hours on a fine night here 
in this place where only ghost!'l and jackals keep watch and very few 
h1Jman beings hAve A chAnce of ~  n peaceful ni!!ht Rt. le:1st. Hir. we 
find that our various Pro+incilll Governments nre finding it hard to devote 
even a fl?w tholl'mnds of rupeeS for the sinkin!2; of wc:>lIs. ~  of n 
small hospital or est.n hlishing It small primary school or providing some 
ot.her locnl 1)l;!1efit tr. the 1('C'n1 Pill-IiC'. rmd the HonollTl\hle thf' J'ill!l.nM 
Member has grown E'IOfluent in his rlea thllt every thing should be done to 
help the finaTlC'C''' of t.he "ProvinC'inl Govpmments. That;q why I,p ".li<1 thRt 
he could cert.flinly cJltim credit for hB'Ving implement.ed the recommenda-
t;ons of tllC Nieml'yer AWllro Ilni! thus provinen funds for the provine'es. 
I ~  not know why hI? did not try to devote all this money for distribution 
amongst t.he provincel'1 whieh are dying for funds. It is a wen-known filet 
that Her Excellency La<1y Linlithgow IS v'ery anxious to develop a regular 
cnmpnign for fight.ing tuberculosi!'l in this country. She wants money 
and T want. to lmow why t.he Honourable the Finance Memher did not 
think of some such ~  Certainly, this huge sum of Rs. 90.000 would 
have been very welcome to that Fund. I do not know why he did not 
think of devoting it, to that, Fund. One could think of many other objects 
on which this money could hltve been spent. I know that a part of the 
King's .Juhilee FlInd was !'lpent on a hospital not. flar from Delhi and T 
lenrn that. that ~  i" ooing good work and is giving satisfact.ion to the 
public. Some such institution could have been established with this money. 
Why is it t,hat they thou!!ht of spenoing all this money on li ... ht!'l nlone'? 
Even if t.hey had t,hollQ"ht, of light,ing Itrrangements, why did they not 
think of i11llminnt.ing-builciim.'s in the Old Delhi? Instead of doing that, 
they simply t·ook this un hoI v satisfaction of lighting all these huildings 
!n th!s p.lsce of jltckals. This is renny'R sad (lommentarv IIpon the poor 
ImagmntlOn of this Government. I think the House should renllv be lin-
animom:l in throwing Ollt this Demand not only t,o show its ~  so 
~  but to display its censure upon the wll!'lteful and carelesR manner 
In which t.his Government wltstes public money. Sir. I oppose this 
Demand. . 

. Mr. A.bdul Q&iyum (North-West Frontier Province: (l\)neral): Sir, I 
nae to oppose this Demand. I am rather surprised at the very mild 
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[Mr. Abdul Qa.iyum.] 
language used by my Honourable friend, ~  Ranga, while he was 
speaking on this Demand. I think this Demand betrays yet another act. 
of criminal waste of money belonging to the poor Indian tax-payers, and 
it shows that the Government in this country is absolutely callous to the 
interests of the people. After all, does the Government think that in the 
year of Grace 1988 they can strike and dazzle the imagination of the 
Indian people, and kindle in them a love for the British Raj by wa8ting 
their money on such foolish things as the lighting of these big buildings 
in New Delhi. It is very interesting to note that it'was in May, 1987, 
when the Government of India had moved up to the 'olympic heights of 
Simla, that this scandalous waste of money was indulged ~  and probably 
the sight-seers were no other than jackals. The Government must realise 
that the ,time is long past when they could awaken any kind of emotion 
in the mind of any respectable Indian, who has got any love for his 
country, in favour of British Royalty. by resorting to such methods. 

:Mr. ~ (The Honourable Sir Abdur Rahim): The Honourable 
Member must confine his remarks to the Demand before the House. 

Mr. Abdul Q&tyum: Sir, it is an attempt on the part of the irresponsible 
beaurooratic Government to devise wa;vs and means for supporting the 
ImperiaJism of Great Britain" whioh is now tottering in this country. Is 
the Honourable the Finance Member unaware of the fact that an appaling 
poverty prevails in the villages which are only a few miles away from 
these big palaces which they have reared up in this city? III he unaware 
of the appalling rate of infant mortality, and of the starvation of the 
millions round about this city? If you want" to see a real commentary 
on the British Raj, you go just a few miles from this city and you will 
find that, after 150 years of British rule, many people do not get decent 
medical aid, and do not get enough for their daily meals. Sir, this 
Demand must be thrown out and the Government must be told that 
Indians are not going to be made fools of aoy more by allowing their own 
money to be spent on foolish illuminations. I think it is a criminal act 
and if and wheo Swaraj is set up in this country, I think Herr Hitler's 
methods should be followed whereby Schuschnigg will shortly be made 
to stand his trial as a criminal. Similarly, the Honourable the Finance 
Member and the Government of which he forms part will have to answer 
to this country. Sir, I oppose this Demand. 

The Honourable Sir Henry 0raIk (Home Member): _Sir, I am deeply 
touched by the spectacle of the Honourable Member who has just spoken 
in the double role of Dr. Schuschnigg and the champion of the starving 
poor. I do not know which role he fills best, but perhaps, on the whole. 
the latter is the one for which -he is best physically qualified. There 
seems to be some misapprehenil-ioll about this expenditure which relates 
to the illuminations on the occasion of His Majesty's Coronation, not in 
New Delhi alone but in all public buildings of the Central Government in 
all the important towns of India. It seems to me that considering the 
interest that that historic ceremony aroused, the expenditure was on 8 
very moderate scale. To imply, 8S has been implied by Prof. Ranga, 
that the whole' amount was spent on the illumination of ~  buildings in 
New De1hi for the benefit of the jackals, is grossly misleading. Only a 
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small portion was spent on New Delhi and the public buildings in Old 
Delhi were also equally illuminated. 

There were illuminations in Simla, in Calcutta and all the important 
towns of India where the Central Government has 

12 NOON. buildings and to the best of my belief the ~
tions gave great pleasure to hundreds and thousands of spectators: I 
myself saw the crowds in Simla moving up and down the Mall contmu-
-ously admiring the illuminations and I am told very large crowds c.ame to 
New Delhi and that the enjoyment was not wholly confined to Jackals. 
I think it would be a very ungracious act on the part of this House to 
refuse to pay this small sum because certain Honourable Members think 
it might have been better spent in giving. free meals or providing ~  
medical attendance to the poor. That IS the sort of argument that IS 
-often used on these occasions, but it is reaJIy quite irrelevant because you 
might just as well, argue that you should not indulge in any kind of ex-
penditure because it might better be devoted to feeding the poor. 

Mr. Abdul Qaqum: We cannot hear a word of what the Honourable 
the Home Member s8ya. Sometime back the Honourable the Commu-
nications Member passed certain remarks against me which were not 
beard at the time. If ~  I had heard those remarks, I would have 
given. a suitable reply. As it is we cannnot hear any of the speeches 
made by the Government Members. 

Mr. President (The Honourable Sir Abdur Rahim): I cannot help the 
Honourable Member. I cannot compel the Government Members to 
speak loud. 

Mr. Abdul Qalyum: Then, I seriously suggest that loud speakers be 
immediately inst811ed in the House. 

Mr. II. Ghiuuddln (Punjab: Landholders): Sir, it appears to me that, 
unnecessary heat has been introduced in this debate by my Honourable 
friends, Prof. Ranga and Mr. Abdul Qaiyum. Sir, it has been the custom 
in every country to celebrate days connected with their Royalty or Re-
public or whatever form of Governmment, they may have. Even in the 
model Government, the paradise. of my Honourable friend, Plof. Hungll, 
namely, the Soviet Russia, they celebrate the day of their Revolution of 
what is called May day. I am lIure public money is also wasted there, 
if it can be called a waste. All nations celebrate a particular day. What 
about France? The day of their glorious Revolution, namely, 14th May, 
is celebrated with pomp and show. I am sure a good many people enjoyed 
the illuminations. After all our lives in India are very dull and dreary 
and by such illuminations and display, I am sure, some enjoyment is 
derived by good many people and they also have a chance of showing their 
loyalty to His Majesty the King Emperor. Sir, I SUPPl)rt this Demand. 

1Ir. Preatdent (The Honourable Sir Abdur Rahim): The question is: 

"That a supplementary Bum not exceeding RB. 90,000, be granted to the Governor 
General in Council to defray the charges which will come in course of payment during 
the year ending on the 31st day of March, 1938, in respect of 'Miscellaneous Expendi-
ture' ." 
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The ABBembly divided. 

AYES--61. 

Abdoola Haroon, Seth Haji Sir. 
Abdul Hamid, Khan Bahadur Sir. 
Abdullah, Mr. H. M. 
Abdur Rasheed Chaudhury, Maulvi. 
Ahmad Nawaz Khan, Major Nawab 

Sir. 
Ahmed, Mr. K. 
Aikman Mr. A. 
Ayyar, Mr. N. M. 
Bajpai, Sir Girja S ~  
Bewoor, Mr. O. V. 
Bhagchand 8oni, Rai Bahadur Seth. 
Boyle, Mr. J. D. 
Buss, Mr. L. C. 
Chanda, Mr. A. K. 
Clow Mr. A. G. 
Conran"8mith. Mr. E. 
Craik, The Honourable Sir Henry. 
Dalal, Dr. R. D. 
Dalpat Singh, Sardar Bahadur Captain. 
DeSouza. Dr. F. X. 
Dow. Mr. H. 
F ... sak Sait, Mr. H. A. 8athar H. 
Ful-i-I1ahi. Khan Sahib Shaikh. 
G'hiasu,ldin, Mr. M. 
Ghulam Bhik Nairang, Syed. 
Ghnznavi, Sir Abdul H.&lim. 
Gidney, Lieut.-Col. Sir Henry. 
Gilbert. Mr. L. B. 
Griffiths, Mr. P. J. 
Grigg, The Honourable Sir Jamet!. 
Highet, Mr. J. C. 

Ismail Khan, Haji Chaudhllry Muham-
mad. 

Jamell, Mr. F. E. 
Jehangir, Sir Cowuji. 
Kamaluddin Ahmed, Bhamaul-mema. 
Kush&lpal Singh R.,ja Bahadur. 
Lloyd. Mr. A. H. ' 
Mackeown, Mr. J . .A. 
Matthews, Mr. V. G. , 
Mehr Shah, Nawab Sahib.a Sir Sayacl 

Muhammad. 
Menon, Mr. P . .A. 
Metcalfe. Sir Aubrey. 
Miller, Mr. C. C. 
Mody, Sir H. P. 
Ogilvie, Mr. C. M. G. 
Rajah, Raja Sir Vasudeva. 
Ro\\', Mr. K. Sanjiva. 
Scott, Mr. J. Ramsay. 
Sen, Rai Bahadur N. C. 
Shllukat Ali, Maulana. _' 
Sher Muhammad Khan, Captain Bardar 

Bir. 
Sikandar Ali Choudhury, Mauln. 
Sircar, The Honourable Sir Nripendra_ 
Sivaraj, &0 Sahib N. 
~  Lieut.-Col. H. C. 
Spence, Mr. G. H. 
Stewart, The Honourable Sir Thomas. 
Sukf.hankar. Mr. Y. N. 
Sundaram, Mr. V. S. 
Walker, Mr. G. D. 
Yamin Khan, Sir Muhammad. 

NOE8--40. 

Abdul Qaiyum, Mr. 
Abdul Wajid, Maulvi. 
Aney, Mr. M. B. 
Ayyangar, Mr. M. ADanthuayanam. 
Banerjea, Dr. P. N. 
Chaliha, Mr. Kuladhar. 
Chattopadhyaya, Mr. Amarendra Nath. 
Chaudhury, Mr. Brojendra Narayan. 
Cbunder. Mr. N. C. -
Daa, Mr. B. 
Du, Pandit Nilakantha. 
Datta, Mr. Akbil, Chandra. 
Desai, Mr. Bhulabhai 3. 
Deshmukh, Mr. Govirid V. 
Gadgil, Mr. N. V. 
Govind Das, 8eth. 
Gupta. Mr. K. S. 
Hanll Raj. Raizada. 
Jogendra Singh, Sirdar. 
K,8i1aBh Behari Lal, Babu. 

The motion was adopted. 

{.ahui Chaudhury, Mr. D. K. 
Alait!'a, Pandit Lakshmi Kanta. 
Mangal Singh, Sardar. 
Mifirll, :Pandit Shambhu Dayal. 
Paliwal. Pandit Sri Krishna Dutta. 
Pan de, Mr. Badri Dutt. 
Rallhubir Narayan Singh, Choudhri. 
Rlimayan Prasad, Mr. 
Ranga, Prof. N. G. 
Rlio. Mr. Thirumala. 
Snnthanam. Mr. K. 
Sha:n Lal, Mr. 
Shl'odaBB Daga, Seth. 
Singh, Mr. G'auri Shankar. 
Sbtl1,'h, Mr. Ram Narayan. 
Sinha, Mr. Saty" Narayan. 
Som. Mr. Survya Kumar. 
'3ri Prakasa. Mr. 
Subedar, lIr. Manu. 
Varma, Mr. B. B. 
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EXPENDITURE ON RET.RENCHBD PERSONNEL CHARGED TO REVlilroE. 

'l'he B:ODOW'able Sir .Tamla Grigg: Sir, I move: 
"That a eupplementary 8um not exceeding RI. 9,000, be granted to the Gover!'or 

General in Council to defray the charges which will come in courlle of ~ dunng 
the year ending on the 31st ~ of March. 1938, in respect of 'ExEendlture on 
Retrenched Personnel charged to Revenue'." 

JIr. Pr8l14eDt (The Honourable Sir Abdur Rahim): The question is: 
"That a supplementary 8um not exceeding RH. 9LOOO, be granted to the G ~  

General in Council to defray the charges which will c?me in course of ~ dunng 
the year ending on the 31st day of March 1938, In rt'spect of Expenditure on 
Retrenched PerllOnnel charged to Revenue'." 

The motion was adopted. 

ANDAM:AN AND NICOBAR ISLANDs.. 

'l'he Honourable Sir .Tamel Grigg: Sir, I move: 
"That a supplementary 8um pot exceeding Rs. 60,000, be granted to the G ~  

General in ~~  to defray the charges which will <;ome in course of ~  dunng 
the year ending on the 31st day of March, 1938. IU respect of tne Andaman and 
N icobar blanda'." 

Mr. Pruident (The Honourable Sir Abdur Rahim): Motion moved: 
"'That a supplementary lIum not ex ;eeding Rs. 60,000, be granted to the Governor 

General in Council to defray the .hargel which will come in course of payment during 
the year ending on the 31st day of March, 1938, in respect of the 'Andaman and 
N icohar Islands'." 

Prof. N. G. Ranga.: Sir, I find here an item (c) amounting to 
Rs. 45,000 supposed to have ·been. spent on subsistence money. In ex-
plaining this it is stated that the talabdar convicts had to be recalled to 
the Settlement from their work in the Forest Department and therefore 
this money had to he spent upon their maintenance. I want to know 
what the general practice is in allowing some of these convicts to go out 
of the prisons and work in the island under the Forest Department. In 
that connection I desire to know what are the various wages paid to them 
and whether anything more is paid by the jail authorities to supplement 
the wages paid by the Forest Department, and if so, what that supple-
mentary payment is. Then why is it that in this particular year after 
having allowed these people to go out of these wretched jails and work 
in the forests under the Forest Department, these people were recalled· 
to the jails again? Is it becauRe they demanded more than what was 
offered to them by. the Forest Department by way of wages or is it because 
they disobeyed the orders,-whether the usual orders or arbitrary orders.-
given by the Forest Department to these people, or is it because they 
found it intolerable to accept the general conditions of work under which 
they are made to work by the Forest Department and, therefore, they 
had rebelled against the usual discipline of the Forest Department and for 
that reason they were asked to go back to the Settlement and were fed 
at the expense of the State instead of being made .to work and earn their 
own wages? If they had been allowed to work in the Forest Department 
outside the jails they would have eanted their own wages and Govern-
ment need not have incurred this expenditure. I do not know WI-,V Gov-
ernment thought it fit first of all to take them out and then brought them 
back to the jails and spent Rs. 45,000 upon their maintenance instead of 
making them earn their own wages. 
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Mr. Sri Prakua (Allahabad and Jhansi Divisions: Non-Muhammadan 
Rural): Sir, public feeling in this country has long been against the 
Andamans being retained as a convict settlement. I can understand the 
anxiety of my Honourable friends opposite to retain it because I believe they 
are making sure of a place for themselves in their paradise. But so far 
8S we are concerned, we have no desire to go to that paradise and we do 
not want any of our friends or brothers toO go there either. When public 
feeling is so strong against that, I do not see the reason for .Government 
trying· to spend more and more money on it, particularly now when the 
convict settlement is almost futile. \ 

In answer to some questions in this House the Honourable the Home 
'Member said that the provinces have now the charge of ' their prisoners; 
but still ijIis particular settlement is being retained. I do not understand 
why the Government of India should be called upon to spend so much 
money for prisoners when we do not want them to go there and when the 
prqrinces are willing to take them. 

Mr. Pruld_t (The Honourable Sir Abdur Rahim): The Honourable 
Member is discussing the question of general policy. The general policy 
cannot be discussed now. 

Mr. Srl Prakua: They are spending 80 much extra money; I would 
like to oppose tills Grant. I would like to know from you how I ~ 
oppose it. 

Mr. PreBlcleD.t (The Honourable Sir Abdur Rahim): That is not the 
function of the Chair. 

lIr. Sri Praka8a: The only thing that 1 can say is that the policy is 
wrong. 

Mr. PreI1dent (The Honourable Sir Ahdur Rahim): When the original 
Demand was made, that was the proper time to criticise the policy if 
the Honourable Member wanted to criti!'ise it. Now the only way the 
{}rant can be opposed is. if there is any new service or anything like that, 
to discuss the question of policy so far as that new service is concerned. 
·or to oppose it on grounds of economy . . 

Mr. Sri Prak&la: The Demand was made last year, and we opposed it 
then. We find that, despite our opposition, they have not only used up 
the Grant, but have spent more money t.han they estimated at that time. 
When they know that we do not want that settlp.ment, they shbuld ha.ve 
reduced the expenditure, but instead they have increased it. Therefore. 
their crime becomes mpre heinous. We feel that this is 8 sheer waste of 
public money. The original GrAnt was ~  Itnd when they wa.nt more 
money under the same head, they·are making matters worse, because of 
the strong feeling we have on the subject n.nd because also Government 
have a method of getting out of this expenditure by sending the prisoners 
to the various provinces to which they belong, ~ this Supple-
menta.ry Grant as unnecessary and wasteful. 
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fte Honourable Sir Henry Ora1k: Honourable Mr. Sri Pr&kasa is under 
-n ~  So far as I recollect, it is not correct that the 
'House refused the grant. 

Kr. Sri Prakua: It was not voted down; but we opposed it. 

The HOIlO111'able Sir Henry Oralk: The majority agreed to it, and it 
-was passed, so that knocks the bottom out of that argument. Then he 
tluggested that the convict settlement should be closed because Local 
Governments lI.'I'e willing to take the convicts back. That is not the case. 
They are not willing to take them back, and it is very natural, as they 
"Yould have to pay for them in that event, and in present conditiolls the 
Government of India pays . 

.Kr. Sri PrakUa: Why should we pay for their prisoners? 

The BoDoarable Sir Henry Oratk: Beca'UBe they have refused to take 
them back. At least two provinces where .congress Ministries are in 
power have said, "No, we do not want to have these men sent back." 
The Honourable Member has no basis for either of his pleas. The 
fictual increase in expenditure during the current year wa'B due to the 
circnmstances that are briefly explained in the footnote to the printed 
statement. It was anticipatedtbat a considerable number of volunteer 
convicts could be transferred ~  work in an island at a considerable dis-
tance from Port Blair-it is quite a separate one, 20 or 30 miles away 
by sea-where forest working is in progress, and actual. arrangements 
were maoe to send f\ considerable number of convicts to work in the 
forests there_ Rut. fin unexpected outbreaK of malaria occurred in that 
island whpre forest operations fire in progress, and it was decided either 
\lot to send these men, or. if they had been sent, to bring them back to 
Port Blair which is free from malaria_ 

Mr. Sri Pr&kaIa: Malaria in paradise I 

The HODourable Sir Henry Oraik: I hfive said that Port BlAir is now 
-practicaUy free from malaria. Malaria occurred in quite a separate island 
which is 20 to 80 miles from Port Blair. and it was on account of the 
outbreak of malaria that the convicts who had been detailed to go there 
for forest work were brought back. The Honourable Member asks what 
is the rate of wages. I cannot say off-hand, but my reC?llection. is that 
the lowest wage is about Rs. 13 a. month for an unmamed conVIct, but 
if be has his wife and children he gets a bigger allowance. Mr. Rangs 
with his usual inaccuracy has suggested. 

Prof. N. G. Ranga: Question. 
The Honourable Sir Henry 0raIk: I have never found him being ac-

curnte-he suggested that these conVIcts were sent to work in the forests, 
and that they revolted because of the low rate of pay. 

Prof. l!. G. ~  As a r;natter of personal explaDlltion, I simply 
a:sked for mformatlOn whether It was so or not: I did not assert tliat ;t 
was so. It is for the Honourable Member to give the information and 
not to BSSume that I have made a statement and then to say that it is 
-all incorrect. 

D 
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The HOn0111'able Sir Henry Oralk: The Honourable Member put his: 
question in .what is genernHy known as the form of a leading quest.ion; 
suggesting that the answer was what he stated. 

Prof. If. G. B&Dp: If you have any facts state them. 

The Honourable Sir ·Henry 0raIk: I hove stated that the suggestion 
made by the Honourable Member is entirely inaccurate. There was n() 
question of refusing to accept the rate of. wages or anything of the sort. 
They were brought back because it was not desirable to e?,post'l them to 
the risk of malaria. (Interruption.) 

Mr. Pr8ld4ent (The Honourable Sir Abdur Rahim): I must ask the 
Honourable Member not to interrupt. It is impossible for anybody to. 
speak if he is interrupted like this. 

The Honourable Sir Jleary Oralk: There were other slight excesses in 
expenditure that could not'be anticipated due to the rise in the price of 
foodst.uffs, specially the rise in the price of ooal. 

Ill. Sri PrUaI&: Coal is wanted in hell and not in heaven. 

The Honourable Sir Henry Oralk: Whether you t,rsvel to hell or 
beaven you want coal if vou ha'Ve to travel by steamel·. The other cause 
was, in December last there was n very severe cyclone ~ did a .lot 
')f damage to-crops for which the cultivators ha? to be. gIVen ~  
These are the only grounds why there has been thIS small mcrease wIuch 
\\'e could not anticipate. 

Mr. Pr8l1dent (The Honourable Sir Abdur Rahim): The question is: 

"That a 8uppiementary 8um lIot exceeding Rs. 6O,ooo,.ht-grantf<d to the G ~ 
General in Council to defray the charges which will c:ome lD course of ~  ~ 
the year ending on the 3111t day of March, 1938. III rel<pect of tht' Andaman an 
Nicobar Islanda'." 

The motion was adopted. 

INTEREST :FREE AnvANC1tS. 

'!'he Honoarable SIr lam88 Gnu: Sir, I move: 

"That a lupplementary lum not excetlding RI. 12,00,000, be granted to the Governor 
General in Council to defray the chargee which will come in -course of pa.yment during 
the year ending on the 31st day of March, 1938, in reapect of 'Interest Free Advances' ... 

Mr. Preaident (The Honourable Sir Abdur Rahim): Motion moved: 

"That a 8upplementary lum not excpedins Re. 12,00,000, be granted to the Governor 
General in Council to defray the chargee wliich will come in course of payment during 
the year ending on the 31st day of March. 1938, in respect of 'Interest Free Advance.'." 

Prof. 1(. G. Banga: No expla.nation is given for thE'! expenditure of 
Rs. 3,50,000 against charges for destruction of coin. It is in this con-
nection that I wish to mention that if Government had onlv taken cn'l'e to 
put into circulation coins which could not be counterfeited in this country 
this expenditure could ha.ve been saved. The fact that there al'e too ~ 
spurious coins in this country was brought to their notice on two occa-
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~  in this House. I do not know what steps Government tOok to see 
to lessen this particular danger from counterfeit coins. If my memory 
does not play me false I remember that the Honourable ~  pro-
mised to look into this matter and see what steps could De taken toO 
lessen this particular danger. I do not know whut ~  has so far 
taken in that direction. 

Secondly, may 1 know whether it is permissible for the public to return 
to the treasury several of these counterfeit coins which have faUen intI> 
their hands and which they have accepted unwittingly but which later on 
they found to be ~  ond"whether they can get good coins in ex-
cha·nge. If not, I want to know what safeguard ~ ~  is. for ~  ~  
Elgainst being deceived by the people who are bnngmg mto cll'culatlOn 
these various counterfeit ooins. 

Thirdly, I wi!'lh to muke 8 practical suggestion: that these nickel (,,,ins 
should be withdrawn from circulation because it is very largely in this 
direction that theae spurious 01' ~  ooI.htt II.hf coming irrto circula-
tion. If you withdraw them, the question would thenariee what other 
coin can be expected to take their place.. There used to be etnne time 
ago silver ClOiDB--but the old two-anna silver ~  was too small and it 
would not be so very con'Venient. But we caD very well do without it. 
We can get on, I think, witl;a four-anna silver coins and it would be 
quite convenient. It is generally admitted that it is much more easy 
t.o counterfeit nickel coin than to counterfeit sih-er coin. Therefore I 
suggest that Government should withdraw all these nickel ooins from 
circulation and. . . . -

Mr. President (The Honourable Sir Abdur Rahim): That is S' big ques-
tion of policy. 

Prof. N. G. Rang&.: If they do that then they would be able to econo-
mise and this slim of Rs. 3 lakhs odd need not have been spent on ac-
count of so many spurious nickel coins. Therefore, I want the Govern-
ment to give a satisfactory answer. 

Mr. Sri Prak.aaa: Sir, I should like my Honourable friend, the Fin-
ance Member, who is an expert in these matters to explain to me the 
economics of this particular item, namely, charges for destruction of coin 
Rs. 3,50,000. Are we to understand that the process of destroying costs 
so much money? "I have found that it is quite easy to destroy 
Ii coin. It does not cost a rupee to fling a rupee into the fire. If this 
amount is the value of nickel or paper spent in those coins, then I think 
there must be Borne mistake somewhere. I fear that this figure is not 
quite accurate, as the nickel and paper cannot possibly cost so much. 
Either we should have a figure showing the exact cost of destroying coins, 
or the exact cost of the paper and the ninkel on which these coins ~ 
printed or stamped that have been destroyed, because I seem to ha'Ve a 
suspicion that we are going t·o pay Rs. 3,QO,OOO in good silver for this 
! ok en amount in mere nickel. I mUllt confess that I am fairly confused 
and 8m not nhle to undershmd what this means. I shall, thcr.eforB, be 
glad if my Honourable friend, the Finance Member, will pl6tl.R'3 enlighteI:. 
me on the subject. 

The JIODourable Sir ,Jam .. GdU: Sir, the learned professor as usual 
IS barking up the wrong tree. There is no question of spending Rs. ~  
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lakhs in calling in spurious coins and destroying them. It is a question of 
-calling in ~  and defaced nickel coins, melting them down and using the 
nickel again for other coinage: and on the revenue side there will appear 
the credit for the value of the metal obtained from these destro:ved coins. 
1 hope that also answers the learned economic problem, whose' purport I 
'V8S not able to grasp, which was put to me by my Honourable friend, 
'Mr: Sri Prakusl. As regards Prof. Ranga's question as to whether when 
members of the public present to treasuries and elsewhere what the Ame-
ricans are pleased to eall boloney coins, 'they will be. paid in full for t.hem, 
the answer is, certainly not. \ 

Prof •••. G. B.aDga: What steps are being taken to prevent this COllll-

~ of nickel coins? 

ft. BCIIlO1U&bIe SIr Jam.. GIia: That does not arise on this, but I 
hAve given answers on that question, on an average, once a fortnight in 
this Assembly. 

Mr. Preli4eD\ (The Honourable Sir Abdur Rahim): The question is: 

"That a supplementary Bum not exceeding Ra. 12,00,000, be granted to the Governor 
General in Council to defra1 the charges which will come in course of payment ~ 
the year ending on the 3ht day of March. 1938, in rPspect of 'Interest Free Adnncell'.' 

The motion was adopted. 

THE SUGAR INDUSTRY PROTECTION (TEMPORARY E TE SI ~  

BILL. 

Ill. B. Dow (Commerce Secretary): Sir, I move: 
"That the Bill to provide for the temporary continuance of the exi8tinlt ~  

conferred on the BOgar industry in British India be taken into conllideration." 

I do not expect the House to receive with any great enthusiasm ~ 
Bill, tbe nature of which the shrewder ~ of the House must havl3 
already been able to forecast from the various answers which I ha ve 
given to questions during this Session. The facts are as follows: Gov-
ernment appointed a Tariff Board in April last. to eX8mine the state of 
the sugar industry in the expectation that their report would be ready in 
October. That would have enabled Government to consider the report 
tlDd to le.'y before the House, in fulfilment of the obligation which is laid 
on them by section 8 bf the Sugar Industry (Protection) Act. t.heir l1ro-
pos8ls in respect of the period from March 1988 to Ma!'Ch 1946. Now, 
for reasons which, so far as I am 8,ware, were entirely connected with ~ 
intricacy of the inquiry and ~  Ilmount of evidence to be considered, the 
Tariff Board were unable to submit their report until late in Decemher. 
The report, about which I am not prepared to discTose anything except 
that it is an extremely voluminous document and that it makes proposals 
which have to be carefully considered by more thaD one Department of 
Government, is one concerning which Government have not been able. 
during the distractions of a long legislative session, to formulate their 
final conclusions and 80 discharge the obligation which is laid on 
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them by section 8 of the Sugar Protection Act. HonoUT8ble Mt.mbers. 
will also realise that, since the report has been received, there has beeDJ. 
~  in two of the most important provinces from a sugar point of 
·vIew, and Government have naturally to consider also the effects of thi& 
legislation on the industry. . . 

I have already explained in the House that Government, ~ 

their usual custom do not propose to publish the report in advance of 
formulating their decisions upon it. The reasons for this, I think, are 
generally well understood. At the same time Government do fully ~

ise, and sympathise with, the desire on the part of the industry to have 
such reports in their hands as  quickly as possible. Tariff Reports gene-
rally contain 81 good deal of statistical material and some reasoned ~ 

of probable future trends in the industry. And these are matters to 
which industrialists naturally wish to give their early and careful atten-
tion. But at the same time hasty and precipitate action by Government 
would be a £a1' more serious matter for the industry than any delay in 
publication, and I hope that the House will recognise that fact. 

I have now only to say a tew words regarding the form of the Bill be-
fore the House. The House will see that it not only proposes to extend 
\,he present scale of protection for one year by making the necessary 
alteration in the Schedule to the Indian Tariff Act, but it ~  proposes 
nn emendation of section 8 of the Sugar Industry (Protection) Act. That 
is because Government are of opinion that a proposal to continue the 
existing duty for one year coupled with a statement' of their intentions t.> 
consider further the duty for the period from March 1939 to :March 1946 
cmd to la, their proposals before the Legislature later in respect of that 
period, would not have been an adequate discharge of the obligation 
which is laid on them by section 3 of the Act. They are, therefore, seek-
ing to amend this section, and Honourable Members will see that section 
2 of the Bill has been so drafted as to have retrospective effect by its own 
force from the 31st March, 1988. 

With these words, I commend the Bill to the consideration of the 
House. 

Kr. PreII1d8llt (The Honourable Sir Abdul' Rahim): Motion moved: 

"That the Bill further to provide for the temporary continuance of the . existing 
protection conferred on the !lugal' industry in British IndiB be taken into consideration.'-

Prof. N. G. Banga (Guntur cum Nellore: Non-Muhammadan Rural): 
I am glad that Government seek to take such prompt action in this 
matter, but I wish to draw the attention of the House to the fact that 
when this protection was sought to he given to this industry the intention. 
of the Government was to give protection not only to the manufacturers 
but also to the growers of sugarcane. It was because of that  that Gov-
ernment had brought forward another piece of legislRtion by which they 
empowered Provincial Governments to fix wherever it was advisable and 
necel'lsary minimum price for sUGarcane. But, Sir, 88 we know, in nlfmy 
provinces not sufficient care was taken by Provincial Governments to see 
that the growers of sugarcane also were as much benefited from "this 
protection a8 the manufacturers, 'with the result that sugarcane growers 
have been ver)' badly affected. The manufacturers have exploited them 
very badly and the ~  that could be derived from this protection 
duty has gone almost entirely to manufacturers alone. 
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~ lIaJl Sir 4bdoola BIIOOIl (Sind: Muhammadan lWrsl): In which 
provmce have the Government not fixed a minimum? ' . 

Prof ••• Q. Banga: In the Madras Presidency in particular they have 
not ~  any minimum price. 

Set.b BaJi Sir Abdoola JI&I'OOIl: Bengal? 

Prof ••• Q. Jtaup: I cannot give any ~ infonnation, but in 
MadrRB they have not -done it. In Bengal Dr. Ban'erjea says that tbey 
have not done it yet. Anyhow, as far as .Bibar and U. P. are concerned, 
only recently our ki'Gn, were complaining that the act'ton :,skcn hy tl:e 
Provinci,al Go"ernments there wall not satisfactory and did l1:'lt nllord 
them sufficient protection from the manufaeturel'fl. It was because of 
that complaint that the two Congress Governments ever since the:v came 
into power had been trying to devise ways and means b:\' which adequate 
protection could be afforded to t,he peasants. It is as a result of that I 
think that the latest scheme-I do not know whether it is sbared in bv the 
Bihar Government also----of t,he U. P. Go'V'ernment has come to be devised. 
According to it, certain zones of cultivatjon and production of sugar-cane 
are fixed for the various factories and each factory is expected to con-
sume first of all sugar-cane prOOucecl in that particular area and ~ ~  
to try to purchase sugar-CRne produced elsewhere. This method has been 
devised to assure A ·regulatea and steady markE't for the growers within 
the area of a particular factory. ' 

But in actual practice what is happening? In the hope that their 
sugar-cane is going to be purchased by tbese millowners, ~  peasants 
have placed their lands under sugar-cane, They began growmg S ~ I  
with such enthusiasm that the sUJPly of suar-<lsne has overstepped the 
demand for it coming {rom the manufacturprs. Naturally, the manufac-
turers have taken full advantage of it. Though there was some 'sort of 
R minimum price fixed in the U. P. Rnd in Bihar for sugar-cane, they 
have forced the peasant!; to agree to n lower price. If the peasants do not 
al'cept a price lower than the minimum price fixed by tbe State there is 
no chance for their' sugar-cane being marketed at all or purchased by 
these ]nillowners. Therefore, If we want our sugar-cane growers to be 
benefited from this protection there is great need for taking necessary 
13teps either to restrict area under sugar-cane in any particular province 
or for the whole of India in relation to the demand for sugar, or for res-
tricting the area frem which any particular JIlanufacturer can be allowed 
to purchase sugar-cane for hill own factory, One or the other of these 
two'methods or both of them may have to be adopted in order to give 

. the neeessar,y protection to these sugar-cnne growers. It may be stated 
that the question of agriculture is an entirely provincial one and, there-, 
rore, the Govemment of India CAnnot be expected to go into it. But 
it is relevRnt that when Governmpnt seek to provide protection for this 
industry aR a whole they should takp- the necessary steps to see, jf neces-
13ary in co-operation with Provincial ~  that all interests 
concerned in this industry, particularly, the growers and the manufac-
turers, ~  adequatel.y protected not' only, from the public and the 
foreigner who imports his Bugar into this country but also from each 
other, and my ch!lrge n,gainst the Government of Ipdia is 1,hat they have 
not taken adequate care to see that the growers are BufficientJy benefitf>d. 



• 
THE SUGAR INDUSTRY PROTECTION· (TEMPORARY EXTENSION) BILL. 2297 

It is not only that. If they had not been benefited but if they had 
been able to earn their livelihood in the ordinary way there would have 
been some excuse. But, in fact, what has happened is that they have 
given up growing more profitable crops in the hopp that they could make 
greater profits through the cultivation of Rugar-cane. Therefore, they 
have taken to this, which is more costly to produce. In order to convert 
their land for the cultivation of sugar-cane they have to invest large sums 
of money. They have to purchase bamboo"" they have to buy manure. 
they have to keep the land fallow for one or two years. They have to 
purchase in many cases very costly bullock carts in order. to carry the 
sugar-cane to the factories. In some CRses even pneumatIC tyres have 
come to be attached to their carls in order to take the sugar-cane more 

-easily and more quickly to the factories. After ~  incuned &11 t,!Jis 
additional expenditure and after having staked then all on the production 
of sugar-cAne by which they hoped to make their living, they find that 
the mills are not prepa.red to accept their sugar-cane and they are obliged 
to sell it away for a pittance or e·,;ren to burn it. When the rise ,in the 
sugar excise duty was insisted upon by the Honourable the Finance 
Memher, the sugar manufacturers simply refused to purchase any more 
sugar-cane. What are these people to do? They had all this ~ I~  
in their hands. That is. why lakhs of maunds of sugar-cane were burnt 
away in the provinces of U. 1:'. and Bihar. It is because of that that the 
Provincial Governments, afttlr -the Congress took over offioe, have been 
-obliged to come to their rescue _ I do not know whether the latest steps 
that they have taken or are about to take are going to benefit these sugar-
cane growers, but we are entitled to have information from the Govern-
ment now when they are going to continue this protection. I am not 
opposed to this particular protection but when it is being given I want it 
to benefit not only the manufacturer but also the cultivator. Therefore. 
Sir, the House is entitled to obtain information on all these points from 
the Government and also to know whether the ~  have assured 
themselves of the fact that the protective duty is going- to benefit the 
cane growers. Some Provincial Governments have already tried to give 
effect to their demand that a minimum prioe should be fixed and some 
'Governments have not given any effect to that particular demand. T 
want to know. whether the Government of India have consulted those 
Governments and, if so, what their views are and what thev are going to 
do in order to benefit the cane growers. .. 

JIr. llanu Bubedar (Indian Merchants' Chamber and Bureau _ Indian 
~  I am not blaming the Government of India for eJ..i;ending 

th!s protectIon for one year, though the quest,ion might legitimately be 
raIsed as to why this Tariff Board was not appointed a little earlier than 
it .was. This problem of the sugar industry illustrates a good many 
thmgs and speaking in the absence of the findings and the examination 
o.ft?e problem by the Tariff Board, I will only content myself with men-
tlOmng a few of them. For one thing, the sugar industry has disposed 
'Of, I hope, once and for all, the superstition and t,he stigma that Indian 
capit.al was shy, that. there was not fin adequate amount of capital in this 
(lOuntry for being put into an industry which offered a reao;;onable prospect 
,of ret.um to that capital. TIle expansion, however, of the sugar trade 
was excessive and thot1!!h the disnst-er, which thf' Honourable the Financa 
Member predicted in ~ last, year's speech, hos not overtaken everybody, 
because they seemed to be carrying on somehow in the hope thnt pro-
te('.tion was coming soon, there is no doubt that the earlier rate of return to 
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the sugar industry has become a dream ond that most factories today ara' 
not in too ftourishing a condition. 

The sugar industry further illustrates the necessity of something which. 
the Honourable the Finance Member has repeatedly told this House ought 
not to arise, namely, a plan. Here is all instance pf an expansion which 
was done without an all·India plan and you see the number of difficulties. 
which it has raised for everybody concerned. May I gO,over the list oi 
difficulties briefly in order to enlighten the !House as to what the effect is. 
For one thing, difficulties have arisen between the producers and the 
Government in the senae that the Government of India ha<v:,Cl not ~ 

imposed aD excise duty but have increased it, since the finding of thE\-
Tariff Board seven years ago. Then, between the ProvinCiKI Govern-
ments and the Government of India a very large question is looming in-
front. I do not know whether this question is ultimately to be decided by 
the Federal Court. To repeated questions of mine, the Honourable the 
Ymance Member has adopted an attitude o,f reticence for which I do not 
blame him, for he is not r6ady with the exact bearings nnd the exact out. 
come of the problems which have arisen, J1RmeJy, 8S to whether the action 
of the Provincial Governments in imposing the saJe tax does or does not 
encroach on the preserves of the Government of India and whether the> 
OovemmenL have or have not tried to bnrgain with the Provin('ial Gov-
ernments to give them a share of the excise dut:v in order to buy some 
kind of peace. I say that whatever immediate arrangements you might 
make about this, sugar once again illustrates the kind of problem which 
is bound to arise in tbe case of manv other commodities between the Pro. 
vincial Governments and the ~  Government. Weare waiting with 
interest to see if Government are in a position to give us some informa-
tion today. Otherwise, I trust that they will take the earliest ,pporbmity 
to take the public into their confidence as to what is happening. 

Take the question with regard to the cultivators-the question which 
my friend. Prof. Rangs. bas raised and which I entirely endorse, namely, 
if protection is given, should it be to the immediate producers or should-
others who are conceJ'Iled in the production of the necess8lJ raw ma.terial 
also be watched and it should be seen that they get fair treatment? Now, 
there is no doubt and I say this, though I a.m an industrialist, representing-
the most capitalistic constituency in this country, that there is no doubt 
that in some cases producers did take advantage of the weakness of the-
poor farmers. who brought their crops to the door of the fnctory. They 
said they were busy and they did what banks do when there is a run. 
They count out very very slowly. In other words, they put an arbitrary 
price and they told the farmers "This it; the price. You sell it if you like". 
The farmers have no choice. I am told that the sugar-cane, once it has 
been cut, loses weight os well as quality ond if it is not immediately dealt. 
with, it deteriorates completely. I say that it is not right for the State to 
adopt a policy with regard to the sugar industry, in which the considera-
tion of the farmer is left out. I do not think that it is right that the pro-
ducers of sugar, who Rre protected. should have the full benefit and 
should manage by this means tc transfer the entire risk of the trade to the 
producer of the sugar-cane. If the GoveJDment of India. is not in a-
polJition to say hvw much ~  there should be grown, if there is no 
pIlln or progra.mme of any kind and if the manufacturers do not know 
bow much t,hey will be able to produce next year, how do you expect the-
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poor cultivE.tor to know whether t;}le crop-which ~  ~  ~  
mouth!:! u!:!agllinst the three months for any other crop-lB. gomg to be. III 
demand or not. I am very glad that to some extent thIS very genume, 

~ of the farmers will be put right by the ~ ~  Governments-
in the measures which they havo taken, thougb It remams to be o;zeen' 
whether the measures which they huve taken will ultimately be found 
adequate in order to put right all the difficulties in connection with the 
sugar trade and whether they would not have to be supplemented by other-
measures. 

Then, Sir, I should like to put before this House for one moment the-
adequacy or inadequacy of the protection which is sought to be given by 
this Bill. Every manufacturer of sugar will tell you that the pre"ent pro-
tection is. not adequate. By that he does not imply that the scale of 
duty on imported articles is not adequate. All he implies is that the 
burden of the excise duty on him iF; very heavy in the sense that he has to-
find this money first before goods leave the factory. The protection which. 
on paper is high is lost on account of the many restrictions to which 
he is subjected, some of which I would support, but there are othel'll-
which add to his costs Bnd in spite of the fact that the Government of 
India come and say that they I're reviving the protection for another-
year, there is no doubt that the amount of actual protection which is. 
reaching the industry is being cut down in various small ways. 

Sir, I want to put once more a question here. I have to complain on 
J P. )I, the floor of the ~  of the evasive replies given by the Trea-

. sury Benches OppOSIte. I have mllde more than one inquiry 
In ~  to find out whether the Government of India know that molasses 
is being ~ ~  froT? India and imported into the United Kingdom, 
whether It Hl ~ ~ mto power alcohol which is being used for motor 
transport, and If It IS so employed elsewhere, why it is not utilised here? 
This is a waste product which, if not utilised, deteriorates and contB-
minates and becomes a cause of ill-health to the surrounruna districts. 
But this is a waste product of great; value in other parts of the world. 
In India, however, III spite of the fact that several years have already 
par-;sed since the sugar l)rotection was given in the first instance we are 
still in t.he stage when the Government Benches are unable ~ to say 
whether anything is being done. This is really very, unsatisfactory. I 
am told that much is being done in the Indian States of My sore Bnd 
~  and now we understand that there is a committee of some kind 

sitting in the United Provinces and in Bihar, but I ask, why has not this 
9uestion been tackled? It is partly industrial research and partly 1m 
Issue of encouraging the agriculturist. If molasses could be fully utilised 
locally, my submission is that the amount of protection which is now being 
given might or might not be necessary, and I am almost certain that the 
.complaint of inadequacy of protection would largely disappear. If that 
IS so, what I would like to know is why the Government of India, while 

~ Tariff Board was sitting fPf nearly one year, have not been active in 
thiS matter. 

Sir, I have been reading that the Government of India have invited the-
~  Chem\cai Company to utilise. if they so like, the waste material 
m their salt works. Now, they hav.e given away these concessions with· 
out asking any Indian firms whether they can utilise this concession and! 
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the whole justification there was that it ~ waste material belong to the 
Government of India which had to be utilised, and as no Indian firm come 
~  they were obliged ~  give away ~  concession. All I say is that 
if the Government of India showed anXiety at the' inst,ance of a foreign 
finn with regard to the utilisation of waste products in their salt works, 
how is it that throughout the seven years that the consumer has been 
paying for the protection given to the sugar industry" the Government of 
India have not taken active step!;: towards the utilieation of this bye-
product of the sugar industry of India Bnd it is at present, as far as I 
am informed, completely thrown to the waste; and it actually costs fac-
tories sOD)ething to get rid of it. . 

Then I come to the final point that I wish to make on this subject and 
it is with regard to consumers. At present there is a considerable amount 
of competition inland amongst the sugar manufacturers themselves and 
inland sugar is actually selling at a very much lower figure than the figure 
of any imported article ph" ~  duty. This production is now sought to 
be restricted by the nction taken by the Governments of the United Pro-
vinces and Bihar. What, I ask, is the relative position of the Provincial 
Governments and the Central Government with regard to this restric-
tion? At present it is a very salutary position and it h8s saved the in-

·dustry from the ruin which it was otherwise going in for under uncontrolled 
internal competition. What is the upper point? Supposing the control, 
through 68sociations of t1'8de 118 in the tea industry and various other 
industries, became very strict and they were able to restrict the output 
and by restricting the output they were able to put up the price against 
the public, have Government got any legal power to control that, 811d if 
so, I would like to know what? 

Sir, the restriction of output is corning in any case. The action taken 
in Bihar and the United Provinces must result in the restriction of the 
quantity of production and that restriction, I fear, v:ill still a.ffect the 
kiBan8 for whom my friend, Prof. Ranga, holds a brief. As I said in the 
beginning, the sugar industry is an iIlustrat,ion of how a lack of a plan on 
the part of the Government can lead to difficultieA for every section of the 
population. 

The last point I wish to make is witt> regard to the Indian States. I 
understand that great efforts are being made in the various Indian 
·States for encouraging sugsr cultivat.ion and to set IIp sugar mills. ThE'! 
-Government of India have been carrying on negotiations whiqh' the Honour-
able the Leader of the House has constantly told us the astrologer has 
prevented him from dif;closing, but apnrt from the negotiations for the 
Federation which mayor may not come about, apart hom the political 
arrangements with the Atates, may I inquire what the Honourable the 
Finance Member has been doing during the seven years that the sugar 
production has continued and during which. the excise d\1ty ha . .,; continued? 
What haR he been doing to enunciate 9. general principle which would be 
fair to British India, fair to the States and fair to the industry so far as 
the distribution of the excise collection is concerned? But apart from 
this distribution, there is the question of keeping some kind of check 
.on the over-production of l5ugar in this country as a whole including British 
India and the States. This last question is of major import,ance, and if 
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something is not done, &gain we shall have the same phenomena of UIl-
regulated internal competition and the destruction of capital and labour 
and also of those who are ~  8uppliers of the raw materials; and it would 
be unwise not to forestall thif:l disaster by suitable action in time. 

Dr. P. N. Banertea (Calcutta Suburbs: Non-Muhammadan Urban): 
Sir, the Bill in its present fonn is of a non-controversial character. It 
merely seeks to continue the ~  vf protection to the sugar ~  
for another year. The Honourable the Secretary in charge of t,his l'epart-
ment said that the report was received only It short time ago and it has 
not been possible for Government to examine its contents as yet. I wish 
the report had 'been presented a few months earlier so that we might have 
had the opportunity of discussing it on the floor of this H'ouse during the pre-
sent Session. But we can afford to wait for some time. In the mean-
time, I hope Government will take steps to publish the report broadcast 
so that the industry itself may be a.ble to benefit from the recommenda-
tions which have been made and the Legislative Assembly itself may be 
weH prepared for a debate on the whole question. 

Sir, during the last six years the sugar industry in India has made 
phenomenal ~  This demonstrates to the fullest extent the succeSR 
of the poljcy of ~  protectiont There were many in India. who 
prophesifled that this policy of discriminating protection would be doomed 
to failure und the lie hus been given t{) their predictions. I hOPe and trust 
that nothing will be done to go back upon ~ policy in future und that 
this policy will be extended to other subjects as well. We should also 
be careful to examine the results of the levy of the excise duty in its 
original form And then in its extended form. It "hould be the duty of 
the GovE'rnment as well RS of the Legislature to examine very carefully 
the effect of protection on the mill industry of sugar as compared with the 
cottage industry. Only the other day the Honourable the Finance Mem-
ber said thRt it would be necessary to examine the effect of a protective 
duty on small industries of the country. That is very essential. While 
we Hre committ.ed, on the one ha.nd. to II policy of discrimina.ting pro-
tection for the larger industries of the country, we also desire that the 
(lottage and small organised industries of the country should be protected. 

Then, there ~ the question whet.her any duty, in addition to the excise 
duty, can be levied by the provinces or not. 'rhat is u legal question and 
let liS hope that it will be decided soon. The provinces require more 
money to carry on their administtatiGn and, if it be possible, without 
infringing the rights. of the Central Government and the Central Legis-
lature, we should help the Provincial Governments. 

My Honourable friend has raised the question of protection being given 
to the growers of sugar-cune, I think it is absolutely essential, when we 
protect an industry, that all the different parties to that particular indus-
try should be protected. In connection with the sugar industry it is very 
necessary that the interests of the a.griculturist should be safeguarded. 

lIIr. N. 111. JoehJ: Also labour interests. 

. Dr. P ••• Banerlea: Ana labour interests also. I cannot say defi-
rutely now how this protection is to be granted without trenching upon 
Provincial Autonomy, but I believe that by consultation and co-operation 
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some method may be found by which protection may be granted to the 
different interests inyolved in the sugar industry. I hope and trust that 
all these complex problems will be carefully considered before a new 
Bill is placed before this House. 

Sir, I support the ~  

The Assembly then adjourned for Lunch till Half Past Two of the 
CIcek. 

The Assembly re-assembled after Lunoh at Half Past ~ of the Clock. 
Mr. Deputy President (Mr. Akhil Chandra Datta) in the ~  

Seth Hajl Sir Abdoola JIaroon (Sind: Muhammachm Rural) : 
Sir, I wish to say only a few words on this Bill. While 
moving the motion for consideration of this BiU, the 
Honourable Member in charge of the Bill spoke a few "'ords as to why 
the Tariff Board report has not been published. He gave several reasons. 
1 submit the Tariff Board report has been in the hands of Government for 
lIle past three months, and I am sorry to see that the Government could 
not corne to any conclusion during this interval. Great harm .has been 
done to sugar industry because we have not been informed of the contents 
x the Tariff Board report. Many speculations have been going on in 
the country and the industrialists do not know where they stand in regard 
to this sugar industry. Today the Government have brought forward ~ 
Bill and they have explained their inability to decide the matter before. 
Therefore, they have brought forward this Bill only for one year. 

I do not want to oppose this measure. At the same time, I wish to 
impress upon the Government the fact that when they bring forward a 
meMure next year, they have to consider many things. Several Honour-
able Members spoke before me and they all urged that protectirID should 
benefit the oultivators, the manufao,turers and also the consumers. Per-
haps the House is aware that the Governments of U. P. and Bihar have 
passed certain measures in their Legislatures fixing the price of sugar· cane 
at a rate much higher than that of last year, They have also compelled 
the sugar faetories to take licenses from the Government. I understand 
they 9.re also arranging the zone system in their provinces. They have 
also compelled the sugar factories to join in the syndicate. Of course, 
we are also trying to help the Government of the provinces to stabilise 
the industry alid also to give benefit of protection to the cultivators. The 
other provinces are now free. Up till now the other provinces have not 
fixed the rate for sugar·cane, nor are they asking the sugar factories to 
take out licenses, nor are they introducing the zone system, They are 
free to erect more flU gar factories or extend their factories, whereas in the 
U. P. and Bihar, they are unable to extend their factories or to manu-
facture more sugar. We do not know how this Act is worked in these-
two provinces. Besides, the Indian States have large programmes to 
erect more and more sugar factories and also to extend their sugar pro-
duction. According to my information the Indian States are at present 
producing not less than 80 to 90 thousand tons of sugar, about 10 per 
cent. of the production of sugar in the whole of India. They are not 
cb8l'ging income· tax on sugar factories. Besides that, they are get,ting the 
benefit of excise duty on the sugar consumed in British India for their 
own States. Whenever sugar is exported to Indian States, the States are 
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<lharging customs duty. If this state of affairs should continue, I ~  
not know how far the British Indian industry will be able to stand this 
competition and I am sure the S ~  ~  ~ the ~ ~~ 
of sugar hereafter. These are the difficulties facmg the mdustry m Bnt18h 
India. 

'fhe Government are now delaying the giving of protection. It is said 
that they will bring a comprehensive Bill next year. I would urge upon 
the Government to consult all the provinces and if possible convene a 
conference of the provincial representatives in Delhi or Simla and coIlSider 
the whole problem of sugar industry and then decide whether the Act 
should only be for U. P. or Bihar or whether it should be extended to 
other provinces also. 

Sir, at present the position is that factories already set up are pro-
ducing more sugar than India can consume. And Honourable Members 
are aware that there was great opposition lsst year when Government 
passed It law that no sugar should be exported from India. to any other 
place except Burma. So, on the one hand they have stopped the export 
Qf sugar tlnd on the other hand the sugar produced is more than India 
can consume. So, now they have to seriuusl.y consider how they ('an, 
not. only give protection but also stabilise the industry for the future. 
Even at present the indul!itry is pRying about four crores of rupees to Gov-
ernment as excise duty. It is 0. great advantage to Government to get !>uch 
.a big income, but since this industry was established ~  have 
not left them in peace. They have put an excise duty not only in the 
first year but twice, and besides that they ha.ve taken no steps to stabilise 
the ~  Sir, I hope Government will consider the ~  I 
have made before they come up next year with a fresh Bill. I know 
there is an impression generally that the industry has been established on 
account of the Sugar Protection Bill, but my own view is that, before 
the sugar protection duty oame, the ordinary import duty was the same 
as the 'protection duty today. It is not only in this country that the sugar 
protection duty is so high, but nearly all over the world it is as high 88 
it is here, if not higher. Therefore, Sir. I think tha.t Government should 
not rest cont·ent· with giving prot.ection only but they 'should consider how 
to stabilize the industry and support it so tha.t they may get more and 
more money. Sir. I support the Bill. 

Maulvi Muhammad Abdul Ghani (Tirhut Division: Muh,ammadan): 
'Sir·, when at first the Sugar Industries Protection Act was ;)9.3sed it was 
stated that the sugar industry as a whole would benefit by the  tax imposed 
on it. But, believe me, Sir, if I say that the plight of the sugar-ci\n€' culti-
vators has gone from bad to wotse sinoe the Act came into operation so 
much so that last year in the proYince of Biha.r t.here WIIS practically no 
nemand wha.tsoever for sugar-cane. Sugar factories were not pr.'pareJ to 
take eyen n maund or two fol' their consumption. The result was that cul-
tivators had to burn lakhs of bighas of sugar-cane. Imagine the sufrE::ring 
'Of the poor cultivators from this single instance. 

Now, Sir, a cultivator prepares his field for this purpose for six months 
in some cases and for full one year in others, and then supervises the culti-
vation of sugar-cane for another year. This means tha.t one ~  field 
remains confined to the cultivation of sugar-cane for a. year and a half. Nuw, 
take the cost. that he has to pay during this period by way of rent for land, 

• Tranalation of.the Honourable Member's Speech delivered in vernaoaJar. 
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~ wr manure, the ~ for working the field lind the price for seed. 
TotAlI this up, and you will find thut the outlaJ is one and a half times 
more than the price at which sugur-c.une can be sold in the Wlll'kd. E"en 
according to experts the price for sugar-cane would be eight hIln8S per 
maund; but since thiR Act came into operation no factory has ever offered 
to buy sugar-cane at the rate of eight ann as per m&und. 'Ebe poor culti-
vator suffers further when his load of sugar-cane is weighed. AlrllQdy' on 
his way to the market people bave snatched eanes from ~  bullock cart. 
'Let me assure you, Sir, thnt no cultivntor in these circutDBtauces would 
like to suffer like this and go on cultivating sugar-cane. Hut he has no 
other alternative. The reason is that he has rro other means'· Of getting 8 
return in cash for his labours. Formerly be could get money in cash by 
aeiiing his stock of oilsee<is and opium and thus payoff the land tax. But 
DOW, except through the cultivation of sugar-cane, he has no other ml'ans· 
01. getting money in cash. I am myself a oultlvator and as such fully know 
bisgrievaneea and grief. 

Sir .. prior to the passing of this Act the cultivators could get the price 
of their sugar-cane by working on nine maunds of sugar-cane per day. I DIn 
rather compelled to say that this Act was made only for the benefit of the 
capitalists, and only the capit.alists have been benefiting by the protection 
afforded by this Act. Previously they used to make 50 per cent. profit. 
They are making 25 to 30 per cent. profit even no\\'. Just imagine. What 
other business line is there in the world whieh would fetch so much profit? 
E"en when the Govemment of India float n loan at 3 per cent.r,durn ~  
get ;;0 much money that the loan has to be closed down ~  'taanriot 
understand why Government have not placed !lny restrictions ~  on the 
profit the capitalist class earns. Now. Sir, when the plight of the cultivat-
ing cluss became very critical the Governments of the U. P. (lnd Bihar hlld 
to fix a minimum price for sugar-cane in places where 80 per cent. of pro-
duction is that of sugar-cane. But that, too stands at five maunds only 
and has been objected to by my Honourable friend, &'ir Abdullah Haroon. 

This Act is still a temporary measure. The latest findings of the Tariff 
Board on the subject have just appeared in their report, and Government 
evidently have not had time to consider them. I do not, therefore propose 
to oppose this Bill, but I must tell the Government that when ~  they 
bring any amendment to this A(·t they should see that the rights of the 

~ ~  are ~  safegu?,rded. Afber fixing the minimum profit for the 
capitalist the mlmmum price should ~ fixed for the cultivator according 
to the surplus left over, 80 that the cultIVator may also benefit.. by devoting 
his time and money to this kind of cuttivation. The capitalists opened 
mills upon mills.in the beginning Bnd within the course of three years made 
up for all their expenditure. 'fhey do not have to pay interest on their 
expenditure now. It is only the establishment charges that they have to 
meet. The balance left is all profit. , 

In this connection, Sir I might say one thing more, and it is this that 
the excise duty imposed by Government on sugllr is not to the benefit of 
the cultivators. The Government of India should offer to help them from 
this source of revenue by supplying them with manure and seed Iree of 
cost. 

:; Molasses at present are all wasted. They can be very useful in the 
process of manuring. It would be just as well ·if the ~  is taught 
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how to make use of it. Already they are used in preparing alcohol and 
sweets. In my province, in 8aran district, there is a sugar factory called 
the Mnrhuwra Sugar l<'actory. There they deal with this thing, und the 
profit too is quite large. If this pould be introduced in all other factories, 
a part of the profits thus IlIade could very well be diverted to the advantage 
of the cultivator. It would not be advisable for Government to grant a 
~I  eontraet for molasses to any outside company. The poor cultivator, 
Sir, is mude to suffer in several ways. He is oftered les8 price for his goods. 
This tells upon his happiness. Those living within close range of sugar 

. fllet,orics suffer from mosquitoes and stench produced by the foul water· 
released from the factories. This tells upon their health. Most of them 
generullv !,lIffer from cold lind other ailments of the chest. All this is. 
because" almost all the factories burn dry and crushed bits of sugar-Cline for' 
fhe instead of COllI. The ush gets mixed up with the air, and when this air 
is JOllstUlltly inhaled by these people it naturally injures their health. I 
hope, Sir, that Government would in future pay more regard to all these· 
aspects in the life of the poor culti!ator. 

Mr. K. ,Dow: Sir, it seems to me that in replying to the debate, it 
would be inappropriate for me to attempt to reply in deta.il to the criticisms· 
that have been made. I have given, as Government's reason for not 
bringing forward a major comprehensive measure, the fact that Govern-
ment have not full,v r.onsidered this report, and I should not like to convey, 
by attempting to answer theEijl points in detail, the impression that Gov-
ernment have in fact made up their mind on these matters. I. can, 
however, promise that Government will take very carefully into consi-· 
deration the points that have been mnde. 

There are, however, just one or two points made by one or other of' 
the three learned Professors of Economics who have addressed the House· 
on this occasion, to which I may perhaps refer. First of all, Mr. Manu 
Subedar asked why Government did not appoint the Tarift Board earlier. 
That, I think, ·is 11 perfectly good and legitimate point, and had it been 
realised that the Board would take longer than the usual run of Tarift-
Boards, no doubt Government would have appointed this Board a few' 
months earlier. But, at the '"same time, I should like to point ~  that 
here, while getting over one difficulty, we should have come "p against 
another. It is inadvisable to appoint a Board too long ahead of the da.te 
when one expects to take action on its report, and in this particular case 
I have already pointed out that the matter has been complicated by the 
legislation which has been 'passed in two provinces since the date of the 
report. In this particular instance, that would anyhow have had to be 
tn.ken into consideration, so that I do not think we should really have 
been very much forward even if we had appointed the Board two months 
earlier . 

. Prof. Banga-and I think Prof. Banerjea to some extent supported 
hIm-pointed out that this protection is not meant to be given only to-
the ~  milliIl;Il' industry, but to the sugar industry in general. That is 
a point which Govemn1fmt certainly did have in mind at the time of the· 
lnst Bill, Bnd which the\, will have in mind aga.in. It ill true that one 
frequently ~  statements in the press which might lead one to suppose· 
that the only part of the industry, which was entitled to protection, Wl1S 
the sugar milling inoIlFltr,v, Prof. RAngA then went on to talk about the 
necessity of fixing 1\ price for cane in other provinces as well 8S in the 
n. P. and Bihar. In the first instance, as you know, that is a. matter' 
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· for the Provincial Governments rather than for this Government to con-
aider. But 80 per cent. of the Indian production of cane is grown in 
these two provinces which have already fixed a price, and I understand 
that the only reason why the Madras Government have not fixed a price 
for ~  is that. they are of opinion that the price already obtained by the 
cultivator for hIS cane is considerably in excess of any minimum price 
.that they could reasonably fix. . 

Then it seemed to me that a good deal of what Mr. Manu Subedar. 
-said was really a complaint against what I might- call the remorseless 
working of natural economic laws, rather than a specile complaint against 

· any action Government had taken or proposed taking. There was another 
gentleman of the same name a long time ago who made la.w8, but the 
laws 01 ,Manu were of a different nature to econmic laws. His laws were 

· promulgated by an exercise of executive authority, but it is no use trying 
in this way to alter natural economic laws. As an example of whQt I mf'al1 , 

I may refer to the complaint that Mr .. Manu Subedar made twice during 
his speech about uncontrolled and excessive internal competition in the 
Sugar trade, and he seemed to think that Government ought to take 
measures to stop it. Now, if there is excessive protection, it seems to 
me tha.t excessive internal competition is almost bound to be the result. 
I suppose that his suggestion was that Government, while maintaining 
excessive protection, ought to restrict the number of people who could 
take advantage of it. I do not think myself that legislation of thai kind 
would be a ~  method, to try and prevent the operation of an 

-inexorable economlc law. 

Sir Haji Abdoola. Haroon, I think, was (\ little unfair when he suggested 
-that Government had had this report in their .hands for three months, 
and had time enough to have dealt with it. He however, it seems to 
me, proceeded to demolish his own point by trying to impress on Govern-
ment what a great deal they had to do before they came up next year 
.with the measure which hafl been adumbrated. If we were now placing 
-our final conclusions before this House, it is quite obvious that we should 
have had to do all that he bas suggested we ought, to do next year; and 
the suggestion that this could have been done in the last threE' months, of 
which two months have been occupied by this Session, is 8S I think he 
will agree an reconsideration, hardly practicable. 

Sir, with these words, I commend the motion for the consideration of 
this House. 

Ill. Dep" Preli4eu (Mr. AkhiJ Cha.ndra patta): The question is: 
"That the Bill to provide for the temporary continunncp. of the ~  protection 

,eonferred on the Ingar industry in British India be taken into consideration." 

The motion was adopted. 
Clauses 2 and 3 were added to 'the Bill. 

,Clause 1 was added to the Bill. 
The Title and the Preamble were added to the Bill 

lIr. B. Dow: I move: 
~ T  the Bill be paued." 
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111'. Deputy PNIldent (Mr. Akhil Chandra Datta): Motion moved: 
"That the Bill be paaed." 

Prof •• \ G. BlDg .. : Sir, I ani sorry I was not here when my Honour-
able friend was replying to some of the points that I raised this 

3 P.II· morning.... 

JIr. Deputy Preatdent (Mr. Akhil Chandra Datta): The Honourable 
Member ought to have been here. 

Prof. If. G. BADI&: That is why, Sir, I expressed my regret for not 
having been here. I am told that the Honourable Member took shelter 
behind the fact that this question of fixing R minimum price is an entirely 
provincial matter and therefore it is to be left to the provinces and the 
Government of India cannot be expected to do anything more than what 
they have done. -I hope I have correctly stated his position. When this 
question carne 11£1 before this House, my Honourable friend, Sir Girja 
Shankar Bajpai, (he was then only a. Mr.), stated in reply to a complaint 
made that thl:' fixing of the minimum price waR made only a permissive 
thing and, therefore, the Government of India was leaving it to the 
init.iative of the Local Governments--he said: 

"I think there are two substantial sanctions upon which we can rely for that. 
consummation to be achitlved. The first is the pre88ure of public opinion. I think it 
may be taken for granted that agricultural interests which are predominantly repreeented 
in the local councils will see to it that machinery of this kind, if its application is 
necessary, is applied. The second is the one contained in the announcement made by 
the Honourable the Finallce Member that a fraction of the I'E'ceipt from the excise 
duty, that is to say. ~  to a maximum of one anna of the total yield out of 
every rupee from the excise duty may be given to the pl'ovinl'M in order to enable them 
to organise the machinery and generally to pay for the cost of administration. That is 
our position and we expect that the Bill which WI" haVE' IlOW placed befote the Houae, 
if it is p/U!sed. will h.e app.1ipd by the provinces." 

This is what he stated. As far as these two sanctions are concerned, 
I re/ttl'et to RRV t.hat thev have not worked so far in Madras and Bengal 
provinceR. 1 am told that the Honourable Member Mr. Dow said that 
in Madras t.he price t.hat rulAs in the market is considerably higher than 
an" minimum that could be fixed. I do not know what he meant by 
that ..... 

JIr. JI. Dow: You had hetter ask the Madras Government. 

Prof ••• G. ~ I know one thing, that my Honourable friend, 
Mr. Dow, should Rlso consider· it his duty to try to understand whether 
what baR been represented to him by the Madras Government IS reasonable 
or not. 'rodR.v thero iR a price ruling in the market. The cultivators 
there nml it to be not profita.ble for them to grow sugar-cane and then 
sell it at that pri(le nnd, therefore, they want a regular inquiry to be made 
into t.he costR of cultivation and to make a recommendation whether or 
not the existing price can be considered to be absolutely the minimum, 
or whethor a hight'r figure CRn be flxed nR the minimum price nermissible 
for their ~  . . . . 

Mr. 1'. B • .Jamu (Madras: European): They have had that inquiry. 
B 
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Prot .•. G. aanp: 'fhev have not evident.ly taken the trouble to 
make that inquiry. My HOllow-able [riend, Mr. James, teUi\ me that 
the Madras Go\'ernment ~ made that inquiry. \Vhen was it? . More 
than two years ago-that WflS by the I{t:\ja of Bobbili. Hecently attempts 
were made again by the sugar-cane growers of ~  and other places 
to influence the Congress ~  to fix a ruinimum price. and it may he 
tJtat. my Honourable ~  has in mind thl1t the Congress Ministry has 
made certain inquiries. To the best of my knowledge, the facts nre 
these: the HOllllu1'l1ble Mr. Giri, the Minister in charge, has called for 
a conference of 1111 the interests concerned, millowners and the growers; 
and at this conference it WfiS ascertained t.hat the ~  that WfiS ~ 
paid at H08pet ~  the mill concerned i8 certainly very much lower thaI} 
the price that was being paid by the manufacturers of. sugal' in other 
parts of the same prodnce: and It was a'so found that certainly if only 
this Hos'pet ~  'were managed properly and efficiently all it ought 
to be, it must be in a position to pay very muoh higher prices than it 
was paying. and suggestions were mooted at that meeting how best the 
particullAr {Keton' can be improved in ~ effi('ienc\' Rnd so on. But in 
the end the out.comp of the ccnferenc(> was onlv t.his: that the Minister 
in ~  WRS ~  to :lSk the interests concerned to come to some sort 
of pri\'llte undeNitanding or undertaking beeause he found that it might 
be considered to be rather high-handed and unreasonable by the manu-
facturer himself jf he "'ere to force the monufllcturer straightaway to 
agree to a higher ~  This privat.e understanding did not materialise, 
becEllisfo ~ tnIUlUf'LCtuJ'l>[ was not prepared to improve his own internRI 
administration according to the uiscu8sions that took place there; and the 
peasants themselves were not prepared to accept the minimum price that 
the ~  Will; prepnred to offier t,llem. Therefore, the negotiations 
proved abort,ive. WhAt is the next thing open for the Madras Government, 
to do? To take advantage of this particular Act and then fix R minimum 
price. They would have done it if they had felt, as my Honourable 
friend here himself !ltated. the necessary pressure of public opinion. 

Sir, this pressure of public opinion is a very nebulous thing, Supposing 
a11 the manufacturers in a particular province refused to pay the re-
quisite minimum price. then it is easier for the sugar-cane growers to 
influence the public opinion of the people and then work it up to such 
an extent 8S to oblige the Ministry, whether it is a Congress Ministry 
or any other Ministry. to take the necessary action. If on the othir 
hand several of these factories do tRke the necessary action in the interests 
of the sugar-cane growers but somehow one or two of the manufaeturers 
do not wish to pay tbe necessary minimum price to the cultivators, then 
it is obvious that it is not quite 80 very easy for these people to work up 
the neces8ary public opinion and force the Government, whether it is a 
Congress Government or any other Government, to do its dutv by the 
cultivators and give them the necessary protection. That is why I' think 
in the very beginning the Government had made It mistake in ~  the 
duty of having to fix a particular minimum price an optional one instead 
of making it a compulsory duty. 

I do realise the difficulties that are in the way of making this parti-
cular duty an oblij;(atory one on the part of these Provincial Governments. 
My Honourable friend, Sir Girja Shankar Bajpai, has stated them here 
very lucidly in his own speech-I need not mention them-conditions 
chanae from place to' place even within the same proviO£'e, and from 
province to province; but it should not be considered to be unrea80nable 
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<>r impossible to expect every Provincial Government to inquire into the 
local conditionR prevailing in the Jlf\ighbourhood of every factory and 
then fix the minimum price whatever that may be. It ~  t e that 
the minimum price fixed for the wIle of a particular factory may be 
.different from that fixed for another zone of any other factory; but there 
must be a minimum price for every area. If there is to be no ~  
price at all, because wiseacres on that side may consider it to be unWlse, 
then I do not see any reRson why on earth there should be this protec-
tive duty at all. After all there" nre factories and factories; there are 
fnctorics" that are prosperous and factories which are losing; and yet do 
vou distinguish between these two kinds of factories and give protection 
.only for those factories which are making no profits? No. You establish 
this protective duty in order to give protection to an factories, whether 
'Some of them Ilre making profits and others are losing very heavily or not 
-and so on. SiJl1l1ar\v, I want this duty to be laid on the shoulders of 
.the Provincial Governments that they should fix a minimum price, whether 
that minimum price is to be the same over the whole province or is to 
"'Vsry fr.9Jl1 faetory to factory or from town to town. 

Secondly, last year when the discussion on the Finance Bill was taking 
place, we raised the point of incidence of the sugar excise duty Ilnd we 
tried to show that, after all, the additional incidence of the sugar excise 
~  was going toO fall upon t.he shoulders of cane growers themselves 
and therefore, the cane growe.s ought to be protected from these manu-
facturers. I have already stated in the morning what ~  the immediate 
result of the rise in the sugar excise duty that was effected during last 
year. In those two provinces, the U. P. and Bihar, lakhs of maunds of 
1l1lgar-cane carne to be burnt away merely beenuse the sugar-cane growers 
did not know what other use they could possibly make and the manu· 
facturers were not prepared to accept their sugRr-cane. Is thnt the pros-
pect that the Government of India want to be repeated year after year 
and in every province:> I hope t.hev fire not 80 bad as all that. 1f they 
did not want it, we ~  them' tc show some consideration to ~ 
growers. What did the Government of India sav? My Honourable friend 
Sir Girja Shankar Bajpai. said on the 18th Mflrch, 1987: . • 

"For this purpose. industrialists have to come together aDd get away from the era 
()f ~  competition. It is equally necel\8&ry that the stimulua whioh has already 
~  gtven to, ~  production of cane and which has resulted in ita expansion-that this 

~  activIty ~  with the productioll of ('ane IIhould be regulated. What is 
I ~  by that 18 that tea, coffee and othl'r industriee which, a8 stau-d by my 
fnend. Prof. Ranga, yesterday, have organised themselves in order to adjullt thl'mselvl's 
to modern economic conditions. the sugar industry ahould also be aSlisted by Govern· 
me':lt. ~  organise ifAl:.lf by a co.ordination both of the industrial and agricultural 
-actlVltlel. Government have given thought to it and they have comE' to the conclusion 
that on the. model of the Indian Centra) Cotton Committee. or thE' recently created 
Jute Committee: ~  should be a sUlJar committee which will hold the_ balance even 
between the VftrlOU8 ~ ~  namely. the manufacturer and the agriculturist. 
And. inasmuch as these organiBation8 function to little purpose unleu they have funds 
.... their own di&poBaI. Govemment hllve also rom(' to the conclusipn that' a committee 
()f this. kind mould be placet.! in funds to an Amount. to begin with at. any rate. not 
exceedmg Ra. 5 lakha pel' ftnnum in order to dl'vote itself to thl' study of hoth the 
agricultural and technolo!tical prohll'ms of th .. BUll'ar industry." 

This is what he stAted And we took it for granted that this Committee 
was ~ to be constituted. that this fund was ~  to be plaC'ed At the 
~  of five lakhs per annum for a period of five years at least And flome· 

thlDg was going to be done to help the peasants to market their produce 
to better purpose than had been possible till then. Recently when I put 

r. .') 
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a question I was given the answer that the Committee has not yet been 
constituted and we do not know what is going to hnppen to this Com-
mittee. What has happened to the last year's grant of five lakhs we dOllot 
know, whether the Government propose to constitut,e this Committee 
at all. and if so, on whAt lines, to discharge what duties, nnd for how 
long, and whether they are going to place this amount of Re. five .1akhs 
for the first five years at least, we do not know. tTnlesa our sugar-cane 
growers are helped to develop better marketing ~ and are helped: 
not only to grow more sugar-cane on their ~  but also> 
grow sugar-cane of hetter sucrose content, it is no good trying to say 
that this protection is intended to benefit the whole of the sugar industry. 
I want the Government to give us an assurance that this II ~  haa. 
been constituted or is going to be constituted, and when· it is constituted, 
all interests, particularly the peasants, are going to be adequately repre-
sented on it--not only the peasants of aile or two provinces but of all 
the provinces which are interested in sugar-cane growing. I also ~ 
another assurance ,that Government will take t.he earliest possible steps 
to establish the necessar.'" crop planning 80 that there will not be 1I1IUt'CCS-
aary over-production of sugar-cnne t{) the detriment of sugar-cane Ftt'Owers, 
that 9ugar-cane growers would be helped to !"ow only t.hat much of sugar-
cane as can be profitably marketed in this countr.\'. Unless Government; 
take us into their confidence and give us adequate assurances in ~  
to these, it. is difficult for liS to believe that Government reall" is havin)o( 
in this regard the. intt'rests of the agriculturists at heart. So.·J hope the 
Gov!"rllment "ill pillee all th!" fact!; before the House. 

Mr. 811l1J& Kumar 80m. (Dacca Division: Non-MuhammlUlan Rural): 
I desire to make a few observations so that the Government may take them 
into cOlUlideration when they consider the report of the Tariff Board. The 
cotton industry snd the sugar lndustry are the two industriel! whioh really 
benefit the cultivators to a ver'y great extent. If t.here is an improvement 
in these industries the lot 01 the peasants improves and if the industry 
goes down, there is also a decline in the condition of the peasants. Under 
the circumstances, ij; is very desirable that every help should be given by 
the Government for the development of the sugar industry. It was only 
in 1982 that protection was given to the industry and it is a very ~  
phenotnenon-I think there has been no such phenomenon in the rt'st of 
the world-that within five years India has become not only self-sufficient 
to produce its own sugar, but it !S expected that within a year or two it 
win have a sufficient margin for export. It is a tremendous development 
and we know how the cultivators have been benefited who supply the 
raw materials of this industry. Therefore, this industry deserves every 
help from the Government, but it is a pity that in the year 1984, that is, 
within·two years of the imposition of the protective duty, the Government 
began to levy an excise duty, that is, they took awwy with the left ~  
what they gave with their right hand. No reason W8S given for this except 
financial necessity on the part of the Government, because the whole 
amount comes to Rs. three or five crores. This excise duty is ::. great h..mdi-
cap on the industry. And whom doe3 it affect? Not the capitAlisf.s HI) (1ur 
friend, Seth Haji Sir Abdoola Haroon, or the Birlas. It really affects the 
poor cultivators. When the sugar mills give Rs. 5,000 or REi. 10,000 as 
excise duty, they do so by reducing the price of the sugar-cane payable 
to the cane growers for whom my Honourable friend, Prof. Ranga, is trying 
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110 ~  SO, it is really taking some money out of the pocket of the 
06ulLlvutors and it is a very iniquitous tax and his excise duty should be 
abolished and I appeal to the Government, when they will consider the 
Tariff Board's report, Also to consider whether the excise duty should be 
withdrawn. 

Then comes the question that my friend, Mr. MailU Subedar raised. 
He said that complmnts have been made from some quarters that there is 
.or is going to be over-production in the country. His suggestion seems to 
ibe that there must be an Act prohibiting the establishment of new mills in 
the country. Of course, when the question of over-production comes in 
the question of internal competition alro does come in. It is true, but the 
real solution is not this. The real solution is not to stop the development 
of the industry by prohibiting the establishment of new mills, but the real 
remedy is to allow them to export this excess production to foreign coun-
tries. A most iniquitous Convention was gone into by the Government 
without consulting this Assembly, debarring India from exporting its sugar 
to any other country except Ceylon and Burma. That was most iniquitous 
and in view of the fact that the Government found that the industry has 
developed to such an extent in five years that it has almost overgrown. 
they could very well see that in· a very short time India will produce much 
more sugar and that they nrlJst give facilities for its export. But what 
do we find? The Government have behind our back entered into this 
Convention with other sugllT producing countries that India should not 
~  her sugar. I have n shrewd suspicion about the motive underlying 
that Convention. We know that the British people are not very much con-
cerned with the sugar productitm business. So, why of all countries 
England has come to an agreement like this I cannot understand. My 
shrewd suspicion is that the British Government wants to be friends with 
.the Dutch Government which is 8 great producer of sugar. 

JIr. JI. Dow: That is a suspicion but not a shrewd one. 

Kr. Suryya Kumar 80m: I think the British Government was ver} 
-eager to be friends with the Dutch Government in order to protect the 
Singapore base. I suspect you wanted to be friendly with the Dutch 
Government, so that Japan may not get a looting near about Singapore. 
The real remedy for the m-er-production is to do away with that iniquitous 
international Convention. as you call it. and I appeal to the Government 
-to consider all these questions when they come to a final decision on the" 
report of the Tariff Board. 

Now. my Honourable friend, Mr. Manu Subedar, is not probably aware 
'of another fact. In the United Provinces and Bihar, the sugaT-cane eon-
tains only 13 or 14 per cent. sucrose, whereas in Bengal sugar-cane contains 
lSi per cent. which is 2 per cent. more than what Java cane could give 
even by scientific cultivation during the last 25 years. It is a strange 
phenomenon und it has been examined by the Bengal Government and it 
-bas been found that the Bengal sugar-cane contains lSi per cent. of 
sucrose-in East Bengal, Nadia, ~  and Rungpur_ I had an idea 
of starting a mill myself and r examined all these questions. There is 0 
Government publication where you will get all this. I have spoken from 
the point of view of quality. From the point of view of quantity, in 
Bihar and U. P. they produce 600 maunds of sugar-cane per ·lOre Fhereus 
.in Bengal even without any z;cientific manuring they can produce 800 to 
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1.000 maunds per acre. Now, I think. that my friend. Mr. Manu Subedal'; 
was not aware of these facts. His suggestion will stop Bengal from staTt-
ing any new mills. I am sorry to say that Bengal has not set up more-
than two or three mills as yet. Those mills are very small. They have 
a capacity of 150 to" 250 tons. One mill only has a capacity of 500 to 600' 
to.ns. So. ~  ~  does n<;>t lie there. The remedy lies in doing away 
WIth that llUqWtous Convention. I lDake all these suggestions so that 
Government may take them into consideration when ~ are considering 
t,he report of the Tariff Board. With these remarks. I resume my seat.. 

Mr. E. Dow: I do not think it necessary. because the Honourable 
Member oPt)osite. Prof. Ranga, considered it necessary to repeat on the 
third reading a good deal of what he had said on the second. to repeat that 
part of iny speech, which was in answer to him. He did, however, go on 
to llUAke one other point which I think I ought to answer, and that is the 
delay of Government in setting up a Sugar Committee. What has happen-
ed is that as long ago as last July we addressed those Local Governments 
who are primarily concerned about the formation ofi this SUgST Committee. 
and that up to the present we have not received a reply from the most. 
important of these Governments, namely, the United Provinces Govern-
ment. I dare say that the delay is very largely due to the fact that ~ 
United Provinces, and also BihaT. have been very busily occupied with 
legislation dealing both with the manufacturing and the cultivating side 
of the industry. But I think l)rof. Hanga will agree that until we do get 
a reply from the United Provinces Government, it is impossible for us to 
go on with the consideration of the formation of the Committee and still 
less to decide how we should dispose of the £Unds which have been pro· 
mised to, that Committee. That, I think, is all I need say. 

I rather gathered from Mr. Som's speech that he did not expect me to-
reply to the various points that he raised, at this stage, but he wished 
them to be taken into consideration while the Tariff Board '8 report is. 
under conRideration. That I can certainly promist', will be done; 

iii. Deputy Pr..id., (.Mr. Akhil Chandra Datta): The question ill: 
"That the BiU be pr.ued." 

The motion was adopted. 

THE WORKMEN'S COMPENSATION (AMENDMENT) BILL. 

1I:r ..... G. mow (Labour Secretary): Sir, I move: 
"That the amendments made by_the Council of State in the Bill further to amend til .. 

Workmen'. Compenaation Act, 1923, for certain pUrp08eI, be taken into conlideratioD.'· 

Sir, these amendments are of a purely grammatical character. They 
"were rendered necessary by the acceptance of certain amendtnents thflt. 
were moved here on the floor of the House which did not fit in grammati-
cally with the clauses as they stood, and no change of substance iR involved 

Ill. Srt Prakua (Allahabad and Jhansi Divisions: Non-Muhammadan 
I{ural): \\'10 is responsible for the grammatical mistakes? 
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Ill. A. G. mow: Honourable Members opposite moved the amendments 
and I did not notice that they were not entirely grammatical. 

Ill. Deputy Prelldent (Mr. Akhil Chandra Datta): The question is: 
"That the amendmentil mAde by the Council of State in the Bill ~  t4 ~ ~~ 

Workmen'. Compell8ation Act, 1923, fOl' certAiu pUrpOllt'A, be taken mto consideratIon. 

The motion was adopted. 

Ill. Deputy Prealdent (Mr. Akhil Chandra Datta): The amendments-
made by the Council of 8t,ate in clause 2 are as follows: 

"(i) in aab-clause (a), the word 'and' at the pnd W8. omitt.ed; 
(ii) to lIab-claa.e (6), the word '.nd' wall added; and 

(iii) in lIub-claale (1'). for I,he word. 'btl inserted' the ~ 'shall be inaerted' were 
lubltituted. ' , 

Mr. Srt Pr&kua: I hope Bome one has made sure of the grammar, be-
cause the knowledge of grammar of the elders is not such on which we 
can rely. 

JIl. Deputy Prll1dent (Mr.' Akhil Ohmdra Datta): The question is: 
"That. the amf'ndmenb to c1au88 2 as made by the Cnun('il of State be agreed to." 

The motion was adopted. 

Mr. Det»Uty Pruldent (Mr. Akhil Ohandra Datta): The amendments 
made by the Council of Fa'Rte in clouse 8 Rre RS follows: 

"(i) in Ruil·c1Auae (a), th .. word 'and' at. thE' end was omitted; 
(ii) to Bub·clau8e 1/1), thE' word 'and' was added; and 

(iii) in Ruh-claUIW (1'), for the worda 'be added' the words 'shall be added' were 
lIubstituted." 

The question is: 
"That the amendmenh to ciaoII'! 3 I1l1 made ~  the Council of State be ~  to." 

The motion was adopted. 

THE smn SALT LAW AMENDMENT BILL. 

Ill. A. K. Lloyd (Go,'ernment, of India: Nominated Official): Sir, 1 
move: 

"That the Bill to amend the hw I'l'latiulI: to Mit ~ at preaent in force in Sind, All 
reported by the SPlect Committee. be taken into cOllllidpration." 

In making this motion I have not much to Slry because the Select Com-
mittee has gone in d.-tail int.o the provisions of the Bill. In that Com-
mittee we have made cert,Rin changes whiC'h I gladly RC'knowledge impro\te 
the Bill Rnd I express my gratitude to my colleagues on the Committee 
for the trouble that they took in ~ into the matter. especifll1y in view 
of the great difficulty with which they were- faced OWing to the shortage 
of the copieR of the act.ual la'w as at present in force in Sind which were 
available. There are only two things which I should mention. but, they 
do not arise out of the S~  Committee's report. . 
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The first is regarding the expression "official gazette" which occurs in 

one or two places in the law which is being amended. The proposal, as 
I have explained before is, when this Bill has gone through if it ia pused, 
that all the powers which are at. present conferred on the Government of 
Sind will be conferred upon the Central Government, but the intention 
is that as soon as that happens they will be entrusted, by an order under 
section 124 of the Government of Indi8' Act, to the G ~  of Sind. 
Some of the functions which will be so entrusted are aooompanied by a 
provision in the 18w enjoining that the action taken in exercise of that funo-
tion shall be published in the official gazette. The question was raised 
as to which official gazette wa.s meant. We in the Government of India 
at least feer no doubt whatever that if and when the functions of the 
Central Government are entrusted to the Provincial Government, then 
the consequentia.l publication of the action taken in exercise of those funo-
tions in the official gazette will hmre to be done in the offioial gazette of 
the province. We base this view upon the clear wording of olause 87 (a) 
of section 3 of the General Clauses Act, whioh defines the official gallette 
8S meaning the official gazette of India or, as the case may be, the -offioial 
gnette of a provincE'. It seems to be perfectly clear that when a funotion 
has been entrusted to the Government of a provinoe, then the ofIlcial 
gazette concerned is the gazette of that province. It W8S, however, sug-
gested that it might happen that some of these funotions would not be 
entrusted to the Government of the province and in that case the official 
gazette would, of course, be that of the Government of India and it WBS 
considered desirable that the people of the provinoe also should have 
the advantage of seeing the announoements in their own gazette. In 
that conneotion I wish t·o say ~  I cannot imagine that there is the 
slightest possibility of any of the functions which we Bre now formal1y 
resuming to the Central Government and proposing to entrust to the Pro-
vincial Government being not so entrusted but being retained by the 
Central Government unless the sttrge is reached when the amendments 
made in 1925 are applied to the law as in force in Sind, in which case the 
Act as amended by this Bill will cease to exist, and the. point will not 
arise .. That is all I need say about the official gazette. 

There is one other point I would like to mention in connection with 
a . subject which is very present in the minds of Honourable Members 
opposite and that is to make it perfeotly clear that whether this Bill ia 
passed or whether this Bill is rejected, it will not make the slightest 
difference to ~ position in regard to the working of the. pelhi Pq.ct, ~  
regard to certain salt concessions as in foree in Sind. Sir, I move. 

Kr. Deputy PrtIIdent (Mr. Akhil Chandra Datta): Motion moved: 
"That the Bill to amend the law relating to 8alt a8 at. p"l'lIent in ~ in Sind, al 

reported by the Select Committef. be taken into consideration." 

J[r... Ana.Jrthuayan&m AYY&Dg&r (Madras ceded Districts and 
Chittoor: Non-Muhammadan Rural): Sir, I have no objection to the Bill 
being passed into law, but I have only one remark to ma.ke with regard to 
the jurisdiction of this Assembly to pass this Bill. There is an existing 
Act of the Bombay Ledslature, Ad. II of 1800. whil'h covers the entire 
subject as in Bombay .. The present Bill seeks to ennct certain provisions 
of the Bombay Aot also. My only doubt is if it is open to t.his Legis-
lature to pass a. certain law to repeal or to alter certain of the provisions 
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of tha5 Act. That Act was not passed by this Legislature. Therefore, 
if a substantive Act has to be passed superseding that Act, or if all the 
provisions in the existing Act II of 1890 covering this matter ~ ~  ~  be 
embodied in this Act, so that this Act as a whole may have Junsdictlon 
over salt manufacture in the whole of Sind, the position becomes this. 
In that way, if a ~ Act is ~  by ~  Legislature, the 
Provincial Act will become 1pllO facto VOld. But If we seek to amend 
only certain provisions of this Act and that· Act having enot been passed 
by us I feel a doubt as to whether this Legislature has jurisdiction to 
enact'such an Act. I, myself, and my lIonourable friend, Mr. Sri 
Prakasa, have, therefore, appended a minute of dissent stating the reasons 
for this objection to the passing of this Bill by this Legislature. If the 
House finds that this House has jurisdiction to pa88 this Act, I have 
absolutely nothing to say. Anyhow, I ~ ~  it. my duty to bring ~ 
the notice of the House that We have no JurlsdlctlOn to pass an Act m 
the form in which it is brought, amending only certain sections here and 
there of an Act which is not passed by this Legislature. 

'!"he Jlonourable Sir Brlpendra Slrcu (Law Member): Sir, although I 
do not agree that ~ is any reason for the fear which has been expressed 
by my.Honourable frlend, Mr. Alanthasayanam Ayyangar, I rather wel-
come hiS short speech because that gives me an opportunity of expressing 
the reasons for holding that there is no question of ultra vires on the present 
occasion. I would like to make a statement explaining why we feel that 
this point is free from difficulty. We think that the Minute of Dissent 
proceeds on rather a misconception of the constitutional position. A 

~ could not be ultra vire8 of the Central Legislature merely 
because It seeks to amend an Act passed by a Provincial Legislature 
before the coming into force of the new Constitution. Central legislation 
will be ultra vires only if the Provincial Act, which it seeks to amend, 
relates to a subject on which the Central Legislature is not competent to 
legislate. That is obviously not the case here and the Bombay Salt Act 
of 1890, being Act II of 1890, which is the only provincial Act with which 
the Bill is concerned, the other being an Act of the Governor General in 
Council, relates exolusively to the Central subject of 881t as per Entry 
No. 47 in List I, and it has been treated on that footing in the course of 
adaptation. The dictum of the Privy Council in the Canadian liquor 
licence case, reported in 1896 Appeal Cases, at page 349, that Dominion 
enactment, when competent, aan over-ride but cannot directly repeal 
provincial legislation, prooeeds on the ground that "neither the Parlia-
ment of Canada nol' the Provincial Legislat.ures have authority t{) repeal 
Statutes which they could not directly enact". I draw lohe particular 
attention of Honourable Members to these words "which they could not 
directly enact". It follows, therefore, that the dictum has no application 
where the Central Legislature is competent directly to enact the legislation 
which it seeks to amend or repeal, as is the case here. The position, 
therefore, is that far from the Central Legislature being incompetent to 
legislate in terms of the Bill, it is the only Legislature which iA competent 
to do so, and the Provincial Legislature of Sind has no power whatever 
to enact legislation on the subject in question, namely, salt. Indeed, the 
adoption of the view implicit in the Minute of Dissent would lead to the 
curious result that neither the Central BOl' the Provincial Legislature 
would be competent to enact the legislation in question, which is an 

obvious reductio ad allBurdum. 
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111'. Depu'r Prelida\ (Mr. Akhil Chandra Datta): As I understood the 
Honourable Member from Madras, 1 take it that he has not raised a 
point of order. 

fte Boaoarable Sir Brlpendra Blrcar: I do not think he has asked for 
a ruling. 

111'. Deputy PreIldI!l\ (Mr. Akhil Chandra Datta): That. is what I um 
stat,jng. If I understood him correctly, he simply expressed his apprehen-
Rion, but did not ~  and ~  rRise any point or order. There-
fore, 1 now put the mot.ion to the House. 

The question is: 
"That the Bill t(, amend the law r .. ~ t<l salt as ot preeent in forer iu Sind, •• 

reported by the SeIt"C't C'ommittft, be taken mto consideration." 

The motion was adopted. 
Clauses 2 and 3 were added to the Bill. 
The Schedu:e was added to the Bill. 
Clause 1 was added to the Bill. 
The Title and the Preamble were added to the Bill. 

111'. A. B. Lloyd: Sir, I mO\'e: 
"That the Bill, a8 amended by the Select Committt'e, be pallsed," 

•. Deput)' Prelidat (Mr. Akhil Chandra DaUa): Motion moved: 
"That the Bill, as Rmend£'d by the S"let't CommitteI', be pa&8I'd." 

Ill. Sri Prakaaa (Allahabad and .1hansi ~ Non-Muhammadau 
Rural): Sir, I anI, express my regret that we did not know the statement 
as read out, bv the Honourable the Law Member beforehand, because I 
gather thHt thifl matter is something IIbout which, if t'xamined furtber, 
neither this Legislature nor the Sind Legislature IlKS uny right to legis-
late. That is exactly what we wllnted about salt. We have been want-
ing that there strnuld be no legislation about salt at nil in this country. 
We want free salt. If we had only known it in t.ime, we might have 
pressed our suggestion nnd got a favourable ruling from you. But, as 
things stand now, we' are helpless 'nnd we must allow this Bill to be passed 
into law. 

1If. Deputy PreIkll!lt (Mr. Akhil Chandrn Datta): The qilestion is: 
"That .thl' Bill, al amended by the SPl('('t Committe!', be p_d." 

The motion was adopted. 

THE INDIAN COFFEE CESS (AMENDMENT) BILL. 

Ill. B. Dow (Commerce Secretary): Sir, I beg to move: 
"That the Bill to amend th .. Indian Coffee CeBs Act, 1935, for a certain pnrpoee, be 

taken into con"ideration," 

Sir, it is a somewhat rare pleasure for t.he Commerce Secretary to 
savour twice in one day the luxury of piloting u non-C'ontentious measure 
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through this House. The constitution of the Indian Coffee Cess Com-
IJ1ittee is laid down in section 4 of the Indian Coffee Cess Act. It con-
sists of 20 members. Of these, three persona are to be nominated by the 
Ooffee Growers' ABBociation. The Coffee Growers' Association has now 
gone into liquidation and .it is POl'POSed ~  !ts three Members on the-
Indian Coffee Cess Comnllttee should be dlstnbuted one to each of the 
following Associations: 

(i) The Coorg Planters' Association, 
(ii) The Mysore ~  Association, 

(iii) The Indian Planters' Association, Mysore . 

• This proposal, I should say, had the support, of the Coffee Growers' 
~  which hus now been dissolved. and it is also supported unani-

mously by the Indian Coffee Cess Committee itself. That Committee, at 
present, happens to consist of, I believe, 12 I ~ members and eight 
European members, and I think the SecretalY and the whole of the staff 
of this Comwittee fire Illso Indian. So, bearing in mind the unanimous 
nature of this recommendation, and the desirability that the Committee 
should not be reduced in numbers by certain interests remaining unre-
presented, I hope that t·he HOll¥, will agree to pass this Bill. The present 
Committee will, under the rules, 11 lId office until November next, and the 
object of clause 1 (2) of the present Bill is to enable the three bodies 
which I have mentioned to select their representatives in time for them to 
be appointed by the time the present Committee goes out of office. With 
Lhese ,,",ords, I commend my Bill to the House. 

J(r. Deputy PrelideDt (1vh. Akhil Chandra Datta): Motion moved; 
"That the Bill to amend thE' Indian CoffE'E' eels Act. 1935, for a certain pm'pose, be 

taken into con8ideration." 

Mr. 1[. SUthU&:m (Tunjor,' cum Trichinol'0ly: Non-Muhummadan 
Rural): Sir, I have no objection to the BB!. At the same time, I would 
also like to draw the attention of the House to a point of jurisdiction 
which arises in connection with this Bill. I \\;sh to refer to sections 00' 
and 101 of the Government of India Act, 1985. Section 99 lays down 
the territory anci. the persons about which t.his Legislature Dlay deal. It 
says specificully that this Legislature is competent to deal with mattei'S. 
relating to: 

"(a) British subjects and aervantB of the Crown in any part of India; 01' 

(b) British subject. who are domiciled in any part of India wbel'\'ver t.hey may bto, or 
(c) peraonll on, ships or aircraft registered in British India or any Federated Statt--

wherevl'l' thl'Y may be, etc,'· 

Therefore, the jurisdiction extends to British subjects in Indin and" 
persons in British Indin. We cannot legislate for areas. outside British India 
unless that legislation refers to British Indian subjects. Section 101 ~  
down that: 

"Nothing ill this Act IIhall be COllstrued as empowering a federal legislature to make-
laws for a Federated State othtlrwiae than in accordance with Inltrnml'nt of Accession 
of t hat State and any limitation of thE' powers therein." 

This BiH refers to plantatioJls and to planters in the States of Mysore, 
etc. I do not see how this Legislature is competent to deal wit.h them. 
Of course, it may be said that the original Act gives representation to the. 
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[Mr. K. Santbanam..] 
States of Mysore, Travancore and Cochiu. I do not know how this Legittla-
ture enacted these provisions, whether it was competent to do so under 
the old Government of India Act. But we are now under the Government 
of India Act, 1985, and it lays down specifically the limitations of these 
legislative powers. I am afraid this Bill transgresses these limitations. 
I do not want· to raise it as a point of order. If the House feels that the 
law is not likely to be questioued, we may go on ~  in spite of 
Ule limitations imposed by the Government of India A ~  if we care to 
.do ·so. I am quite certain. that evelj" one"of us wants to make this legis· 
lature a sovereign body in spite of the Government of India Act. But I 
want to draw attention to the fact so that we Dlay do so consciously .• It 
is only for this purpose I have drawn the attention of the House to this 
])Oint. 

ft. Boaoarabl. Sir .rtpendra Sircar (Lllw Member): Sir, 8S a matter 
·of faot what is happening now has happened before in connection with the 
legislation on tea. But I do not want to rely on that. We are not legis-
lating for MY80re, we are not legislating for any State outside British 
India. We are forming a British Indian Committee and there is nothing to 
prevent us from allowing somebody ~  .British India to come in as a 
member. For instance, if we had gone outside India and we had proposed 
to form a Committee one member of which should be nominated by some-
body in England-by the Chamber of Commerce or somebody else-that 
would not be legislating for England. As my Honourable friend baa not 
l'&iaed this as a point of order, I do not want to take further time of the 
House. 

Mr. Deput.y PreaideDt. (.Mr. Akhil Chandra Datta): As in the !Jl'.!,ioul' 
-ease, no point of order haR been ruisf'd. Thf' chuir is not, therefore,. called 
.upon to give any ruling. 

Mr .•. S. Aney (Berar: Non-Muhammadan): Sir, in addition to what 
the Honourable the Leader of the House has stated, I also wish to bring 
1;0 the notice of my Honourable friend a precedent in this matter. In the 
ease of the Durgah Khawaja Saheb Bill, which we passed last year, we 
bave made provision there for having on the Committee representatives of 
His Exalted Highness. So, in one instance at any rate this House did 
uot think that the provisions of the Government of India Act came in the 
way of our having members on a Committee appointed by this Houae, 
-persons outeide British India. This is not considered, 8t any rate, as 
legislating for anything outside British India. That. is the precedent I 
wish to bring to the notice of the Government 8S well as my Honourable 
. friend , Mr. Santhanam. 

Mr .•• AnlDthuaylD&ll1 A"&DIIl' (Madras ceded Districts and 
'Chittoor: Non-Muhammadan Rural): Sir, I should like to know really if 
the subject with respect to which the Committee is expected to deal does 
not belong to the Mysore State or in addition t2,its being situate in British 
territory is not also part of the MYlOre State or the Cochin State or the 
State of Travancore. It is because there are parts in Mysore, Travancore 
and Cochin where coffee is grown, where aBBooiations have been formed, 
and where the coffee growers in one State or the other have representations, 
that this provision is sought to be made in this Bill, and therefore you 
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collect cess through them also. Whatever is exported, the maximum 
rate of cass can be prescribed by the Governor General. Now, Sir, OD 

whatever coffee is grown in Mysore '&'tate and is exported this cess is 
collected. Therefore, there is no objection to entering into an agreement 
with that State. It is open to the Government of India to enter inte> 
international agreement with all other important countries like Holland, 
etc. It is between the States and British India that an agreement is 
sought to be entered into.. So far as that is concerned we can implement 
that by an Act which restricts its operation and scope of that portion of its. 
operations as appertaining only to British India. Now, we intend to 
have a composite committee, some representative will be nominated by the 
Government of Mysore, some by the Government of Ooohin and some by 
the Government of Travancore. It may be said, as the Honourable the 
Leader of the House has said, that in case the Government of Mysore or-
Travancore or Cochin fails to nominate, it is open under this section for-
the Governor General in Council to nominate one person in each of those 
States. That difficulty is no doubt got over. It might be as stated by 
the Honourable the Leader of the House that a person resident in London 
might be asked to sit on this Committee. If he does not do so, it is open 
to the Governor General to fill up that lacUDa by appointing another man. 
U an expert is to be brought from another place another expert may be 

found, but in this f calC certain persons who nJ'e ('offee 
• p.M. KTOwers in the territory of Mysore are sought to be I-'I\'en 
representation on this Committee, 80 that the quantity of 
their coffee for export also may be regulated by this Act, subject to the 
imposition of cess for further propaganda to be carried on in relation to 
the sale of coffee. How will this come within the general jurisdiction of 
His Excellency the Governor General in Council and how can legislation 
for British India be extended to the Mysore State? We are by this legis-
lation legislating for a portion of the coffee estate which is in Mysore, 
a portion whioh is in Travancore and which is in Cochin also. We can· 
not, by Bny stretch of the I ~  of the Government of India Act.. 
1935, extend the jurisdiction of this Legislature over that portion. That 
is my point and that is ·the point which has hf'E'n made by my Honourable 
friend, Mr. Santhanam. 

Prof • .B'. G. JtaDta (Guntur cum Nellore: Non.Muhammadan Rural) ~ 

Sir, when the Coffee Cess Bill was introduced in this House the Honour-
able Sir Muhammad Zl1frullah Khan tried to give an idea to the House 
as to how the membership of this Committee would be distributed as 
between Indian and European interests. He went in considerable detail 
into all these various sub·clauses of this section 4 of the Tndian Colfee 
Cess Act. And then in ~  to these three people who had heen nomi· 
nated till now by the Coffee Growers' Association, he said: 

"I think T Bin right in nnt.icipating that two of thllse will bt.. Europeans 'md one 
will be an Indian." 

r At this stage, Mr. President (The Honourable Sir Abdur Rahim) 
resumed the Chair.] 

If we were to accept the amendment proposed in this Bill, I do ~  

know whether all the three of them are going to be Indians or Englishmen 
or two of them are going t.o be Englishmen and one Indian. So I do not 
know in what other way these three are going to be distributed 8S be-
tween Indians and Englishmen. It is a very relevant ~  because the-
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Honourable Sir Muhammad Zafrullah Khan made great play of the point 
that according to his calculations Indians are expected to get at the worst 
11 and at best 14 places on this committee of 20. And he expected that 
normally there would be ail least 12 Indians as against A Europeans. Hp. 
also said this: 

"So far a8 the Dumber of coffee planters is concerned, and I believe also 80 far ~ 
the area under cultivation ia concf'med, both the ~  area on the Indian aide i. 
larger thl\n 011 thf' European 8ide." 

Therefore, it is most essential that we should try to see that IndiaT. 
representation iI; not unduly cut down by any such amendment. We 
have not been told how this amendment is going to affect' the Indian 
4!lement in this Committee. We should like to have information in regard 
t.o that. Anyhow I want an assurance on behalf of Government that the 
proportion of Indians and Englishmen On this Committee will not be so 
affected as to be adverse to Indian interests, that anyhow there is goinR 
to be at least one Indian out of these three people who a.re going t,o be 
nominated by these three organiSAtions. Then, if Government wishes to 
give that assurance I do not know how they are going to implement that, 

"There' are three organisations here. Over one organisation anyhow they 
have very little control and it is situated in Mysore. Then if they have 
got any control, how are they going to see that one of these three mem-
bers to be nominated by these three organisa'l,ions is sure to be an Indian 
:lOd two of them will be Englishmen and not more, and so Oll? But. 
anyhow I want Government to consider ways and means by which they 
~  see that at least one out of these three is going to be an Indian Rnd 
if possible more of them will be Indians themselves. Therefore, I hope 
Government will find it possible to give that aSlmrarice_ 

Dr. P. X. D!IJouu (Nominated Non-Official): Sir, I thinl, I can give 
the Honourable JJember who has just sat down an assurance on ine point 
:that he has raised_ 

Mr. ]I ••• .T0Ihl (Nominated Non-Official): You 81'e not G ~  

Dr. 1'. X •. DeSoua: I am not Government hut I can give certain in-
formation which will probably be found to be useful. The balance 88 
between Indian and European members on the Coffee Cess Committee 
is not going to be disturbed by this amendment. On the contrllry there 
is a possibility of the balance being disturbed in favour of Indiantl rather 
than in favour of Europeans. As Sir Muhammad Zafrullah sa.id, \'I hen 
'he introduced the Bill, ordinarily the Coffee Growers' Association would 
nominate three members, two Europeans and one Indian_ The nominoes 
under the proposed amendment will consist of one member nominated by 
the Mysore Coffee Planters' Association, the other by the Coorg l l lanters' 

.Association and the third bv the Indian Planters' Association. Now, the 
Indian Planters' AS ~ is a purely Indian hody and, therefore, the 
member to be nominated by that Association is bound to be an rndian. 
As regards the other two, the Coorg 'Planters' Association consist'! portly 

·of Europeans and partly of Indian members and 80 does the Mysorn 
Planters' A8sociation. So, although the majority in both these Ase-oei-
ations are Europeans, t.here is just a possibility that these bodies may 
nominate Indian members. So that Prof_ Ranga may be sure that ~  
far as the balance is concerned there is no possibility of its being disturbed 
ih favour of Europeans; it may even be disturbed in favour of Indians. 
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As regards the other point raised by Mr. Ayyangar, I submit that this 
Coffee Cess Bill deals with three points; first, collection of the tax; 
-second, distribution of the tax or cess for the purpose of propaganda; 
and third, the constitution of the Committ.ee who are empowered to l(1vy 
this tax. Now, with regard to colh:ction, of course it refers t,o ,'(,Ilection 
in British ports and there is no difficulty on the point of jurisdiction 
raised by Mr. Ayya'llgar. Again, so far as the distribution of the ('('SS 
for the purpose of propaganda is concerned, that technical point raised 
by Mr. Ayyangar does not arise. As regards the ~  of ~  
Committee as the Honourable the Leader of the House pomted out, this 
Rill does not ~ any person in an Indian State or otherwise. It 
merely enables the Governor General in Council to create a Committee, 
some· of whom may be members of Native States and others of British 
India. Therefore, I venture to submit, Sir, that there is no I.'uhstance 
in the technical points raised by my Honourable friend, Mr. Ayynng'u. 
Sir, I support the Bill. 

Mr. Muhammad AIhar All (Lucknow and Fyzabad Divisions: ),{uhem-
madan Rural): Sir, so far as I have been able to read the amending Bill 
'[ do not find a single word to which we can take any objection in the 
way in which objection has been taken by my Honourable friend on' 
that side. In clause (il) of sub-section (l} of section 4, the word "and" 
is deleted and I do not see how it affects the question of jurisdiction. 
S ~  (b) of clause 2 of this Bill deals  only with the question of 
nomination by three bodies. Now, nomination by three bodie.;; in any 
Staie or in any place will not affect the question of jurisdiction ut vII. 
To say that cess will be levied on some people by the members of these 
Associations, I submit that even if the cess is imposed upon them or if 
the cess is realised, that will add to the coffers of the British Indian Coffee 
Cess Commit.tee, and the nomination of those persons will not in any 
way affect the jurisdiction. 

But there is one point which I would like to expre88 on the Boor of 
this House that here in ~  (t") and (f) we find there are two associ-
ations in the Staie of Mysore which have been expressly mentiflTlcd-t.he 
Mysore Planters' A ~  and the Mysore Indian Planters' Associ-
ation. Sir, if there are two associations at one place there is no reaSon 
why these two associations should have been given such weightage. Could 
we not find any other 88sooi6'tion in British India. which can be riven 
representation on the Coffee Cess Committee? This is what I w.)uld 
lIsk of the Honourable Member who has moved this amendment of the 
Act. 

Now, Sir, as regards my Honourable friend, Mr. Ranga, he does not 
want an assurance from my friend, Dr. DeSouza, he wants a'll ;lHlurance 
~  the election of these members from jJle Honourable ~  who 
has moved this amending Bill. With these words, I support th<J Bill. 

Mr, President (The Honourable Sir Abdur Rahim): The que.:tion is: 
T~  the Bill to amend thE' Indian Coffee Ce8s Act, 1935. for a cflrtain purpose be 

taken mto consideration." I 

The motion was adopted. 

Clause 2 was added to the Bill. 

Clause 1 was added to the Bill. 

']'he Title and the Preamble were added to the Bill. 
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Mr. B. Dow: Sir, I move: 
."That the Bill be paaaed." 

[28TH MAROH 1988. 

Mr. Prukllllt (The Honourable Sir Abdur Rahim): The quesLion is: 
"That the Bill be paeaed." 

The motion W88 adopted. 

STATEMENT OF BUSINESS. • 

'!'hI JIoDo,rabl. Sir -rlpeadra SI!car (Leader of the HoUBe):'- With 
your permission I desire to make a statement. Tomorrow We hll\'c JlO 
official ~  which may be put before the House, and judgilJg from 
the enthusiasm with which this announcement is being received, may I 
venture to suggest that the House may not sit tomorrow. A'3 ~  
day after tomorrow we intend to introduce a Government Bill which of 
course will not take a long time, and we propose to put Mr. B. Uss's 
Bill for being taken up that day, I desire t·o make it clear that if the 

• Bill is not finished day after tomorrow we do not intend that by reason 
thereof it should get any precedence on the 31st over the items in t.he 
Agenda which a'Ppear over Mr. D. Das's Bill. In other words. Mr. Das's 
Bill will be allowed to be taken up on the SOth, and if not finished, it 
will be taken up on the 31st, in the order in which it appears on the 
Agenda, so that those whose matters are ahead of him may ~  no 
grievance. That is what I ~  . 

Mr. PreIldlllt (The Honourable Sir Abdur Raobim): As regards tomor-
lOW there is no business and I should like to ascertain the wishes of the 
House whether there should be a sitting tomorrow. If the House is 
agreeable generally, there will be no sitting tomorrow. I am trying to 
ascertain the wishes of the Houee because there are questions put down 
for answer tomorrow. (After a pause.) Then there wilJ be no sitting 
tomorrow and &8 for Mr. B. Das's Bill, if it is not finished on t.he 80th, 
on the Sist it will come aofter the other busineslt above it, that is, it will 
take the sixth place as on this Agenda. This is a somewhat out of the 
way arrangement, but under the circumstances I make no objection to it. 
The House stands adjourned till day after tomorrow,; 

The Aasembly then adjourned till Eleven of the Clock, On Wednesday. 
the 80th March, 1988. 
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